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The applicants herein, 12 in 
numbers, are teachers selected in KVS 
after due process of selection. According 
to the apphcan ts they have been given 
appointm4it in the respective schools, 
but as Annexures 4 series the 
appointments were on proviionai basis. 
and also op contract basis wherein it is 
quoted thai: 
11 In cas, the enquiry Committee 
upholds hi;/her selection, the present 
provisional lappointment will be deemed 
as appomtrpent letter on regular basis 
w.f. the datee of joining of the 
appitee." 

This application is ii, toiL4 .201 6  
1$ fikdjC. F 	s. O/- 
deposft 	. 

Dated 

cL, ,e4%I 
Dy.. Registrar 

L4 

(ep9  

* 



28.4.o It is made dear that this ordA heer' 
nec€ssftated 	to 	issue 	ovsoneI • 	H 
appointment, 	since 	an 	eiquirt 	is 
pending against thesaide1ec1ion. 

in an identicii case in b.Aci of 

2006 when the matter can.e up for 
hearing on the last ocasion 	this court 
directed the cunsei for the rspondents 
to take instructions. Todaywhen 	the 
matter came up for h.eai-ing tle coinsei 
for the respondenLc has produced 	a 
letter dated 27.4.06 wherein 0e ,  period 
of 	provisional appointrnent oi 	dontraçt 
bath 	of the applicants 	ias been 
extened 	up 	to 	3C.6 .2 ,DOS 	or 	on 
coclusion 	of enquiry 	whih:ever 	is 
earlier. 

Considering 	the issue involved I 
am of the view that 	this appiiqation has 4 tv-h1 to be 	admitted. Application is admitted. 

L-4 2Lr Issue notice on 	the rsponde1Es. It i 
made clear that though the respondent 
have extended the appointmert up  IQ 
30.6.06 	there 	is 	a 	clause 	tiat 	their  
services can be termivated, if the report NO/i 'e- 

 comes earlier. Con sid ennq the said 
statementi direcLtheresondnthat. 
the applicant should not be tminated 
withoutthepermjssionofthjsCurt 

'4 /2 /2 	(' fU,') 	- 	Post the matter oni .6.06. 
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he Re Q1S try 

ck-o--( 	
01.0.240 	Learned oounsel for the respondents 

IW 	et-& 	
wanted to file reply statement. xkzxtz 

aml ? 

Post on 04907..200e 

(1 	L 	 vice-Chairman 

mb 	 I I  

3-. -L 

\A 	ttW 

04.O7.2006 	Learned counsel for the applicant 
wanted time to file rejoinder. Let it be 
done. 

Post on O8.08.2006 

Vice-Chairman 
mb 

'ø8.e8.2O4 

&L( 7 Mff 
mb 

• The applicant is it liberty to  
file rejoinder to the preflininary 
statement filed by the responents, 

Post an 30.08.200.:'. 

Member 	 Vice-Chairman 

A 
30.08. 2006 Present: Hon'ble Sri K.V. Sachidanandan 

Vic e- Chairman. 

Learned 	Counsel 	for 	the 

Respondents has filed preliminary 

statement prior to file written statement. 

No written statement has been filed. The 

preliminary statement has to be construed 

as written statement filed by the 

Respondents. The Applicants are at liberty 

to tile rejoinder, if any. 

Post on 17.10.2006. 

IIIII 

	
!Ti1i 

	 ViceChairman 



f 	 - 
06.11.2006 Present: Hon'ble Sri K.V. Sachidanandan 

Vice-Chairman. 

Heard 1eariied Counsel for the 

parties. The. App&ation is closed ba terms -. 

f of the order passed ineparate sheets. No 

order as to costs. 

Vice-Chairman 

/mb/ 

4 	 . - 

.4 

4 	 . 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
&ATLN 	

s 

Qrlinffl AppicUofl Nos. 91/2006, 93/2006, 94/2006, 100/2006, 
i 02/2003, ii 6/2006, 117/2006 and 158/2006 (Common Order) 

Date of Order: This the 6thDy of November 20O6. 

The Hon'hle Sri LV. SachidanafldLs Vice-Chafrmafl. 

1, 

 

Shri Cyanshwar Jha, PGT (Fistory) 
KV, No. 2, ONGC, Agartala, Tripura West. 

 Ii Shri Sampu ran Das, Sarjal, PGT (Ceinsy) 
K.V., 

 
Kallasliahar, North Tripura. 

Miss Dipti Sharma, PGT (Economics) 	S  
XV, No.2, ONGC, Agartata Tripura West. S .  

Shri Chandra Mauli Tripathi, TGT (SanskriO  
XV, No, I Kuiaban, Agartala, Tdpura West. 

5, 	Sri Puhpendra Kuar Pandey, TGT (Sst.) 
KV, No. 1, Kunjaban, Agartala, Tripura West. 

ShriNarpat ChouhaiL TGT (Sst) 
KV No. 1, Kunjaban, Agartala, Tripura West. - 	.• 

Shri Batwant Kumar, TGT (Maths.) 
KV, No. 1, Kunjaban Agartala, TripuraWest. 

Shri Naresh Kumar, TGT (Maths) 
KV, No. 2, ONGC, Agartala, Tripura West. 

Shri Prveen Bhargava, PRT 
KV, No. 1 Kunjahan, Agartala, Tripura West. 

Snit. Basanti Devi, PRT 
KV, No. 1, Kunjaban, Agartala Tripura West. 

Shri Sanjay Verma, PRT 
KV, No. 2, ONGC, Agartala, Tripura West. 

1.2. Shri Rajendra Kumat Naik; FRI 
EN, No. 1, Kunjaban, Agartaa, Tripura West. 

By Advocate: 	Dr.j.L. Sarkar, Mr M. Chanda, Mr GW. Chakrabor, 
Mr S. Nath, Advocates. Applicants 

- Versus- 

V 
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• 	i.. 	Union of Jnald& 
f(i.rsented by the Secretary to the 

if 	Govct'nment of India, 
Mlith4try of Human Resource Deyelopment,, 

.vernmentOfthdla, 
N o w I )e lb I - ii () 00 1. - 

2. 	The Commissioner, 
Kenddya Vidyalaya Sangathan, 
18, institutionaL Area, 
SnheedJeetSiflgh Marg, 
NwDeLhi-t10016. 

• 	3. 	The Assistant Commissioner (ADM & FTN) 
• 	 Kendrlya Vldyalaya Sangathan 

18, Institutional Area, 
SaheedjeetSiflghMarg, 	. 
NewDeffli -110016. 

4. 	Assistant Comm issioner, 
Kendriya Vidyalaya Sangaihan 
Sllchar Region, 	 . 
Regional Office, 
Huspftal Road, Silchar, Assam - 788 011. 

Respondents. 

By Advocates 	Mr M. K. Majurndar1 Standing Counsel , KVS. 

11. 

Sushil Kumar 
Son of Sri Rainbhagat 	 •• 
At present posted as Post Graduate Teacher (Hindi), 
Kendr!ya Vidyalaya, Digaru, Son apur, Assam 

Anand Ballabh 
Son ofSriB.D.PandeY 	.. ...... 

At present posted as KendriäVidYa1aY81 IOC Noonmati, 
Assam. 

\"ipin Bihari Singh (PGT Physics) 
Son of B.P. Singh 	 - 	.. 
At present posted as Trained Graduate Teacher (Maths) 
Kendriya Vidyaiaya, Digaru, Sonapur, Assam. 

GoLam Robbhani Ahmed 
Son ofAbdulBaser 
At present posted as Primary Teacher, 
Kendriya Vidyalaya, Digaru Sonapur, Assam. 

Jagdish Chauhan 
Son ofSriLal Bahadur, 	 . 
A present posted as Post Graduate Teacher (Hindi), 
Ken driya Vidyalaya, Nag aon, Assam. 



14 6. 	Awadh Narain 
Son of Dayaram Singh 
At; iresent posted as Trained Graduate Teacher (Maths) 
Kndriya Vidyalaya, New l3ongaiçjaon, Asan. 

7, 	SumitChakrabor' 
Son of late G.S. Chakraborty 
At present posted as Primary Teacher, 
,Keii driya Vidyalaya, New Bong aigaon, Assarn'. 

B. 	ArnitKurnar 
Son of Sa!ikgram Singh 
At present posted as Primary Teacher, 
Kendriya Vidyalaya, New Bongaigaon, Assam. 

9, 	Bihekanand Padhiary 
Son of Kuamani Padhiary, 
AP pre5ent posted as Prittary Teacher, 
Kendriya Vidyalaya, New l3ongaigaon, Assam. 

SoritaYadav 
W/o Naresh Yadav 
At present posted as Post Graduate Teachefr, 
Kendriya Vidyalaya, Digaru, Sinapur, Assam. 

Biswajeet Kumar Pravakar 
Son of Laskhman Sah 
At present posted as Primary Teacher, 
Kendriya Vidyaaya, 
Miao, District Changlang, 
Arunachal Pradesh. 

Vineeta Vidyarthi 
Daughter of S.R.Vidyarthi 
At present posted as Post Graduate Teacher (Chemistry) 
Ken driya Vidyalaya, New Bongaigaon, Assarn. 

Applicants. 

• By Advocate: 	Mr G.K. Bhattacharyya, Sr. Advodate, Mr B. 
Chakraborty, Mr B. Choudhury, Mr Abid All, 
Advocates 	._.• .- 

- Versus- 

Union of India 
Represented by the Secretary to the 
Government of India, Ministry of Human Resource 
Development, New Delhi - 1. 

Kendriya Vidya!aya Sangathan 
• 	Represented by its Chairman 

18, Institutional Area, Swahid Jeet Singh Marg, New 
Delhi - 16. 

LL 
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3 	Coirfli1(' 
Ktiidt1Y1 Vidya1*Y8  SanOtthal 
th, 	

AteL Swahid jeet Siugh Ma, 

Nw D4hi 

4. 	A5iti11t (omi1 	1 Cr1 
Cu wh ati Rrc lon, KhaflaPatai GuwahatL • • • Respotidents 

By AtivorH 	
Mr M.K. Majumdari Stadifl Counsel, KVS. 

94 2006 

	

. 	Miss San(jhya Parel 
l)augLlt(;, r of SrI L.P. Patel 
At present posted as Post graduate Teacher (ChemistrY) 

Kn(lr1Ya \JidyalaYa1 Malia0fl, Assalfl. 

	

2. 	Ku tn a r vIuh an C 
c 	o  ;ri K. C. Naft 
At presI3E 

posted as Post Graduate Teacher hysicS) 
Kend nyu VidyalaY8 tv1alicja0I1 Assalil. 

. 	BalW1 Siugh 
Son of Sri Thath Ram 
At present posted as Post Gc&ate Teacher 
(Corn m erce), Ken d riya VidyalaYa. Ma hg aon, Assam. 

4. Md.Mohamudm 
Son of Md. NaisUrUhlai 
At present posted as Trained Graduate Teacher (Maths) 
Kend riya VidyalaYa. Iviahig aon, Assarn. AppLicaIts.. 

By Advocate: 	
Mr G.K. BhatChara, Sr. Advocate, Mr B. 
CakrabarY Mr B. Choudhury, Mr Abid Au, 

Advocates. 

- Versus- 

Union of India 
Represented by the Secretary to the 
G overnment of India, Ministry of Human Resource 

DevelOpment New Delhi - 1. 

icenthiY8 VidylaYa Sanyathan  

Re presented by its Chairman 
18, lnstitUti0t 	ea, SwahidJeetSn9h Mary, New 

t)elhi - lb. 

CommiSs101r 
a Sang athan Kendriya Vidyahay  

1d institUtiOIl81 
Area, Shid Jeet Singh Mary, 

New Dethi - 16. 
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4, 	Assistant Commissioner, KVS, 
Guwahati Region., Khanapara, Guwahati. 

Respondents 

BY Advocate: 	Mr M.K4 Majurndar; Standing Counsel, KVS. 

V. 	QJaJQ/2-QQ  

Shrl Anand Kumar Srivastava, PRT 
KV, MiamarL Son itpur, Assam. 

 Shri Prarnod Kumar Srivastava, TGT (MaLhs) 
1<\1, Missamari, Sonitpur, Assam. 

 Shri Parmar Gautham Tejabhai, TGT (Englis) 
KY1 MissamarL Sonitpur1 Assam. 

 Sri Sujit Kumar Banarjee PRT' 
KY, Missamari, Sonitpur., Assam. 

; Shri Nirnai Mani Shilai, PRT 
K\I, Missarnari, Sonftpur.. Assam. 

. Shri Vi.pesh Kumar Singh, PRT 
KV, Missamari, Sonitpur, Assam. 

7. Shri Bimal K.ishor Das, PRT 
KV, Missamari, Sonitpur, Assam. 

3. ShriVeerendra KishorJha, PRT 
KV Missamari, Sonitpur., Assam. 

9. Shri Sunil Kumar, PRT 
XV Monga!doi, Assam. 

I0. Smt. Bijay Kumar Gupta, PRT 
KV. Mssamari, Sonitpur, Assam. 

Applicants 

By Advocate: 	Mr. M. Chanda and MrS. Nath, Advocates. 

- Versus- 

:1. 	The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Government of India, 	 - 
New Delhi - 110 001. 

2. 	The Commissioner, 
Ken driya Vidyalaya Sang athan, 
18, jnstitutional Area, 
Sah eedJeetSinghMarg, 
NewDe!hi-1100I6 
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The Assistant CommIssioner (ADM & FIN) 
Kep d riya Vklyalaya  Sangatha 
18, institutional Area, 
Saheeci jeet Singh Marg, 
New Delhi - 110 016. 

4.. 	AssitanL Commissioner, 
Kendr!ya Vidyalaya Sangathan 
Guwahati Region, 
Maligaon Chariali, 
GuwahatL 781 011. 

Respondents. 

V. QN.J 0212006 

Shri ManojKumar 
S/o Shri Rrnendra Siagh, 
Working as Primary Teacher, 
Kendriya Vidyalaya, Lokra 
Dist. Sonitpur, Assam 784 102. 

2 	Sril3indyKumar 
Sb - Shri Rama Kant Prasad 
Working as Primary Teacher 
Kendriya Vidyalaya, Lokra 
Dist.: Sonitpur, Assam - 784 102. 

3. 	.Shri Anil Amoli 
Sf0 - Shri Manglanand Amoli 
Working as Primary Teacher, 
Keidriya Vidyalaya, Lokra 

.Dist.: Sonitpur, Assam -784 102. 
Applicants. 

By Advocate: 	Mr M. Chanda and Mr S. Nath, Advocates. 

- Versus- 

The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Governmentof India, 
New Delhi -110001. 

The Commissioner, 
Kendriya \[idyalaya Sangathan, 
18, institutional Area, 
Sheed Jeet Singh Marg, 
New Delhi -110 016. 

The Assistant Commissioner ADM & FIN.) 
Ken driya Vidyalaya Sangathan 
18, Institutional Area, 
Sah'edJeetSinghMarg, 
New D&hi - 110 016. 



. Assistant Commissioner, 
Kendriya \TidyalavaSangathan 
(uwahaLt Region, Regional Office 
Ma I ig aon Oh aria h, 
Guwahati -781 0i I. 

Respondents. 

By Advoct:. Mr M.K. Majumdar, Standing C6unseL KVS. 

V 	PJ'Jo.ii/2OO6 

 Sri Mukesh Kurnar 
• S/o - ShrijalBhagwan 

Working as TGT (Hindi) 
Jendriya Vidyalaya, Aizwal, 

• Project Piishpak 
• CIo-99AP0. 

 ShrijitendraKumar 
S/a - Shri Kashi Naresh 
Working as PRT 
Kendriya Vidyalaya, Aizwal, 
Project Pushpak, C/o - 99 APO. 

 ShriSitaramSukariya 
Sb 	- Shri Surgyan Mal 
WQrkirlg as PRT 
Kendriya \/idyalaya, Aizwal, * 

Project Pushpak, '0/0 - 99 APO. 

 Shri Ravi Bhusan Shukia 
Working as TGT (Sodei Studies) 
Kendriya Vidyalaya, Aizwal,- 
Project Pushpak, C/o - 99 .APO. 

 Shri Ajay Sharma 
Working as TGT (Maths) 

• Kendriya Vidyalaya, Aizwal, 	0 

Project Pushpak, C/o - 99 APO. 

 Shri Ravi R4jesh 	. 

Working as TGT (Science) 
Kendriya Vidyalaya, Aizwal, 
Project Pushp,ak,C/o-9.APO. 

 Shri Yogesh Yadav 
Working as PGT (Physics) 
Kendriya Vidyalaya, 
Project Pushpak, C/o - 

Applicants 

By Advucte 	Mr M. Chanda and 4 Mr S. Nath, Aavoates 

- 	Teius - 
U 
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The Union of India, 
Represented by the Secretary to th 
Government of India, 
Ministry of Human Resource Development. 	: 

Government of India, 
New Dethi - 110 001. 

The Commissioner, 
Ken driya Vldyalaya SanathaP., 
18, 	tLLut1oiial Area, 
Si3heed jeet Siugh Marg, 
New Delhi .- 110 016. 

:3. 	Th Assistant Commissioner (ADM & FIN) 
Kendi'lya Vidyalaya Sangathan 
1EL intitjtional Area, 
Saheed jeet Singh Marg 
New Delht .110016. 

Assistant Commissioner, 
Ken d riya Vidyalaya Sang athan, 
Sitchar Reçj ion, Regional Office, 
Hospital Road, Silchar - 788011, Assam. Respondent3. 

By Advocate: 	Mr M.K. M8jumdar, Standing Counsel, KVS. 

\'TL O.A No. 117/2006 

Shri Gangaram Meena 
S/c -  Shdjahari Lal 
Working as POT (History) 
Kendriya Vidyaiaya, Missamari, 
District - Sonitpur, Assam. • Applicant. 

By Advocate: 	Mr M. Chandand Mr S. Nath, Advocates. 

- Versus- 

The Union of India, 
Represented by the Secretary to the 
Government of India.. 
Ministry of Human Resource Development, 

• Government of India, 
• New Delhi - hO 001. 

2. 	The Commissioner, 
Kendriya Vidyalaya Sang athan, 
18, Institutional Area, 
S a h eedjeetSiflgh Marg, 
New Delhi - 110 016. 

The Assistant Commissioner (ADM & FIN) 
Kendriya \Tidyataya Sangathan 

V 

it 
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18, Institutional Area, 
S aheedJeetSingh Marg, 
New Delhi -110016. 

4. 

	

	Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati Region, Regional Office, 
Maligaon Chariali, Guwahati - 781 012. 

Respondents. 

By Advocate: 	Mr M.K. Majumdar, Standing Counsel, KVS. 

VIII. AJP :JZQ 
Shri Mancj Kumar 
S/a. Sht Vjay Kuniar Singh 	.. ... 

Working as TGT (Mathematics) 
Ken ci riya \/idyalaya, Duliajan (OIL) 

• 	Dist Dibrugarh, 
Assam - 786 602. - 	 .. . Applicant 

By Mvoca.te: Mr M. Chanda and Mr S. Nath, Advocates. 
• 	 Versus- 

The Union of India, 
epresented by the Secretary to the 

Government of India, 
Ministry of Human Resource Development, 
Governnent of India, 
NewDeihi-110001 . 

The Commissioner, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
SaheedJeetSiflghMarg; 	-  - 

NewDelhi - llOOiG. 

The Assistant Commissioner (ADM & FIN) 
Kendriya Vidyalaya Sangathan 
18, Institutional Area, 

• 

	

	 SaheedjeetSifigh Marg, 
New Delhi -110016. 

Assistant Commissioner, 	• - 
Kend riya Vidyalaya Sang athan, 
Siichar Region, Regional Office, 
HopftaI Road, Siichar, Assam - 788 011. - 

RespondentS. 

By Advocatei 	Mr M.K. Majumdar, Standing Counsel, KVS. 

• p •• • • 

• 



10 V 	ORDX (ORAL) 

ALLVA1 

Th Appilodilta are teachers selected in Kendriya Vidylaya 

ngathnn (KVS for short) after due process of selection. Though they 

hwe been given appointhent in the respective schools their 

aPpointments were on provisional and contract basis which were 

issued on the ground that there is an inquiry against the entire 

selection process. The Applicants stated that if the inquiry Committee 

upholds the selection, their appointments would be deemed as 

appointment: on regular basis from the date of joining of the 

appointees. No notice was issued to the Applicants in respect of 

alleged inquiry that is being ordered by the Respondents on selection. 

Being aggrieved by the regularization of the Applicants tey have filed 

the Original Applications seeking the identical reliefs. 

2. 	Heard Mr M. Chanda, learned Counsel for the Applicants 

in O.A. Nos. 100/2006, 10212006, 116/2006, 117/2006and 15812006, 

Mr B. Choudhury, learned Counsel for the Applicants in O.A. Nos. 

9112006, 93/2006 and 9412006 and also Mr. ML. Majumdar, learned 

Standing Counsel for the KVS for the Respondents in all the cases. 

The matters were came up for consideration for many times 4nd the 

engagement of the Applicants were also extended by the Respondents 

from time to time and finally upto 31 .12.2006. When the, matter came 

p for hearing today, Mr M.K. Majumdar, learned Standing Counsel 

for the KVS produced an order dated 18.09.2006 and submitted that 

the services of all the Applicants have been regularized and drder to 

that effect has been passed. Therefore, the matters can be disposed 



V 	. 
of by a cumon order. The order which was produced by the Mr 

Maju mci &r, 1earn'd Standing Counsel is reproduced blow:- 

"Thi is regarding regularization of appointment of 
bench ers (?GT/TGT1PRT) appointed on provisional 
contract basis in the year 2005, ubequently their 
period of contract was extendE.d from time to time 
with the condition that their period of contract 
would be upto the tast of perod of oxtension. or 
conclusion of enquiry by Santhyam .• Committee 
whichever is earlier. Now. Ministry of HR I  
Department of School Education and 'Literecy, UT-2 
Section has informed 'ide letter No. F.3-2/2005-UT-
2 dated 8

1' September 2006 that on the basis of the 
recommendations contained in the report 
suluitted by Shri S. Santhya.m on the procedure 
adopted by Kendriya Vidyaiaya Sangathan (KVS) 
for selection and recruitment of various categories 
of teachers who were appointed on provisional 
contract basis, following decision i9 taken by the 
Ministry with the approval of the competent 
authority for immediate action 

"The appointment of teachers of various 
categories who were appointed n provisional 
contract basis on the basis of the selection of 

• candidates for the recruitment during 2004-05 
? he reg ularized immediately.' 

In this regard it is pertinentto mention that as 
per terms & conditions of offer df provisional 
appointment on contract, which was 4ssued to all 
such teachers, there is a para which read as :- 

"In case, the enquLry Committee upholds 
his/her selection, 'the'present 'provisional 
appointmet will be deemed as appointment, 
letter on regUlar basis w.e.f. the date of joining 
of the appointee" 

in view of 'the above, you 'are therefore 
directed to inform all the teachers. (PGT/TGTIPRD as 
per the format enclosed who were appointed on 
provisional contract basis in the year 2005 in the 
Kend riya Vidya iayàs under jurisdiction accordingly. 

It is further stated that the aforesaid decision 
of regularizing appointment would not mean that the 
service rules of KVS as applicable to employees of 
KVS from time to time and also other terms and 
conditions of appointment have been given a go by." 

I 



1, 
p 	 12, 

Aforrat was cdso 'nd'osed with the order to inform all th teachers 
(PGT/IGT/PRT) wo were appointed on proviional/conact basis in 
th e year 200 to the Principal of the respective schools with the 

intruction t; deliver the letter to the individual by obtaining receipt 

Of he same, Learned Counsel for the Res'f)ondenth,  submitted that 
since the order has been implemented by the Respondent, nothing 

suhist in the matters. Learned Counsel for the Applicants submitted 

hjt they have no instructions as to. the regularization of serices of 

ne Applicants. However,, learned Counsel for the Applicant 
;uhmiU;ed that the Applications may be dosed with liberty to the 
Apiirant;s .o approad' the appropriate forum, if they have any further 

c)rievances. 

3. 	Rfcol'ding the said submissions the O.A.s are closed with 

l.ib;rt7 to the Appflcant; to approach the appropriate forum, if they 

have any further çjrievances, No order as to costs. 	. 

Sd/VICE c141Kvm 

1 
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PHONE NO. : Oil 26852109 	Apr. 27 2006 02: 11PM P1 
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Fl 1112005406081t 	atd 27-4-2003 
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The Assistant COmrnjs;iajicr 
ndriya Vidy1aya Sanathan 

All Regioll Offlees. 

Sub: Offer of prOvisiun1 ppointmenL ;fl cOntract to the post of 
PO'i'/TG'r/PRT. 

• 	r/Mdani, 

in contimiatiàn to this office letter oFever, nurnbe.r dated 13- 
-2006 it is t jrifon-n you :1t it has been decid4 by the 

corn etent authority that the pèriôd of provisional apjointmerit on 
contract to the post of PGTrroi'IPRT appointed in the year 2005 
on direct reorujtthent basis .be.exiended up to 30 June 2006 or 
conc1uion of-nquiiy giving its. epot whichever is earlier.Other 
terms and conditios of. the offer;. issued' to the candidates will 
remain t110 same. •. You are therefore requested to take necessaiy. 
(Ctioti in the mitter according1y The text of the mernoranduni to be 
issued to the candidates iscnclosed herewith. 

YULIVS faitfufly, 

	

• 	 . 	(P:a;ya R.ic.t Srivatav) 
•Jrt Ccm1so!er(Admz) 

As above. 
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C3NTRADMiNIST1 	
mIaJNAL 

BINAL ApLaTI 

1' ) Name of the pph1Ct 	
- 

b Respondaflt 	
Union of India & 	s 

c) No. of ppi±cant(s) :- 

2v Is the application is the proper form 
ihethe name & desriPtiofl and adclrGSS of the all papers been 

furnished in caUse title :- Yes! ). 

Has the application b:ofl dully signed and arified :- Yes 

5, Have he Copies duly sigfl1 	
Yes / 

6. Have 	
ffji3flt number of eopies of 

the applic3tl0fl been filed 

7.' whether 3ll 
the anfleXuro parties ar jmple3d 

	:Yes//0. 

8. Whether English traflslatl0fl of ducumeflts in the LangUage : 

9, Is the apPlit10fl is in time 
	yesfN. 	

ion 
i. Has the Vakalatn3m,ilMem0 of 	

is 

Is the applicat±Ofl by 1Q/BFOr Rs: 
	

4

Yes 

Has the applicat±0fl is maitafl 
	: 

Has the Impugfld order 	
be9fl fi1 

	

originCi duly 	
?eY 

e opie5 of the aneXUres dully attested filed 
Has the ligibl  filed all avai13ble 
Hs the IndEX of ducurneflt been  

1
ired number of evoloP0d bQatthQ full 

3ddr$55 of the 

6. Has the re  

respOndentS been f1ld 

Has the declar3ti0n S reirCd by jtem 7 of the form 

Whether 
the relief 5ught ftr ari* out 

of the singlQ 

i.heth e th ntrim roiof 
is praYec for : Yes! d. 

2'. In a5e 	
eondOflatl0fl of delay is 

tiled is it supported 
:-YosP 

Viether khis Caso ean be heard by 	
ench: 

Any other pottt 
tia1 of thQ $cr 

2 0  Relt of the $rUtiY vith 
ji

tiflY 0lerk the 

pp1iC3tt0fl 
is in  order 

- 

ly 

N 



Ce'trai MJ.0 	&3 	I 

Bench 
n'ijnisative Tribunal 

Guwahati Bench :Guwahati 

Odairal 	No. 	120 

	

Sushil Kurnar & Ors... 	 .App.licnts 

VERSUS 

	

Union of India and 

kT iTh 

Oi 	Respondents 

I 
J. 1'( .1.) 11 E.. 

PARTICULARS 	 PAGENO 

1. 	Petition I 	to 	D 
2. 	Vetificat.ion 

3. Annre - I 
4. 	Arnere II cQS4 	e, 

5. 	ArnierQre - 

6. 	AflflCXUfC iv 2> 5 ,4~ 

7 	Annexure V 

Filed br 	un 

Advocate 
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SYNOPSIS OF THE CASE 

In pursuance to an advertiseint issued by the Kendriya 

Vidyalva Sanhthan for fihlinci' up a larcie nunber of 

posts of Prary Teacher/Trained Graduate Teacher/Post 

Graduate Teacher, the applicants rrade their appl icat ions 

and after underqoing select ion process they were 

appointed However the reciular appo intnent of the 

applicants have been treated as on provincial/contract 

basis due' to some pendinc enquiry. The lait extension of 

service is expiring on 30.4.06 ant till date no 

ecte1sion is cUvén in which case the applicants would be 

discharging from service. Hence this app1.cation seekinci 

justice. 

LIST OF DATES 

13-19.9.03 : 	Advertisement issued calling applications 
- 	from the candidates. 

21.12.03 	: Oblective test held. 

14-15.2.04 	written descriptive test held. 

15.4.04 
To 	: Oral interview held 

8.5.04 

18,5,04 	The result of the selectiop 1pqlared 
the applicants were selecte 

Febuary 2005 Appointment letters issued. 

Januaiy 2006 : Order issud extending the seLje. we 
the applicants till 30.4.06. 



, 1 

In the Cent1 Adiinitrative Tibuna1 

Gahati Bench : Guwa]tati 

(n application under Sec. 19 of the Aiinistrat lye 

Tribunal Act, 1985) 

0 . A . No. 	/ 2006 

Sushil Kunîar 

Sonof Sri. Rbhgat 

At present posted s Post Graduate 

Teacher (Rindi), Kendriya Vldyalya, 

Dicru, Sonapur, Assani. 

AnandBallbh 

Son of Sri. B.D.Pandey 

At present posted as 

Kendr iya Vidyalya, bC Nooniat 1, 

Vipin Bihari Singh R(PAy/) 

Son of B.P.Sinch 

At present posted as Trained 

Graduate Teacher (Haths), Kendriya 

Vidyalya, Digaru, Sonapur, Assani. 

Goln Robbani Aied 

Son of Abdul Baser, 

At present posted as Priniary 

Teacher Kendriya Vidyalya, Digaru, 

Sonapur, Assain. 



Jadish Chauhan 

Son of Sri.Lal Bahadur, 

At present posted as Post Graduate 

Teacher (Hindi), Kendriya Vidyalya, 

Naqoan, Ass am. 

Awadh Narain 

Son of Dayaram Singh, 

At present posted as Trained 

Graduate Teacher(Naths), Kendriya 

Vidyalya, New Bonqaicoan, Assam. 

Sumit Cba]aborty 

Son of Late.G.S.Chababorty, 

At present posted as Primary 

Teacher, Kendriya Vidyalya, New 

Boncaiqoan, Assam. 

	

• 8. 	Amit Kuiiar 

Son of Sa1iiram Sinh, 

At present posted as Primary 

Teacher, Iendriya Vidyalya, New 

Boncaigoan, Ass am. 

9. Bibekanand Padhiary 

	

• 	Son of Ku1aini Padhiary, 

At present posted as Primary 

Teacher, Kendriya Vidyalya, New 

Bonciaiqoan, Ass am. 

10 Santa Yadav 

w/o NareshYadav 



) 

S 

At present posted as Post 

Graduate TeacherQ, Kendriya 

Vidaiya, Diçaru, Sonapur, Ass am. 

11. Bisa1eet Kuir Pravakar 

Son of Lask1an Sah, 

At present posted as Primary 

Teacher, Kendriya Vidyalya, 

Hiao, D istrct: Chanqian, Arunachal 

Pradesh. 

Sri. Pavan S ingh Tha1r 

Son of Kailu Singh, 

At present posted as Trained 

Graduate Teacher (Haths), Kendriya 

Vidyalya, North Lakhimpur, Assan. 

Aj in Thons 

Son of P.T. Thomas, 

At present posted as Primary 

Teacher, Kendriya Vidyalya, North 

Lakhimpur, Assani. 

jv\2.f 

It 

cZtD Z8,4fO6 

pci0, 34?/a7C * 
, 14. Ravindra Kumar 

Sonof Sri. B. Prasad, 

At present posted as Primary 

Teacher., Kendriya Vidyalya, North 

L akhimp ur, As sani. 
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15. Pinlari Nashir Dildar 

Son of Late. Di ldr Kalu Pinj ar i, 

At present posted as Trained 

Graduat. e Teacher (English) Ke ndriya 

Vidyalya, North Lakhiipur, Assam. 

1' Vineeta Vidyarthi 

Dauqhter of. S.R Vidyarthi 

At present posted as Past Graduate 

Teacher (C heri St ry) Ke ndr I ya 

Vidyalya, New Bonga'iqaon, Assani. 

Applicants 

- Versus - 

Unoin of India 

Represented by the Secretary to the 

Goverient of India, Hinistry of 

Hunan Resource Deve lopent 

Kendr iya Vidyalya Sanghthan, 

represented by its Chaitman, 

18, Institutional - Area, Swahid Jeet 

Sinqh Hark New Delhi - 16 

Conmiiss loner, 

Kendriya Vidyalya Sanchthan 

I 
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' S  

18, Institutional Area, Suahid Jeet 

Sincih Hark. New Delhi - 16 

4. Assistant Cissioner, KVS 
Guwahat i region , 	Ithanapara 

Guwa1ati 

Respondents 

1. Particulars of the orders acrainst which the 

application is ide. 

The applicants were duly selected for the posts of 

Post Graduate Teachers, Trained Graduate Teachers and 

Primary Teachers in different Kendriya vidyalaya 

s choo is. However, the author it ie s have been treating the 

appointnnt of the applicant as provisional and on 

cotract and now it is béinc contplated to dischare 

the applicant from service illeally 

2. 	Jurisdiction of the Hon,b le Tribunal. 

The applicants declare that the subj ect matter 

of the order aainst which they want redressal, is 

within the jurisdiction of this tribunal.' 

I 



Limitation. 

The applicant further declares that the 

application is within the limitation prescribed under 

section .21 of the Ainistration Tribunal, Act, 1985. 

Facts of the case 

1. That the Kindriya Vidhalaya Sanchathan (hereinafter 

referred to as KVS) authorities intended to fill up a 

large niber of posts of Post Graduate Teachers (PGT's 

for short), Trained Graduate Teachers (TGT' s for short) 

and Prinry Teachers (PRT' s for short) and issued 

advertisent callinq applications from the intendin 

tb candidates in the ariployrrent news published for 13-19 

Septeither 	2003. 	There 	were 509 	no. of 	posts of. PGT 	, 

1079 no. of posts of TGT and 1026 no. of posts of PRT's 

souht 	to 	be 	filled 	up by 	the process. In 	the 

advertiseent it was mentioned that the posts were 

mostly located in the north eastern reqion, Janiu and 

kshmir and other remote areas The posts which were 

advertised were all reciular posts. 

A copy of the advertisement is enclosed herewith 

and marked as Aiinex ur e - I. 



That in the advertisent it ias mentioned that the 

selection test of the candidates would be held in two 

stages ; in the first stage there would be a mult ip Ic 

objective examination which was to be held on 21.12 .03. 

The 	the second Stacie of the selection process was 

constituted of descriptive type exiinat.ion to judge the 

subject 	competence of the candidates followed by oral 

C 	interview. 

That pursuant to the ± S uanc e of the advert is ement 

the applicants, along with many others made their 

applications in their respective cateciories 	herein 

hing their elliqiblity criteria mentioned in the 

advertiseirent for each catecrory of posts. Pursuant to 

the applications filed by the applicants, the KVS 

authorities issued call letters to the applicants for 

the first stage of the test. The applicants appeared in 

the multiple objective test and after being 	selected 

in the test they were issued the call letters for the 

written 	test of 	the second stacre 	of the 	test. 	The 

applicants also qualified in the written test and the 

KSJS authorities issued -the call letters to the 

applicants ,along with many others for their appearance 

before oral interview to be held in the first week of 

rla%7  2004. 

/ 
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copies of the call letters of one of the 

applicants are enclosed herewith and iarked as 

Annexure - II (series). 

(The applicants crave leave of the Eon'ble 

Tribunal to produce all the call letters of 

the applicants as and when call for by the 

hon'ble tribunal) 

That the I(SIS authorities held the written test 

(first stage) on 21.12.03 and held the written test 

(secOnd stage) on 14 and 15 of February,2004 and 

finally held the oral interview of the applicants along 

with 1any others from 15.4.2004 to 8.5.2004. After 

holdinq the selection test the final result of selection 

of candidates was declared on 18.5.04 and the applicants 

were all selected and their Roll nos of the second syage 

was reflected in the select list. 

A copy of the select list dated 18.5.04 is 

enclosed herewith, and niar1d as Annexure - 

III. 

That thereafter the authorities started issuinq 

appointirent letters to the - selected candidates in the 

first week of Feb ivary , 2005 and accordingly the 
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applicants were appointed to their respective posts and 

were posted in different schools mentioned in the 

appointment letters. Accordingly the applicants, on 

receipt of their appointment letters, duly' joined their 

respective schools where they have been. duly dischargin 

their duties till date and receiving their salaries 

6. 	That to great surprise of the aplicants they found' 

that in their appointment letters the authorities 

mentioned the following conditions 

The applicants ware selected for appointment on 

contract to their respective posts and it was a 

provisional appointment. 

The appointment to the posts was subj ect. to the 

outcome of a report of the enquiry coniiittee set up to 

conduct a detail enquiry as to the procedure adopted by 

the KVS and to ascertain as to whether any candidate 

received any undue advantage by virtue of the procedure 

adopted for selection and recruitment,. 

The appointment was for a period of 1 year or till 

conclusion of enquiry whichever was earlier and the saire 

is subject to renewal if the enquiry was not completed. 



4. In case the enquiry coniittee upholds the selection 

of the candidates, the appointment would be deemed to be 

on recular basis 	w. e. f. the date of joining and the 

candidate would be put on probation for 2 years and to 

be conf iriled thereafter. 

Copies of the appointment letters of the 

applicants are enclosed herewith and irked 

as Annexure - IV(series). 

7. That from the 	appointment 	letters it 	transpired 

that the enquiry coninittee was set up to enquire as to 

why any candidate received any undue advantage in the 

selection procedure. It also appearsed that save and 

except 	that aspect of the recruitment process, 	the 

appointment has been held to be on regular basis though 

curiously it is mentioned that the appointments were on 

contract. 

6. That however after expiry of the period of one year 

the authorities have issued order in the last week of 

January 2006 whereby the appointment of the appl icants 

hasve been extended upto 30.4.2006 or the conclusion of 

the enquiry /submission of report whichever was earlier. 

It is 	mentioned 	in 	the extension 	orders that 	the 

appointment was subject to further extension. 
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copy of one such identical extension letter th 

the appi icants is enclosed herewith and ir.rk:ed 

as Annexure - V. 

That the applicants state that from what is stated 

above it would appear that the selection and recruitnnt 

of the applicants were rde on recrular basis. In the 

athertisenent it was mentioned that the posts were to be 

filled up on reular basis and there was no mention that 

the saire were on contract or provisional basis. In the 

appointnnt letter also it is mentioned ,save and except 

the enquiry part, that the appointment, of the applicants 

were on reular basis. The applicants states that they 

have been appointed against clear vacancies and the 

posts are of reqular and pernnent nature. 

 That the applicants state that the authorities 

set up the enquiry coiuriittee to find out as to whether 

any part ic ul ar 	candidate had 	re cc ived any 	undue 

advantacre by virtue of the procedure adopted by the KS/S 

authorities for appointment and recruitnnt. Since the 

applicants were appointed and 	they 	loined their 

respective schools, about 14 rnths period has elapsed 

and till date the authorities have not resolved the 

matter as a result of which the applicants are suffering 

rave uncertainties and inspite of the fact that they 



were selected on regular basis following due procedure 

involving pass ing through 3 selection test, the 

authorities are terming thi as appointnent on 

contractual basis illegally 

ii. That the appl icnts state that their appointment 

was extended upto 30.4.06 by order dated 27.1 .06 and the 

extended period is expiring shortly. The app licants have 

come to know from the reliable source that the KVZ 

authorities are not going to extend their seicvices and 

they have also come to Irnow that they are cro ing to be 

terminated. The Principal of the respective schools of 

the applicants have also told the applicants that in the 

event their services are not extended beyond 30.4.06 by 

the authorities, the applicants would not be allowed to 

attend their duties in their respective schools. The 

applicants state that till date they have duly attending 

their duties and regularly drawing their salaries. In 

the given precarious situation the applicants are 

apprehensive of the fact that they nay be discharge from 

service illegally and they are approaching the Hon'ble 

Tribunal for their lawful protection and this Eon'ble 

Tribunal may be pleased to pass some interim order 

protecting their lawful interest of the applicants. 



That the applicants state that havinc been duly 

selected for the post they have a leqitinte expectation 

to hold the post on regular basis and the action of the 

authorities in terming their appointment on contract 

basis is not sustainable in law. The app licants state 

that inspite of the fact that the applicants have been 

regularly 	selected, for no 	fault of their otn, their 

services have been put to great uncertainty which has 

put the applicants in undue anxiety and caused uncalled 

harassment. 

That the applicants state that since theIr 

appointnnt was on regular basis, they have not opted 

for any other job and also many of them did not appear 

in the recruitment process held by the KVS authorities 

for filling up the subsequent vacancies. ManV such 

recruited inc1ents have bece aqe bared for any other 

selection and in the given situation the authorities are 

barred by the principle of promissory estoppel in 

eonsiderinq their appointnnts on temporary basis and 

the applicants are entitled for the regularization in 

service and therefore the action of the authorities is 

seekinq to discharge the applicants is bad in law and is 

liable to be set aside. 



That the applicants state that it appears that the 

enquiry conmittee has been set up to find out as to 

whether any individual has received any undue benefit. 

The applicants state that since the appointments were 

made on regular basis even if any particular appointrnnt 

is found to be irregular, the sane has to be dealt with 

individually followina the principle of ntural justice 

and fair play in- action as per Rule. 1r'fre the 

applicants state that the action of the authorities th 

put the seiices of alL the inriu'ents including t1 

incianbents on grave uncert ty is uncalled for 'an 

illegal. 

That a long period of I4 inthz has elapsed since 

the applicants joined their duties and still their 

services are continued to be uin and now 

has come when their services may fall in great jeoparci 
IN 

for no fault of them as iptidh tile action of the 

,vauthorities is not sustainable in law and the applicants 

are entitled for.regularizatn of their services w.e.f. 

he date of their joininq. 	 - 

That the app ii cant s ,tate that s ince the app ii cant s 

services are continuing on provisional basis, till date 

their service book have not been open in their 

respective schools and also the contributory provident 
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fund account has also'not been open and they are treated 

as temporary appointees. 

17. That all the applicants have a corniton cause of 

action and the attending facts and circurcetances of the 

all the app Ic ants are identican in nature . There the 

applicants craves leave of the hon'ble Tribunal to loin 

in the singe petition to avoid niiltiplicity of 

lit igat ion which ny kindly allowed 

5. 	Grounds for relief with legal provi iOns 

1. 	For 	that 	the 	selection 	and 	recruitn'nt 	Of tFie 
: 

applicants 	were 	made 	on 	regular 	batik 	AM 	in the 

advertisertnt it was mentioned that the posts we to be 

filled up on regular basis and there..ylp no 

the sane were on contract or provisional basis. 	In the 

appointnnt 	letter 	also 	it 	was 	mentioned 	,supp and 

except 	the enquiry part, 	that, the 	app 01 ntint 	of the 

applicants were on regular basis against clear vacancies 

and the posts are of reciular and 	perrtnent nature . As 

such 	the 	action 	of 	the 	authorities 	in 	deeming the 

applicants 	as 	provisional 	and 	On 	contract 	basis is 

illegal 	End not sustainable 	in law and the action is 

liable to be set aside and the applicant's are entitled 

to be considered as regular employees of the KVS 



IL 	For that the applicants submit that the 

authorities set up the enquiry cittee to find out as 

to whether any particular candidate had received any 

undue advantaqe by virtue of the procedure adopted by 

the RVS author it ie s for ap p0 intment and tee ru itne nt and 

thereafter about 14 mjnths period has elapsed and till 

date the authorities have not resolved the matter as a 

result of which the applicants are sufferinq qrave 

uncertainties and inspite of the fact that they were 

selected on reqular basis following due procedure. As 

such the acton of the authorities are unreasonab Ic and 

not sustainable in law 

11. That the applicants state that their appo intnt• 

was extended upto 30.4.06 and the actioi qi of the 

authorities in not even issuinci th further extenton_ 

letters on the face- pending enquiry and on the contrary 

the action in seeking th discharge the applicants from 

service is highly illegal and not sustinaj3le in law 

iii. 	For that the applicants submits that havin 

been duly selected for the posts they have a leitiite 

expectation to hold the post on regular basis and the 

action of the authorities in terming their appointnnt 

on contract basis is not sustainable in law. 

WIM 



iv. 	For that the 'applicants submit that inspite of 

• the fact that the applicants have been regularly 

selected, for no fault of their own, the action of the 

authorities in putting great uncertainty on their 

service career and placing applicants in undue anxiety 

and caused uncalled harassnnt, is illegal and not 

sustainle in law and liavie to be set aside 

V. For that the applicants state that since their 

ppointnent was on reciular basis pursuant to a due 

recruitnt process , the action of the authotrities in 

causinj such uncalled for harassment is barred by the 

principle of promissory estoppel in considerinq their 

appointmnts on temporary basis and the applicanth' 

entitled for the regularization in service and 

action of the authorities is bad in law and is 3Aable to 

be set aside 

vi. 	For that the applicants submit that hriquiry 

coiittee has been set up to find out as to whether any 

individual has received any undue benefit and s inte the 

applicants were appointed on regular 'basis, 	even if any 

particular appointnent 	is found 	to be 	irregular, the 

stie has to be dealt with individually frllowing the 

principle of natural lustice apd fair play in action as 

TT 
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per Rule. Therefore the applicants sthmit that the 

act ion of the author it ie s to put the services of al I the 

incibents including the petitioner on grave uncertainty 

is uncalled for and i Ileqal. 

Vii 	That that in any view of the matter 	the 

action of the authorities in treation the eUir 

appointitent of the applicants on contract/provisioia1 

basis 	is unreasOnable and illecal 	and sustainable in 

law and the applicants are entitled for regularizatiOp  

of their services w.e .f. the date of their ioininq. 

66 	Details of remedies exhausted. 

The applicants hasve no relief under the service 

rules 

7. 	Hatters not previously filed or pending with Mly 

other court. 

The applicants further declare that they have not 

previously filed any application, writ ptition or, suit 

reqarding the matter in respect of which this 

application has been made, before any court or any Othet. 

authority or any other bench of the ThilDunal, nor 
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such application, writ petition or suit is pendinq 

before any of them. 

8. 	Prayer 

In the premises aforesaid, it is, theraf ore, 

prayed that Your Lordships n.y be pleased to 

admit this application, issued notices to the 

respondents to show cause as to why the 

applicants shall not treated as appointed to 

their respective posts of PGT/TGT/PIT in the 

Kendriya Vidyalayas on reqular basis and as to 

why the action of the authorities in treating 

the applicants as appointed on 

provisional/contract basis shall not be 

quashed and set aside , call for the entire 

records of the case and after hearing the 

parties , be pleased to allow the petiti 

issuing direction to the responder±ts t- treat 

the seivices of the applicants on reu1ar 

•  
basis and not no provisional/cotrac

I
t bis 

and or pass such further order 	/ 	orders 	as 

Your Lordships iry deem fit and projjér 

And for this act of kindness the applicants, as in 

duty bound, shall ever pray. 
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Interirri order 

Pendinc disposal of the application the hon'ble 

tribunal may be pleased to issue direction to the 

authorities not to disturb the services of the 

applicants and allow therti to continue in service in 

their respective cLe-- 

Does not arise 

Particulars of bank draft/postal order in respect 

of the application fee 

(I) I.p.O. No. 	3S2A 

(ii) Date 

Issued by Guwahati Post Office 

(iv) Payable at Guwahati. 

List of enclosures. 

As stated in the INDEX 



V E P I F I C A T I 0 N 

	

Shr I 	Vipin 	B ihar i 	Singh 	, 	 son 	of 

Shr i B . P Singh , aged about 29 years , 	 presently 

serving as Trained Graduate 'teacher, Kendriya Vidyalaya 

Diaru,Sonapur , Assam , am one of the applicants in 

this oriinal application and other applicants have 

authorised me to sign this verification on their behalf 

and as such I do hereby verify that the St at eménts wade 
u11 tc, 4 , '7 

in paragraphs Nos. -----------------are true to my 

personal Knowledge ; those nade in paragraph nos ------ 

matters of record and the statements rnde 

in 	paragrap1i 	nos. 	CJ!_L~ -L1-------are  
believed to be true on lecial advice and I have not 

suppressed no material fact 

And I sign this verification on this 27-th day of 

April / 2006 , at Guahat i 
• 	\j 

Place 	 Sicnature of the applicant 

Date 

.1 



I 
The Kendriya VidyalàySaflgäta3Q 
of HumanResOurC&D.eVelOpmeflt 
Education Govt of India invifes'ap 
teachersfor the year 2004.2005trórTi 
a panel2didteS for thpei6 
given below are proposed.to,bçfitled 

1. POST GRADuATE TEACH 
(i) English :. 
(v) Economics,. 	(vi) Comr 
(ix) History 	 (x) Geogi 

PA' SCALE Rs65OQ2OO5't 
UPPER AGE LIMIT. ;.40 YEARS4 
ESSENTIAL OUAliCAiiONS' 
Essential 	 t 
i) Twoyears intgrated,Postradi 

of NCERT in the concerned 
Maste?s Degree trbrfia.rcogn 

RdT 
PGT (Hindi) 	- 
PGT (Physics) 
PGT (Chemistry) 

• 	ePGt (EonLo.rjc':.r. 
I PGT (Commerce) 	-4 

. 
g PGT(Maths) 

	

- 	 h. P,GT(Bipto9Y).. 

PGT(History) 	- 

. PGT(Geogrsphy):: 

• 	 or equivalent qialifcaI!p.  
iii) ProficnCy lnaacing throu9 
Destrable 

Know1ede a 	tisx-Aiplli 
2.: .TRA,NEDGRADUA1 ET •  
(i)7EngliSh 	IL V (ii) '+ 

	

— 	 PAY SCALtR5O17O 
Ug 	AGE UM 	)5"terS I 
ESSE,libgUAUFICATI0N 
... 

...... . ... cemedbjeCt
Degree with at let 50% çna 
indtudingeleceld:aflc 
a For TGT(EngliSIt) 

xix) The 
hay 
ec 

c. t-or I UI 
• - - 	•.. 	itiStgO 	. .... 

wttrc 
• one muslbe eithei-I 

d iF0r TGT(Science) 	Botany ooJogyatt (  
For.TGT(SaflSkrit). • ...... - SanskiitaSaileleCt 

I For TGT(MathS) - 	Maths Physics-arid 

ii) B Ed or equivalent qualificatrOn from reconized 
iii p roiicivncy in teaching through Hinr ad English fl 

DesIrable 
 

Knowtedge of ComputerA plicatioris .- ..-. 
3 PRIMARY TEACHER 	 I 

PAY SCALE Re p0.125 7000 
UPPEB.AGEUI 17.. ..:30Years:(BSon.91 .Oi 2O' 
ESSENTIALOUAUFICATIONS 
Essentiat 	

r 

i 	Senior Secondary (Class Xtt wrth 5O%rnrIt 
ii JBT after senIor secondary (ciSs Xtt)fB.Ed àt 
iii 	Proficiency in teaching through J-(indi end English ii 

Desirable 	 . 	. 

Knowledge of Computer Application 	:;. i  
RESERVATION -• ...... 
The reservation 
canri darns wilt be as per rules of the Government citric 
rank (whether as combatant ores a no-combataflt) in I 
Air lorce) wilt only be eligible .forjeserVatiOn for Es 
vccir1cier tor.SC/STdahdidateSiS more orecotiifiOf 

................................ 

ELIGIBILITY OF APPLICANTS 	?...... 

All applicants must futtill the essential requtrementof the 
stipulated in this dvertisem8flt ason;Oj 012004,. 

themselves that they possess the essential uatlf!CaiC 
inquiry witt be entertained The p resc q.e 1enUaI qu 
mere possession of the same does not entitle candida 

AGE RELEXATION 	
I 

Relaxation in upper age limit witt be as undef 	
1

9. 
Upto a maximum of Five years in thecase of 
tipto a maximum of Three years ih theicase i 

• (c)..UptO a 
in the State of JarnmU& Kashrmr.dunflg4H 

- , (d) - Upto a maximumoIi.YO30SJPLP.tt.c 
) Upfo a maximum of Five Years for-Govt eerv 

PP 

-•,t 	 ' ••• 	. II 	 I- 

3_e 
13 .4AN44 tA U It 

, 	 Employment News 13 - 19 Seplember 2003 

: NDRIyAVIDY4LAYASANTH 	I 

4 
lc 	 jiStr- 	(I) 	An ex serviceman who has put in not less than 05 months Continuous service ri 

Deprtm'riU'ótHir 	 rgi becondr 	- 	the Armed Forces (Army, Navy and Au Force) shalt 1  be allowed to deduct he 
such service from his-I hr actual age abe resultant age does not 

ndiant4ationals for 11th 	u of vacancies ad drawin 	.rexceed the maximum age limit 	prescribed orih poç by more than 3 years 

to 	une 	5 TheolIowing posts as per detail -4ri -°- he/she shalt be deeWed to  saAisfy  the conditrongarng age limit This is 

,Jp in the KennyaVtdyatyaspread alt overndia 	 applicable for he p05t5 ofJained GraduategeaCrS and Primary Teachers 	-J 
\ EI_t 	iA1 

" (g). UptQ a maximum of 10 ye-Irs in the case of SCST candidalos and 8 years in the 

- .ttjtr) Physics...-(iv)ChemiStrY 	I 	' 	case of OBC candidates serving as Govt employees in accordance with the 
Govt Of , dia instrucjons An applicant claiming agecelaxation under this pars 

iphy 	t 	i v 	' 	' boul .PrduceEertifiCate from tiber employer to the effect that he! she is a 

i as on the date of 

..'• '- 	r 	5- 	 a maximum of10 years in the case of 1Phspatty4(andrcapped 
EXCEPTPHYSlCALLY HANDICAPPED CANOtDATESC4dtHE CONCESSIONS 
MENTIONED ABOVE WILL BE CONCURRENT THATSER,,SON IS ELIGIBLE 

ale M Sc Course of g
legëof Egubatio FOR MORE THAN ONE CONCESSION ONLY ONE OFTH3SSI0NS OF THE 

ubject with atleas5O%!jliarkS inggregate o HIGHEST PERMISSIBLE LIMITWILL Bb GRANTED 	 ' 
etJgyexStty th af tetSO% marks in aggregate in QSALLY HANDICAPPED IF A PERSON1BE1N9STO SC/ST HE/SHE 

,,. r 	- _ 	 e 1OVEARS FOPHANI5YEARS FQR SC/ST 

ri 
di 	 ... 	•r4s_ 	 must be su_bntitted in the prescribed formatpubttsted ri P.nexure Of in  

)hym/tectrQflic5/Apptied Physics/Nuclear 	 . this athert'meflt The appiwt 	to aI can aIsi be  4ownloaded from the 

hemistIBlOChemiStY -,, 	
i 	1' tr iisit of the $5 athan www kvs7i 

- 	db.tii)cplion5 

AccountJci9Yipt'ifor ef),pOstiaccOmPaflied by the prescnbe 	 enctosureS for 

4nanciatiJdIQgr °cJ 	O5t}y-c 	actEpOst in separate envelopes 	 - 
1oldeiSfde9reeOf -M om tij&Pfied(,BUiflas$l.9U 4çants cannot appty for more than one sublect In each catecory of posi 	- 

.3bnomicstiall not betigibte'- 	 1 e one sub ect n PGT and! or one inTGT 

E;e
in bold letters as 

iD i 	Ia1p!lpeU0r3 must.only 	 by 27.1 0.2003 to.,. 

or 

	

.1 	•. 

NEW DELHI 110 016 
G.eogrpphyi.;ih. 	.*..-,.••.•'.••.••••-•• 	 .•.•-'. 

frn1 tied4JntsitYNt 	 - 	 EXAMINATION FEES / APPLtCATIOM FEE 
.1 	j 	1!ffiandidates will have to paya 	 5Ot (Two HunOi! 

'-li. - 	 . ity- k 	. . 	dififty  only) by demand draft only In 	 ViI5SALAYA .4 
I fliItM - 	 iL4P 	-_ i 	- 	SANGATHAN payable at New Oethl atong vitrWher8PtiatiOfl 	jesint ! 

paidb 
Hp)rdicapped persons are also exemptd fror3 paytJOntOfi lee subtect to the 

t 	
tsubmlssion of prescribed Mdicat Certificate Issul b abvt Itospital duly signed by 

Officer 	 .tt 	1ra Ell 

	

PARt- IV 	44 
QOF 	 . 

,. lliThe Sangathan will I -told written examtflatiOflSvregtt1fl0flt to the above 

r4aejpl7 .. 	 -'t..mentIoned posts at Ahmedabad Bangalore 	 Chandigarh 

	

Chennat Delhi Dehradun Guwahati HyderabadJabalPlJr r  Rgtkata Jaipur, Jammu 	- 

t a1.Drp level }'q. 1IucIcflow Mumbal Palna 	 V' ) 
torthe examinations as mentioned abovare5ubject to change at the 

of the Sangathan  Every effort will beVIIaO,6.QIIOt the candidates the 

r . Lcentrêsof .1-tis/herchoice br examination HowverheSaflgathafl may at its 

. r•4 	
'dscretiOfl allot a different centre to the candidate wtren the circumstances so 

F3..;c(bi.j 	1 	-.v(artant 
rri33 The mode of soieCiiOn shail include a written tosfloxamiflatiOfl professional practice 

	

proliclency teals and personalinterviewS ( 	
1 

iTferitlen examination will be conducted in two parts I e one of Multiple Obtecive 

-'- 	 _ 	p 	
ype and another of Descriptive Type In the Descnptive Type examination only 

;.... r those candidates will be allowed to appear who quatify In the multiple objective 

•i_.., 	
i.•-__ .typ.! examination and no weightage of this examinatloit 	given The dciaitS 

S 	 examinations are as under •__.. 
entoLpIEd: 	

i..st 	
:L 	

No ot X . 

., 	
Level 	'- 	ExamInation 	Oucsiiols 

ronwrhasservedifla 	

+2 Level 	
(8 

s 	
IS) 	

t20 

'd Forces-.(.Army Navy a 	
2 Trained Graduate Teachers 	Gradual on 	 02 hrc 	 120  

(1 
men .Hoevemi1ei 	 . 	

-,. 	 1 3Ohrstol33Ol)rSl 

of vacancies 	
'- 	

Graduate Teachers 	
Post Graduation (14 1 Irs 1016 30 Irs) 

place of examination will be intmaied to candic rca separately 

lied fotand oTiher conditioi 	Stage It 	Descrlptice Type Examination (to ludge the subtect con,petyncj 	— 

spptytn they- must satis 	-lobe held on 14t 	O 	arV 2004  

drbed,ldr - 	 • 	Difficulty 	: Duration ol Examination gariciuspos

IJCt8.. 	1 	{.I141hj  Primary Teachers 	 + 2 Levelr 	 03 his 

TrainedGraduateTeaCher5 	 Graduation 	 03 Irs 

,. 	 Graduate Teachers 	 Post Graduat 	 03 ipti  t- r 

£idateJ I 	- i,t,. 	itt.eitest of 02 hrs duration will also be held of all candidates who qual ly the 1st tage 

tl.flat1IY ppei3doRl 	
xamioatign tq.judge their bIlingual competence The difficulty level of this lest w 	ol ill be  

LeveIma. ' 	 ci 
eSangathan may/ may not take any scrutiny of app)lqatlofls for eligibility before the 

tS-regutaremployoes -4 	
written test hnd the applicants will be alloedtoappOar in thoraii- 

26 

bit treated as 
bank draft 



EnipioentNews 13-i9Sepernber2Ppaj.  

blreenInQ test-etc a tiiFwnir'çefoie 	oreubniflung the ptcLOirb 	x*)ApJ!CatIOflS have been invited only lorepost oiPostraduate Teachers 
.- 	

candtdaierfiuSt ensuretha he1he tul(iII_e 	 Trap .,draduate Teachejsand Pmarhers _ ApplIcions for other 

adve tisement HisI her candidarjill be pqQJy pfOV 	 . pornayot be submitted . 	 1 

b rg verified alter the t1.erc&I or Interview 	 - 	 xxIjje Stage - I Examination for alt subjects oflrorned Graduate Teachers and, ).. 
46- didate who has hni1IWed to appeat for tfe written teqd!(iiterVleW should 	'il *.tbjects of Post GraduateTeachers will be held simultareousIy on 21 12 2003 

11  
not presum1she is eligible for appojnit lOPO 	I 	 u-Tat llO - diflerent times therefore at the most the candidate can appty only 

;. 	 The San reserves the right 10 	 stage of the 	orbpe subject InTGT and one sub1ect in PCI categorY However, in such 

_t;on ii it not as per the provisions 	 icae c4 !ltiat will have to fill u two separate forms one tor.TGT subjcci and 

The decision of the Sangalhan about 	 I oforsubject 	 , I 

conditions of _4h applicant shaft be linrarrdiirdco,g 	 who do not receive their Admit Card for let ntxge1eeamieatioo niy get 

. 	 ent&Iawed in this regard 	- 	 joucVwitb the Assistant Comniissaoncr o( the RegloOfiie ot Kendriya 
)OCUMENTSTO BE ATTACHbWJXb 	 'j" 	 - -° sVivafayaSaagathan at the aforesaid otstloaa (or whtc&tbt'c*ndldatea have opted lo 

I A 	
v' 	 forms elongwlth prool of their haviagp,edjIOrtbe post on 20 

rDe 	 between II 00 AM to 300 Pr1 Proviatonal1 Admlt Cards .00ld be 

- 	.. azdc;;etf addressed andetfstampe 	t ca b 	 candldxtea maY tsoi1eformKVS by 	e-mail 
ost 

No other document to be attached 	 i 	1 	f 	 alonwltb their name, Iatber'a name, date of birth and t 

LAST DATE FORRECEIPTOF APPLlCATtÔN(S271O:20ô3:.'.... 	
Iheir.diipllcate;dm1!!C2rd on.0.l.2003 

) 	i i I 00 	to 3 00 I M ri i t i 	 t J2i ont Oflic ICVS It 	r i t 

UlDcLlNES FOR FILLING UPTHE PPLICATIOJ FORII 	 , b ii ilL clear tbat ithout ili I card i o c ii daI'b1rr41iftd 	te ii 
i). 	The candidates musifilt inthe;pplica!iàn.foyn.pyblisgd in Ayyx.;irQ•;to . this 	.mitloa halt. 	 . 	 ... 

- — 	4vcrtCsement and may utilize it in onginat or my got this torm photçopied  or typed  

.— 	 cms000tibl' '1 on I one 	 SPECIFIC INSTRUCTIONS FOR FILLING THE APPLICATION FORM 
pe. : 
	• 	 .. . POST GRADUATE TEACHER-4

or 	
Post Subtecl Codes 

only in boxes relating tonamo;, addres: fathe?s name etc:one .  tox .shoi!d bp;tTTnglish)-........ . . . I 0 	i 	 . 2 blank between the names I words in block letters ojj Applict1G.Forms will  not be 	 C 	 _ 	 I 

ii) 	 i 	 I 0 	3 	 PGT (Ch 4 

Iheth to take the examination No bndidaje will be 	 F~ 3conomt.$)' 	I o  .j .s 	 PGT(Commorce) -' 
examination without the Admit Card 	 C j 
Onreceivrngtheedmrtcards 	 I 0 	 PGT(Biology) 	 j 8 

appended on the application forrmand atttdarehecLijnted ot the admit 	 o 	 PGT (Geography  
card are identical and there is no vanstion of any kind in the photog)tandjilyres 	f II any vanatiort is found in the signatures appended by hirn/beratdifferentataces hisl 	 TRAINED GRADUATE TEACHERS 
her candidature wilt be Cancelled. 	 :' 	 ' 

iv) 	The application forms are to be processed in computerized system candidates should 	 Post Subiect Codes 
take special care that entries made in the applicatjon lor are cleac' legible and  

complete The candidate will be solely his/ TT(English) I J 1 TGT (H ndi( [ I 2] 
her candidature duo to Itlegible or misleading entndSfpprications.whih are illegible  

or are incompletely(increclly tilled not accpmpniod bythe prescbccLje shalt be T9J(St) Lll J TGT (Science) j 1 
summarily rejected 	n j  

v( 	The candidates shouldnote that no re1ESeaogot eutector Post orcentre as 1GTSaoskrit) 	 I i  I 	I 	TGT(Maths) T 	 Ii 	6 
indicated originally by them in the 	 by the. 	 . 	 i' 

	

PRIMARY TEACHERS 	 . .j 
vi) 	While filling hisTher application form  

herchoiceoffhesu61ecjrpostoIip 	 JT 	lt 	 L 	 'W 
various 

bt 
TE 

i) 	li::ehOUld note that in caseacornmurucaboi ts 	 f 4i F ysicenstry Mathematics 
...o.f(oy e .r;rt . ,?.adidat.e)rorntaeaqngjntho.rijte, 	

..10L)y.BotanyandZoology • O4? P.hysicsBotgt :argdZobtogy. 
test/ interview hisl her applicaltort] cautdidature will b 	ect 	 2 	(having at lpast two subjects out of Hiory Geography Economics a) 	Selected candidates will not be inforrnd of the...result 	 1 	- 	ar Pnf Sciepce)  

2004 ' iã Com 1Accountancy/usiness Studies 

iv) The Sangathan 'hay at its disi recom 	 °"' 
quatIfiedandexperiencdcandit 

AppcanmustreadtheGune?bpruDVk' 	
SUbç 	

one otthe main 021 	 main 

ensure that no column appfictte to tt 	 .' and ZQlogy 	04 Physic&.. Botantand 'Zoglogy 

information futnished therein would be 	 )Jo1afifèmatics 1 O 	Physics Chtn)tB6tanyIZootogy 

of the applicants to betpg.  called tot 	
aoie..oith! main subjects. 

The Sangathan may take up the vertflcation ofjligibj)jty of the casididate.ty poinby 	
ComJ B Com(Hons ) 

of time pnor to or after the coriçletion of the formalities II foun °not of bte 	
Ottt4Zt- 45it U 	si'- 	 3i 	1tratiw ..? 

candidature shall be summarily rejcted- : 	 . 	 . 	 : 	• 	 . . 

T eSan 	 tsdiscretionh Idre oxaminatiortas,andwh 	Qc.Bga.ry 	I lo,0 !•ip! 1 	 11 Hindi 	 12 Physics 
is) The applIcations received in time will be acknow1eded b,y returpthese addressed 	13 t!?cr2nicS 	 1 4 ApIied Phyeics 	 1.  tuctear Physics 	 0 

Gh postcardattached. 	. .... . . .... 	 •.• 	 - 	 17.Bio.Chemislry 	..i"°Eiorn.... 
a) 	Candidates serving in any recognized institution/ organization autonomous body 	 20 Business Economics 	21 ommorce 

Central GovlJ State Govt must apply under IntImation 	 ' 	 23 Applied Mathematics 
No TA I DA will be paid for appearing tn1he written tests and interview 	 ' 	'Z9Y4r' 	 26 Lite Science 	 2T1Scieces 
Seteefed candidates are ligbte loëosled anywheretajndbasedupon the vacancies 	2 Genetics 	 29 Micro BioIogI 	.. ' O..8iOJOchnology 
8yeir1t(c region For jeachers of KendnyVidyaiayajsyservicezare bowvor 	3lMoiular Biology 	32 Plant Physiology 	.33 Hislgry 
transferable to any establishment of t 	ir9ndio' aS oa  

a 	
FOR STAGE I 	 6-14  

xiv) Selected candidates wtll initipIjye pn pbirt for 	 is'dte 	J-Bagalor 	.'t0 1 	 Shopal 	 02 
one year if necessary 	 - 	 \hennai 	03 	 Delhi 	 -r 04 

cv) Maximum number of vacancies for initial posting are available in the Vidyalayas of. 	\Itrati 	(..5._-, 	 Kolkala 	 06 
North-Eastern Region,J&K and remote areas ....thö count...:. .. 	 . .. Luciow 	07• 	 . Mumbal 	 0 8 
No request for change of place of posliog will be entertained 	 Ahmedabad 	0 9 	 Bhubaneswar 	 .10 
Application should ONLY be submItted for the post to 	- - 	 Chandigarh 	11 	 Dehrsdun 	 1 2 

Hyderabad 	•1 	 Jabatpur 	 -: 1 4 

P.O.BOX 4624 • 	 Jaipur 	 5. 	 Jammu 	 16 

	

NEW DELHI •110 016 	 :.. 	. 
Pains 	. .....1 7 

Qualifications acquired by the candidates should be strictly in accordance with the EXAMINATION CENTRE CODE 	 FOR STAGE It EXAMINATION 

prescribed qualifications and candidate should not seek claim of equivalence of their , 	gangalore 	21 	 Bhopat 	 22 
quafilications with that of a qualitications as asked tar....... 	 :qiennal 	23 	 . 	 Delhi 	 24 
The candidate Should not fill in the qualitication in the application form for which they 	Guwahati 	25 	 Kolkata 	 26 
have appeared in any of the examination or whose resultareawaited/withheld/ nó 	çiLuc1cn.ow 0 ..... ....27 	 Mumbai 	 28 

1.red 	 I 	 ,j 	 ii 	rni 	i ii s 	.i l 	
- - 



PLACE :- KENDYA VDY1LYA' 
(S

tc 

	

- 	 fl 
'.J 	s)lt') 	'v.r LLJ  

NEW MEHRAULI ROAD 
NEW DELHI-110067 

DATE: 03-05-2004 	TIME: 	12.00 NOON' 

- 	 Photo of Candidate 
ROLL NO ;- '.4U4W4X:.: 	

Signature of Candidate 

co~~ .1 
You are also requested to brinhe following documents in original at the time of interview for verification 

18, INSTITUTiONAL AREA, 
SHAH EED JEET SINGH MARG, 

NEW DELFU - 110016 

F.NO. 1412003-KVS (RPS) 	U.P.0 235 

Na: 	JJNYna,L S]o 	2ht 	- 	 - 	
- 

il  3cxQ CoIO 	T~barclR 04 

Rqtio 	 - 

Oinci: 

	

PIN Code:j \ 	 R  

A N N E X U RE4'j 
DATED: 10-04-2004 

SUB :- INTERVIEW FOR THE POST OF PGTS I TGT'S IN KVS 

Sir/Madam, 
On the basis of your performance in the 2nd Stage written examination held on 14-15 Feb2004 you are requested to 

appear for an interview for the post of PGT I TGT at the place,date and time indicated below :- 

FOR TGT 
Copy of Bachelor's Mark Sheets(ALL 3 YEARS)with minimum of 50% marks in the concerned subject(s) and also in 

aggregate. 
Write on a seperate sheet the combination of subjects offered at graduation level and marks secured in each subject in 

each year showing total marks & percentage. 

FOR PGT 
Copy of Master Degree and Mark Sheet (ALL 2 YEARS) in the concerned subject with minimum of 50% marks. 

COMMON FOR PGT & TGT. 

Proof Of Date Of birth. (SecondarylSr.SecofldarY certif icate issued by Board) 

In case claiming age relaxation 
Requisite certificate for age relaxation as the case may be in respect of SCIST/OBCIJ & K RESIDENT IGovt servant 
/ KVS regular employee / Ex-Serviceman/ Physically Handicapped. 

Copy of No Objection Certificate from your present Employer,in case you are in job. 

Those who belong to SC/STIOBC category will have to produce latest caste certificate obtained in the pescribed format 
from the competent authorities. 
Bio data (5 copies) in the proforma enclosed. 

An undertaking in the proforma attached with this letter to the effect that in case of selection you are willing to be posted 
any where in india including the North - east and Jammu & Kashmir Regions. 

The candidates who have failed to submit document(s) at the time for Stage (II) Exam held on 14-15th Feb, 2004 are 
required to bring one set of photo copies of the mentioned documents along with originals. 

2. If any of the particulars stated by you in the application on verification is found incomplete or wrong, if you are found to have 
willfully supressed any material information relevent to the consideration of your case without prejudice to any other action 

•.'.that may be taken in consequence thereof, your candidature will be summarily rejected and you will not be interviewed. 
Candidates while coming to attend the interview must satisfy himself / herself that he/she possess the requisite qualifications 
pescribed as per advt. Dt 13 Sep -19 Sen. 2003 in Employment News, as on the last date of submission of application i.e. 
01.01.2004. 

'.3. Sangathan reserves the right of postponing or deferring the date of interviews for which intimation will be sent to you for 
which no claims will be entertained against cancellation charges of ticket or otherwise. Also a candidate called for interview 
on the date may have to overstay by not more than one day for which he/she should make arrangements at his/her own 
expenses. 

4. No Travelling Allowances will be paid to you for attending the interview. How ever, only unemplyoed SC/ST candidates will 
be paid second class rail fare or bus fare by shortest route from residence to the place of interview and back to residence 
provided the distance is exceeding 30 kms both onward and return journey. The first 30 km in both cases is to be borne by 
candidates. However, reimbursement will be restricted to the remaining distance excluding 30 kms both ways. 

Yours faithfully, 

(C. 0 HARU MAN) 
ENCL :- AS ABOVE 
	 ASSISTANT COMMISSIONER (ADM & FIN) 
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	It is for the informatiOn of the candidates that they have to appear for the Bilingual competency Test only 

once though they have qualified theist Stage Examination for PGTITGT/PRT. 

Accordingly candidates taking Bilingual Competency Test and Subject Competency Test for the post of 
,  appear again for bilingual test on 15th Feb, 2004 in case 

PGTITGT on 14th Feb, 2004 need not have to  
they are going to appear for Subject Competency Test for, PRT 

St 
----S 

TGT :- English, Hindi, Social Studies, Science, Sanskrit, Mathematics 

Examination Papers for Trained Graduate Teachers (TGT) 	Day & Date 

Paper-i H Bilingual Competency Test 	 Saturday 
14022004 

Paper-2; 	Subject Competency Test 	 Saturday
. 

 
• 14.02.2004 

Time & Duration 	Max. Marks 

0800hrs-1000hrS • 	100 

2 Hours • 	'H 

1100hrs-1400hrS :. 	100 

3 Hours 	' 

PGT :.En9lih, Hindi, Physics, Chemistry, Economics, Commerce, Mathematics, Biology, History, Geography 

Examination Papers for Post Graduate Teachers (PGT) Day & Date Time & Duration 	
Max. Marks 

Paper-t: Bilingual Competency Test 	
Saturday 0800 hrs - 1000 hrs 	100 

1%11A 	 ) 	 S  

Paper-2 	Subject Competency Test 

Examination Papers for Primary Teachers (PAT) 

Paper-i: •  Bilingual Competency Test 

Paper-2 : Subject Competency Test 
(English, Hindi, Maths, Scienceand 

Social Science - 20 marks for each subject) 

L II.L1I 

Saturday 1500hrs-1800hrS 	100 

14.02.2004 	3 Hours • 

Day & Date Time & Duration • - Max. Marks 

Sunday • 0800 hrs -1000 hrs 	• 100 

15.02.2004 	2Hours 	; 

Sunday 	1100hrs-1400hrS. 	100, 

15.02.2004 	3 Hours, 	 5 • 

P.T.O. 

J3 



ENDRIYA \IDY.ALAYA S.ANGATHAN 	"7 	
ANNEXURESS 

Page I of$ 

KENDRIyA VIDYALAYA SANGATHAN 

RESULT FOR THE POST OF .PilljARY TEACH,EiS, TRAINED 
GRADU4TE TEACHERS AND POST GRADUATE TEACHERS FOR 1ENDRI\A VIDVALAYS 

The follo\\-ing  are the roll numbers of candidates who have been recommended for 
flppoinlment to the post of Primary Teachers, Trained Graduate Teachers and Post 
Graduate Teachers in Kendriya Vidy.alayas on the basis of.vritten test held on 21-12-2003 

(1rst stage). 14-02-2004 and 15-02-2004 (second stage) and interviews hefti from 15-04-2004 to 08-05-2004 The appointment is the subject to the I'LlIfillilleill of ,  the req LilSite educational qualifications and age as on 0 I -0 I -2004 as 
prescri Ned and us advertised m the Employment News wekIy in the issue dated 13-0 

-2('03 - 19-09-2003 In case of SC/ST/OBC/Physically Handicapped and LN - ser\'icefllell the appointmeiit is subject to production of requisite certificate 
from competent authority 

The candidates selected hereunder will be offered appointieiit i 
subiect to avail ah I itv of the vacancies 	 n their turn  

Sangatliaji is 1101 responsible tbr any Printing/typing error. 

PRIMARY TEACHERS 
GENERAL (428 CANDIDATES) 
211,12 lobS 2201210087 2201210117 220)2)0138 220)210183 220I21019Q 220l21Q2o 2201211)214 220I210232 22'j2U)) 220121(1 2 4 2  2201210246 2201210249 2201210283 

22012102 892201210291 220)2)0309 220I21O3j 
22' 21 4 20 12 0

348 2202210009 2202210050 22022 10054 2202210072 2202210141 2202210207 2202210255 
22:2 '2N 22022 Il127222 10300 22022)0304 22022)0329 2202219010 2202219051 2202219066 22022 9060 21)22Iflu2 22(122)9104 22 0

2219106 220221o1 1322022191162301210013 2301210025 230121004) 21))12Iuo5' ';2i'I 2Th12I( 	
'l12Io09201219) 240)2)0)5824012)01(3 24012)0)85 240l2IIfl 240)2)0)')) 241,12)02(,s 240)21(12(0 240)2)020) 240J2Io)624ol2lo3Q$ 

24d 121031 22401210333 2401210343 210121034') J()111037124012_10380 24012I0389740121039524012104092 240)2)0435 240)2)0447 24(1)2 H'45 
I 2402210017 240220024 2402210031 2402210034 240210036 2402210041 2402210044 2402210051 241)22 I 0(152 24022 I 0000 

24022)00(7 2402210070 2402210076 2402210082 2402210083 2402210088 24022 
100xo 

2-4u22 IOu'): 
240220007 24022101 I 7 240221028 2402210132 2402210136 2402210142 240221

))) 30 24022)11)57 
2)22 1 ( 1 I,o 2402204 0 2.102210185 24

02210200 2402210207 24022)02)4 2402210235 24022)025) 24022 I025 24o22 1u2o 2411221)278 24 0
221028) 240220385 24(122104)0 24022)04)6 24022)0420 24(122)0424 24022 l045( 2-4122 1047 2-41(220508 2 40 221051 2 

 2402210541 2402210574 2402210597 2403210074 2403210 
b0 24032047) 2-2I;:m 24012)028) 24l32)02p 2403210299 24032)0307 24)32)O334 24032)0353 24032 I421 24032(0482 

4'i2JlH 24u12),)(, 240321(1589 24032)06)5 2403210709 2404210011 2404210030 4042 40u77 
24042)001) 

240420,) 9 2 .40 421(11 22  24042)0)28 2404210)3) 2 404210141 24042)0)53 2404210)07 24o42ul27)u)24u2),. 
24042 "22" 24(1-12(1230 24(1421(1256 24042)0272 24042)0324 24042)1)336 24042)0356 240:42(117(1 2)0(218

)  
2442 

('3uo 2-0142),,41 2-i'142)040c, 24042I((4)9 24042)0429 24042)0433 24042)01)16 240520)028 
210521)u1,7 2452 lOojo 2.to2)0o-1 1l'52)'Th8( 2- 15o)33 2-) 52I9)3o 24052)9)40 24052I9)7) 2-I 52)<i 2.1( 

321201 
21 2 I 02 , ) 2432 I o21; 24032) 922u 24( 1

52)9251) 24(15219258 2405219262 24o5j 9263 24(152) 0280 24(132 I 2-1 , 1 52 I '1' 24152) '115o 
24032)0357 24052)9358 241)52)9383 241)52) 940(1 240521 940 24052) 

0-I 1') 2402 I 0440 

... 
,,,,'i 	Kvsanh j, 11 ni . i n/li "aires htni 	

7/I 9/2004 
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24(52 )45 2405219461 2405219465 2405219466 2405219483 2405219503 2405210510 240521055$ 

• 4(?52 I ')5 24052 ')5$  I 2405219595 2405219596 2405219598 2405219600 2405219635 240521963') 240521965 

241I' 2-)('52(971 24052 197 16 2405219719 2405219747 2405219751 2405219752 2405219766 2406210017 

N '2 '1 -i I 2-H ',C 	20162 10100 2406210119 2406210122 2406210133 2406210153 2406210170 24062 10 1 7 4 

- -24inC II 	241 io 1 1 l 1 1 H4 240h2 1020! 240o210214 2406210230 2406210247 2406210287 24062 ((322106210321 

40'2 1)1344 240H2 0345 24062 10416 2406210435 2406210436 2406210476 2406210529 2406210336 2406210537 

240o2 105,'0 2402 I 057 240o2 10572 2406210573 2406210590 2406210594 2406210598 2406210602 2406210616 

24' '('2 I l'C4 240c2 063') 2406210648 2406210666 2406210688 24062107 12 2406210803 2406210022 24(621097 I 

24')0 01001 24072 (((4)1 2407210093 2407210221 2407210245 2407210247 24072 1025$ 2407211)262 24072032() 

24'2 1' 4(' lo4l 2417210363 240720368 2407210386 2407210390 24072 1040 1 2407210408 240721044)' 

I 	240r210575 2408210040 2408210064 2408210071 2408210140 240821 ((155 2402 I 

24ioC 6C3' :-l'$: I 024 -  24()82 10273 24082 10202 2408210303 2408210304 24082103 14 -2408210315 240821  

2.' '2 10411  241)821 o45$ 2408210490 2408210545 2408210569 2408210576 250121 0114 2501201015 

25l2I)o! 25n121'071 25)1210084 2501210113 2501210124 25012190192601210074 2601210087 2601210127 

('!!5 2,H!20)185 2o01210193 26012102102601219034 2601219046260121907626012!0081 2601219083 

2o1 0 2 0' I' ((22 11)1)14 2602210046 2602210072 2602210109 2602210122 2602210141 26022101 59 2602210187 

2N12N()2 1 )( 27,12!0092 2701210198 2701210209 2701210217 2701210263 2701210279 2701210205 2701210310) 

271)121)371 27(0211)408 2 1'0 12 10410 2701210423 27012104382701210455 27012104702701210475 2701210483 

Y'II I .I8 1  121 0.1$9 27022! 0036 2702210001) 270221(1(191 2702210122 2702210126 2702210184 2702210201 
221 '22' 2Th 1221 ('251 27022! 028o 2702210292 2702210305 270221 0307 270221 03 I o 270221(0) 18 ,   2702211130 

,C2103' 2703210010 2703210011 270321005 2703210112 2703210134 2703210186 270320)103 

27o32 1,(2,8 270321031)7 2703210335 2703210387 2703210390 2703210404 2703210406 27(13211)41)) 2703210423 

271132 I 042" 2 - 032 11)445 270321(1461 2703210472 2703210482 2703210484 2703210498 27042! 9028 2704219031 

271)4210)144 2704210048 27042! 9070 2704219157 2704219162 2704219178 2704219183 270421 921)5 27()421 9227 

fl421022 2704210274 2704219295 2704219319 2704219373 2704219379 2801210016 2801210021 2801210049 

28u121'" 154 2801211 1055 281)121007(1 2801210084 2801219011 

OTHER BACKWARD CLASSES (239 CANDIDATES) 
210I2',0114') 2101216085 21(1121(1090 2201210000 221210017 22012100742201210178 2201210224 2261210226 

22,j121:. 2.7 2201210243 2201210251 2201210284 2201210304 2201210368 2202210023 2202210042 22))2210076 
2202210184 ?2022I0'i95 2202210317 2202219015 22022190542202219063 2202219068 2301210050 23(11210007 

2401210084 2401210092 24012101 102401210151 2401210162 2401210197 2401210227 240121029$ 240121()328 

240121(1345 2401210357 2401210365 2401210375 240121041! 2401210479 2401210482 2402210042 2402210078 

2402210145 2402210170 24022101 76 2402210229 2402210246 24022102492402210257 2402211)279 21(1221(35! 

2-1122I 0461 2402210462 2402210595 2403210034 2403210058 2403210097 2403210284 24(13211)337 240321)30(1 

4032 1631' I 24032111364 241)321 0468 2403211)61(124(1321 0664 2403210704 2404210083 240421 01(915 24(142! 0132 

24''421' 11 '2 24642110352404210293 240420299 2404210307 2404210333 2404210371 24(14211)374 24042 0)448 

24052! 012,' 2411521901.14 2405219046 2405219148 2405219152 2405219245 2405219248 240521 9277 24052-19325 

24o52 19.181 241)521 9386 2405219401 2405219410 2405219423 240521 §428 2405219437 24052! 9452 2405219497 

24(152! 9523 24052! 9540 2405219552 2405219553 2405219590 24052'19615 240521 9624 2405219637 24052! 0674 

24002 10026 2-106210083 2406210192 2406210219 240621(122(1 2406210264 2406210270 2406210423 241)62! 0562 

24o2 0 1054 240112 10672 2406210687 2406210694 2406210705 24062.10723 2406210749 240621077 I 241(021 0773 
240o2 10789 24002 10815 2406210872 2407210028 2407210034 2407210049 2407201 19 2407210146 2407210320 

24)72111342 2411721035)) 2407210384.2407211)593 2408210136 2408210150 2408210230 24(18210334 2408210363 

2408210410 24(1821(1441 2408210466 2408210467 2408210485 2408210563 2408210581 250! 210023 25012100411%,  

251121(1055 250121010725012101142501210121 2601210016 2601210118 2601210136 2601210139 2601210146 

21,1(12 1)1147 2o() 1211)1 o6 2601210201 2601210205 2601219036 2601219052 260121 9060 2602210018 2602210026 

2611221(1071 2o02210105 20022101 13 2602210130 2602210133 2602210142 2602210149 2602210173 2602210182 

2, , 22 1 10 0 2 2602210104 2602210199 270 12 100 19 2701210077 2701210108 2701210-131 2701210140 2701210176 

Th,121628327)112!037027))1210372 2701210458 2702210059270221010027022101 12 27022101232702210133 

'22101922702210232 271)2211)294 271)2210336 2702210337 2702210442 2703211)012 27032101150 

2Th '3211'S-I Yo32 10116$ 2703210089 27(13210129 2703210144 2703210147 2703210213 271)321)1237 271)321(1252 

'32 I''32 	2l'32 16343 271)321()410 2704219049 271)42191)72 2704219077 2704219117 2704 1 191.31) 271,12 1)132 

1914  2o42 10171 271)4210191 271)4219216 271)4219224 2704219253 271)42! 9291 27042) 0380 271.121')3')2 

'1211'' 1.) I- 281)121001'! 28(1(210086 2801210007 

SCHEDULED CASTE 	( 138 CANDIDATES) - 
220! 21(1036 220! 21)1)3322(11210256 2201210292 2202210246 2202219055 2202219093 231)1211)1)1)8 231(121 1 1()85 
2401216,13 241112101 102401210123 2401210141 2401210153 2401210171 24012102162401210235 24(1121(1213 

240121'12-!8 24''121')27$ 2401210285 24012102902401210317 240121.0337 24012104162401210421 24()12111458 

24u22 11 ,11114 24,2210()l)8 24()221(1(13-8 241)22! 0146 24022 (0077 241)2210093 24(12211)110 24022! ()22 24022 1 1 12')" 

Ilup:,-!\\-\vw.kvsangatllall.I1IC.i  n/ti nalres.htiii 	 - 	 7/I 
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- 1151 	
II('5' 24o22l05$I 2403210045 2403210182 2403210232 2403210373 240321042 24032)0577 

-21'2 14 2-)005 24(l321068124042I99 2404210174 2404210435 2405210033 2405210023 2405219
04' )  

24052 19149 2405219227 2405219256 2405219323 2405219395 2405219421 240529455 
- 24052 19489 241621 9492 2405219525 2405219560 2405219597 2405219661 2405219708 24052197242405219729 
-24052 073 240o2 )0l')5 2406210278 2406210327 2406210387 2406210521 2406210558 2406210561 2406210667 
240o2 (0702 24002(07!! 2406210936 2407210164 2407210270 2407210423 2407210503 240721(1523 2407210534 
2407210542 2408210185 2408210310 2408210360 2408210418 2408210461 2501210002 2501210041 2501210085 
20 1210002 2o0 1210024 26012100432601210045 2601210200 2601210226 2602210030 2602210146 260221(1155 
260221017427((26272262701210183 27012102602701210447270121P459 2701210484 2701210493 

10011 202 l2 270221010! 27(12210390 2702210421 2703210061 2703210111 2703210341 2703210382 
021 '1154 2042 19201 2704210282 27042 19300 27(14219400 28(11210002 280121003

0  281)121 ((040 280(210073 

280!((54 2812M0(o( 2$01219012 

SCHEDULED TRIBE 	(39 CANDIDATES) 
2)0)2(0005 220221025 9  2202210326 2202219004 2401210382 2402210298 2402210387 240321011(1 240321(124 I 
24(02)08') 2403210464 240421010$ 2405219001 2405219131 2405219135 2405219192 24(1521923 240521)364 
24052 (935 241(521 ')37 241)52(047 I 2405219535 2405219543 2405219576 2405219753 240621(1587 24062(1898 
2400210')02 250(2(0028 250(210061 250(2(0(06 2601210023 2601210206 2602210(04 260220)154 260221(118') 

(17211127$2801210120 2$()l2191)0$ 

IHVSICALLV HANDICAPPED (3 CANDIDATES) 
221)22) 0035 2401210230 2402210163 2402210236 2403210202 2405219257 240521926$ 2405219293 24(15210445 
241)52! 47$ 240521 0603 2405219648 2406210161 2406210217 2406210452 2406210617 240721(1268 24072(0304 

250(2 (1)! 
2) I 210.10') 271)1210478 2702210051 2702210073 2702210193 2703210270 2704219213 27042 (9254 

2L(2(921l(142!'3" 2Th.121') 7 -IS 270.l2l'177 27l1I2l'$7 28(02(0023 2801210027 280121')11I1l 

EXSERVICE1EN (30 CANDIDATES) 
2201211)005 24(02l013' 2401210!95 	

01210301 24012104282401210444 24022)00(2 240220(1)4% 2401210253 24  
2404210330 2405219175 2405219186 2405219275 24052(9387 2405219402 240521948! 24(1521 9495 240521 
2407210288 2407210493 2407210567 2601210086 2701210170 2702210058 2702210346 2702210422 27()321(1417 

270421149 2801210052 2801219014 	- 

BLiND (5 CANDIDATES) 
22022 18001 2405218002 2406218004 240721 8004 2701218001 

TRAINEDGRADUATE TEACHERS 
LNGL1SH 
GENERAL (60 CANDIDATES) 
2(0! ((((((25 22021 (9005 231)1119(11)4 240!! 10005 240!! 10017 240!! 10040 240111(1128 24(1(11(1135 240) ((((175 
20)! 111(184 240) (((((8524(11! 1022924011102342401110244 24011102462401110247 2402111)1)25 2402! 0027 
24(12(1(1(13524(1211005 5 24(12110063 2402110064 2402110065 2402110075 24021! 0079 241)2(10097 2402(11)131) 
2401113! 240211014224021101492402110157 240211016624O2IlOI6724041190232404H9025 2404119041 

2 0  
241)4) 191148 2405119012 2405! 19017 2405119079 2405119080 2405119086 2405119109250(1100!! 250!! 10031 
250! 110037 250) 110038 251)!! 10039 250!! 10047 250!! 10049 2601110011 2601111)1)23 261)11 10002 26011 ('1(1(3 
20((1 I 19014 27(1111 0058 27(141 19006 2704119044 2801!! 0001 2801119005 

OTHER BACKWARD CLASSES (34 CANDIDATES) 
2011 )00 2101 (((11(3(21011 19006 2101119007 211)1! 19010 220!! 10063 2202119024 24(111 )0l7( 2401 1 1(12(15 

241(2) (01'1 24021 100282402110054 2402! 10078 24021100932402110091.)240211()111 241)2) (94% 
24()4 (011)2 24()4110027 241)51191)13 24051! 9036 2405119097 25011 10030 2601110016 270!!! 0003 271)!! 11)117') 

270.!! 1 , )W ! 1 7041  )903-I 270.1 (10(139 28011 10037 2801110052 2801110057 2801110088 

SCHEDULED CASTE (19 CANDIDATES) 
2201110050 2701110034 2701119008 24011 10214 24021 10083 24021101 IS 241)21.1(116() 24(1-511901(5 2I('S ('11)35 
250! 110034 25(1111(11(48251))1 19003 2704! 19023 28011 10007 28011100452801110065 28(11) 1(1(175 28(1)1 10087 

28)11111 (1)9) - - 

('IIEDL1LE1) TRIBE 	( 7 CANDIDATES) 

MA 

)((0 ]/ Ww k vSaflgathan . t1ic .  i/fl 	res.htm 	
71)9/2(104 
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(:1)'':2:1l'2s:4r'2Il1)o7s 24(5ll9o252)lll005o280llI9()O62)olll)oo7 

l'HVSICALL\' ll.\NI)ICAPPED 	(1 CANI)I I)ATE) 
* 22 2 I 

EN-SERVICEMEN (4 CANDIDATES) 
'4 02 1 IMI 24)4 I ')4 524(51 19030 2SO1 1100 86 

UIJNI) 	(I CANDIDATE) 
1 4(11 1 islul 

I-I IN DI 
GENERAL (ISCANDIDATES) 
22111 1 20 1221)11201)02 22()1120019 2402120023 2402120054 2404129001 2404129004 2404129015 2404 29027 

25(1 12)11(15 27u 11201)36 27(11120091 2704129027 2704129029 2704129077 2704129092 2704129099 2704 I 291(15 

Oi'HER BACKWARD CLASSES (9 CANDIDATES) 
241121 2'0-12 1 40 2  1 1 ( 04N 2405129042 24(151 29063 2701120044 2701120089 2704 1,2905 2704129059 2704129094 

SCHEDLLED CASTE 	(5 CANDIDATES) 
242 1 2)02 2402 120((4 241)41 29009 2501129004 271)41291)71 

E\-SER\°ICErI EN 11 CANDIDATE) 
II I 2' 	I 

ULINI) 	(I ('ANDII)ATE) 

S.ST. 
GENERAL (43CANDIDAT'ES) 
2201 13000X 220! 130016 2201130018 2202139002 2202139003 24031 30002 2403130033 2403130046 2403 I 30051 
2403 130053 2403 13()1332403(30135 2403(30(96 2403 130219 2403 130220 2404 1391)1)1 24041 39(1 3 241)4 I 19025 
24041 3902 241)4 l3902 2405 139009 2 405 1.339020 240539042 2405139070 250!! 30004 250 (13(1(1(15 2l II 1)1001 
2OI 3'!3 2fll 30025271(1(30004 271)1(30042 2702130005 2702130146 2702130151 2702130197 271(2131)227 
27041 39UO2 2704 139022 270439023 2704139034 2704139041 2704139060 2704139075 

OTHER BACKWARD CLASSES (22 CANDIDATES) 
2101110001 2201110023 220213900 2403130033 2403130063 2403130104240313016 2403130171 24031 0I 

24041 9004 240)1 3')O 17 240(190(9 240l 19032 2403139068 2601130016 2001 130027 2601119004 2601119007 
2610 I 391 lOX 27(14 139o1 1) 27041 39025 2704139052 

SCHEDLJLEL) CASTE 	(13 CANDIDATES) 
24031 3000 2403(30055 2403130061 2405139008 2405139027 2405139029 2405139043 241)51 10053 2405139uo5 
2704 390x1 270413)0932704139112 20I 139002 

CIIEDtLEI) TRIBE 	(I CANDIDATE) 
24031 3i (004 

IHVSICALLV HANDICAPPED (2 CANDIDATES) 
2,0 II 3)oci I 2TM4 13)1)')') 

EX-SERVIC[2rvI EN 
	

I CAND1DA1'E) 
24''3 3W 2' 

S C I F N C F 

littp://vvw. Ivsangathan.nic.in/fina1res.htm 	 . 	7/19/2004 



, 1DRIYA \'IDYALAYA SANGATHAN 	 S 

, 	 Page 5 of 8 

GENERAL (22 CANDIDATES) 
22021 4902o 23(1 149001 2403140024 '2403140089 2403 14013 7 2403140138 2403140154 2403140165 2403 14019

1  2404 40024 2404 I 4002o 2404149039 2405149085 2601149016 2602 l4V01 5 2602140026 27()2 4001 3 270 40035 2702 14 	2704 I4000 2704149059 2801149004 

- Oi'HEI BACK\V.AID CLASSES (12 CANDIDATES) 
141u2 21" 

400)2 2403140054 240340097 2403 140i24 2405149001 240514901 2405149030 26021.1001)1 7i24ou2 	2(i4)40lI0,o)I4002 

SCHEDL!LED CASTE 	(7 CANDIDATES) 22 1
i2 40013 22 21400 Ix 2403140046 2403 I4005I 24051 49b0 2501149001 2704 149067 

SCHEDI!LEI) TRIBE 	(3 CANDIDATES) 22 111 14002x 2403 I400x5 241)5149()33 

I'HVSICALL\ HANDICAPPED (I CANDIDATE) 24)151 

SANS 1< RI T 

GENERAL (19 CANDiDATES) 
2201 15))))) 2Th 115)1(1)14 2301 150011 2403150011 2403150052 240615003! 2406150057 2400150()(,2 2400I5r) 241 I ) 5 1)2 24)015)111 240oI5o I IN 2406.150226 2602 150019 2703 150045 2703 I 50086 2703 I 50ftn 27(1315009% 
2704 I 700) 

OTHER BACK\S\/A1D CLASSES (II CANDIDATES) 
2201 150011231)1 I500fl 2.I03I50I.i 2.IOSIS')OII) 2406151)056 2406150073 2406 

	o)50 2 5 2  27 	7o I 
2703150)2,, 27041501(12 

SCHEDULED CASTE (7 CANDIDATES) 
2461504' 2406150217 2406150231 2406150235 2703150034 270315006 

SCHEDULED TRIBE (3 CANDIDATES)' 2405159013 24(15159(124 2406150174 

PH \'SlCALLY HANDICAPPED (2 CANDIDATES) 
240o 15017 270315(1(172 

ENSERVICEMEN (2 CANDIDATES) 
2o3 ISo134 2801 150002 

MATHS 
GENERAL (38CANDIDATES) 
21011 60022 21)11 160023 2101169006 2201160012 2202169006 22021690302202169034 23(1116(1(1)2 24(14169003 241)4160020 24141090422404169051 24

041691)66 2404169068 2404169074 2405169062 2405k9O77 2405169080 2405169151 2406161)1)20 240616)) 113 241)7! 60048 2407! 60074 2407160100 2407160137 2407161)171 2407160 
 193 

2703 I00004 27031(1(1()5)) 27)13160057 27(14160005 271)4169033 
2704169045 27041 9056 27041 690o5 2704 169074 

OTHER BA('I\\S-AID  CLASSES (20 CANDiDATES) 22((1 bOo 3 2202 10002x 220269032 2301 160010 
2405169135 2406 160 112 2407160004 240760002 240700)1)5 

.bTI0oI2x 
24O7IOOIo) 240716011 2407160185 251)11,69010 2602160073 2703160028 2703I60))(J 270416001% 2 7 ''.)) 001i4) 14 I 60072 

SCI -IEDU LED CASTE 	(7 CANDIDATES) 
2405160043 24056914524((1)100024 2406160056 2406160089 2406160139 2407160178 

 
SCHEDULED TRIBE 	(I CANDIDATE) I 6006) 

http.i/w.'5 k\'sana(I]aJ1 nic in/fl naires.htm 
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NDR IVA\'IDYALAYASANGATRAN 

IHVSICALLV HANDICAPPED (3 CANDIDATES) 
- 	4I111L) 241054 240l60o4 

Pa ie 6 of 

EX-SERVICE1EN (2 CANDIDATES) 
2415 I09046 2406 I(,)I() 1 7 

RLIND (I CANDIDATE) 
24o4 1 6( 1 

E N G L Is 1-I 
POST GRADUATE TEACHERS 

GENERAL (4 CANDIDA1'ES) 
21( 1 1(1 	I( 	i'( 	(I 	) 	( lll0001I 	2l0o2 

OTHER 13ACbw.\Jj) CLASSES (2 CANDIDATES) 'I( it fo 241 I 	)l 

CHEDLLEI) CAS1'E 	(I CANDIDATE) 25' 	Cc 

S(I1E1)UIjj) 1'RII3E 	(I CAN.I)IDAi'ES) 22()1 1 III 	2 

1-IIND1 
GENEIAL (25 CANDIDATES) 
2101020005 2201020008 2401020030 2401020033 

2401020059240102007624010201 17 240202004 2422ci 2402020051 240502901 1 
2501020006 2501020008 2601029002 2704029001 2704029019 270402(n i",, 2704029047 2704029053 21 704029068  2704029079 28() 1020006 2801020007 2801 O200 0 

OTHER BACI WARD CLASSES (14 CANDIDATES) 21010200 I) 2 I0l0200o 22( 1 1(120001 2401020101 2405029043 250020009 25010200 	2501 Cc 2 	12)0' '3 27040 2 0,3 I 2.70402905 2  270402903 2704029088  

SC1IEI)[JIJ'[) ('ASI'E 	(S CANDIDATES) 
21111 ll2oMo,5 230 12i2 240(020001 2401020065 2404029074 250I020013 2704029061 

SCIIEDULEE) TRIBE 	(3 CANDIDATES) 
2401 0200( 1240 020070 2601020007 
PHVS1cAI
240 	

L\ HANDICAPPEI) (I CANDIDATE) 

PI-I\'SICS 
F1. 	(17 CANI)ID.VI'ES) 

2(111113)1(24) 12' )3uo I 3 
2402030022 2402030060 240203009 240030105 2402030195 2402030211 240200242 241151 )9(,l I) 

25111 ((3(11)) I 2(1 1030006 2701030015 2701030045 2701030057 2701030077 2704039006 

OTHER BACKWARD CLASSES 
21 oIo00 I 2 2112Roo 2  2.I0200,03 

CI-IE\iISfl\• 

11111)://xvwxv Ivsap1athan nic. n/ti nalres.htm 
7/19/2004 

(9CANDIDATES) 
2102030o4 2402030 (65 2402030197 240503903( 274'o2 2o 

I00o 

SCHEDULED CASTE (5 CANDIDATES) 24' 21 1 31 11 '27 24 1 121131(1142241 20393 2402030209 2801039002 



.NDRIY.\ \IDY,•\LAYA SANGATI-IAN  
03 Page 7 of$ 

GENERAL (I8CANDIDATES) 
2 

 
10 1040020 2 1049001 2403040047 2403040093 2403040102 2403040119 2403040176 2403040192 2405049014 

24u5 )491 27 24 )o04) 10))] 2406040014 2501040011 26020400] 0 2702040010 2704049012 2704049014 2801040010 

- OTHER BACKWARD CLASSES (9 CANDIDATES) 
220 iO4U0 IS 221 24n1 14 24ft04004 I 2403040117 2405049021 2405049044 2406040005 2602040000 2702 100-1 

SCHEDULED CASTE (5 CANDIDATES) 
2201040042 2405040010 2405049020 2704049027 2801040021 

SCHEDULED TRIBE 	(1 CANDIDATE) 
21) 0400 

PH\SICALLV HANDICAPPED (3 CANDIDATES) 
243 400(0 24(5040005 2801040003 

ECONOi'IICS 
GENERAl. (6 CANDIL)ATE5) 
4u4ftS')u0' .(0,0300 4 2.l)),05003() 2n0205)R)1 5 2704059005 2704059011 

OTHER BACKWARD CLASSES (3 CANDIDATES) 
2404050001 2406050032 2702050015 

SCHEDULED CASTE (2 CANDIDATES) 
2406050007 2-10605001 3 

CO vI 1vt E RC E 

GENERAL (17 CANDIDATES) 
2202060009 2405069005 2405069011 24050690 32406060010 2406060041 2406060050 2406060 S'S 240(1 )(0) ('SO 241u7 24OoOo0o7S 240o0(10086.2400(0)0t)4 2406060101 2406060104 2602060000 272000nu 

OTHER BACKWARD CLASSES (9 CANDIDATES) 
oio 12 oIocn001 2301060007 24050()014 2406060054 2406060066 2406060112 240600 117 27n2nonno,, 

SCHEI)I'LEI) CASTE 	(3 CANI)IDATES) 
24o)i3 2..lcr2..)oo()2I 

PHVSIC.-LLy HANDICApPED (2 CANDIDATES) 
24' o000002 240,)60 07 

\IATHS 
GENERAL (I CANDIDATE) 
2 11  0 21)7)11)51) 

OTHER BACK\VARD CLASSES (I CANDIDATE) 
2o0 070(l05 

BIOLOGY 
(;ENERAL (30 CANDIDATES) 
2101 () fl)07 2202080032 2202080035 .2202080054 2202080055 2202089005 2202089007 2404089001 2405089016 

240o )80)3 I 241)7080004 2407080008 2407080027 2407080081 2407080102 240708011 9 2407080122 24070801 24 

2407080150 2407080151 2407080164 2501080013 2501080020 2501080023 2501080026 2602080142 2702080008 
2702080047 2702080053 2703080042 

Iittp .'/www. lvsa n)atl1aI) ni c. I n/1 nalres.htm 	 7/I 9/2004 
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• OTHER BACKWARD CLASSES (17 CANDIDATES) 
2202080022 2301089002  2405089001 2405089003 2405089010 2405089014 2406080012 2407080063 2407080067 
2708005 2-0708ol 01 2407080j69 2501080028 26020800I 2602080036 2704089021 2704089023 

- SCHEDULEDCASTE (9CANDIDATES) 
22020i 	2-40508003-4 2406080023 2407080038 	2407080078 2407080135 2407080179 2501089001 2801080006 

SCH:EDLjLED TRIBE 	(5 CANDIDATES) 
22(12080(117 2202080063 2407080011 2602080005 2602080052 

PHYSICALLY HANDICAPPEU (3 CANDIDATES) 
2405089011 2405089035 2407080017 	 - 

HISTORY 
GENERAL (7 CANDIDATES) 
24t -0 li 1)2-1709)1015 2407190027 25(1)090001 26020900b2 2703090061 2801090002 

0i'HER BACKWARD CLASSES (4 CANDIDATES) 
22u20u I I  24 5 0)R 2405000008 270-0000001 

SCHEDULED CASTE 	(2 CANDiDATES). 
241)70)0002 2801000004 

SCHEDULED TRIBE 	(2 CANDIDATES) 
22)120)ooII 24o7 0(11 	I 

PHYSICALLY HANDICAPPED (2 CANDiDATES) 
2405009007 2407090028 

GEOGRAPHY 
GENERAL ('2 CANDIDATES). 
2404 109001 2407100029 

0TH ER BA('K\\'ARj') CLASSES 
241)7 1)1(1005 (1 CANDIDATES) 

7/1 9/2004 
'I I 
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Phone. 2 7 79'27 1799/2571 797 (FAX 
	REGDO POST 

No.F.. 

• 	SUBJECT CFFE OF OVISiONAL APPOINTMENT 
ON CQNTRACI TO THE POST OF PGT(HINDI) 

With rcfcrnce to h/hcr appitcation for the above os 
Smt /Kni./Shn JAGDISH CHAUHAN i hereby in +,~crmec  

.tho.t he/she ha beri sc.ced lor ap&ntrncriton provsona •bot 
agiirtt the post f !GT(HINDI) in the KridHyo 'IidyJayo 
Sng'ithn in he p:iy c'(e of P 	6500-200-1O,00/_ 
and posted at KrdHyc V,ayc Naaon 	____ 	H/ She 
.sil1 draw 	wcrc 	other benefits in addition to hk/hcr 

rates a to hc Kendriy Vidy&cya 5ancthan 
empIoyee. T h i s offr cf ppointnint is subject to the candidotc 
hei dcred  of PGT(Hindi) 
by a Civil 	5urcor. 	ih 	;r9vinc 	opontrncnt 	of 
5hr/5rrt(KurrH 	Jagdishhuha 

I'r(Hidi) 	 i subJect to the outcome of 
a Hdinr of the enqu i ry 
•commiftee et uO t 1ii , rh the ctprovat cf Compctent Authority 
vo conduct d e t c d ury ro he procedure adopted 

- by Krtdriy VidvaLyc. Sorgath-cr for' cIecticn of candidatc 
for tecchcr by rn  ~p 11 0 yirz Hvc --c agency nd - give, inter-aHo I

- 	 -.- ---- 

repor+/ ccufcn/ re or rnottcr/ finin 	o acertcr c to 
rv condidcte 	r'e(ve cri' undue idvcntcge 

jpr by 	Kcndriya 



IL 

VP 

t .  

Vidyalayc Sangathan for the selection and recruitment of 

teachers for the year 2004-05. 

his provisiOnal appointment is for a period of one year 
or concluSiOn of enquiry giving its report whichever is earlier. 

It is clarified that this, provisional appointment is 

temporary and will not confer any right for regularization, 

seniority etc. except in accordance with the terms and 

conditions herein. 

In case. before completion of the said enquiry, the 
period of one year expires this provisional appointment may be 
renewed by the offeree and the discretion to continue purely 

vests with the off eree. 	 S 

/ 	
In case, the 'enquir1! Committee upholds his/her. 

I selection, the present provis nala 1pointment_will be deemed 

as appoint 	t letter on r .;'ulcr bas w 	the dcite of 

joinIng of the appointee. 

'In 	case 	the 	ei;uiry 	committee 	gives 

repert/conciusion/recOrnmefldk40fl5/fndm95 that his/her 
selection has not been carrLd out in accordance with the 
selection procede, then th Vresent offer will be withdrawn. 
However, he/she will be -giv^ relaxation of one year's age and 

will be deemed eligible 'to prticipate in the next selection 

• process' thereafter. 

In case the enquiry corn iittee upholds his/her selection, 

he/she will be on probation w,e.f. the date of joining for 
period of two years which rry be extended. Upon successful 
completion of probation he/e will be confirmed in his/her 

tu;'n =S , per Kndriya VidyioyaaThan ruIs on tha 
availability of permanent vacancies. 

-'p 



.47 ...  

• 	
2; If the candidate is a wornan, she should certify that she 
is not in the family way at the time to acceptance of the 
appointment. If however, she is pregnant of twelve weeks 

• standing or more at the time of acceptance of appointment as 
.a result of medical test, she will be declared temporarily 
unfit and the offer of appointment would be treated as 
withdrawn for the present. However, her appointment would 

be kept in abeyance until her confihement is over or conchision 

of enquiry whichever is earlier.. She would get herself 
medically re-examined six weeks after the date of delivery 
and her appointment would be subject to production of ni.edical 
fitness certificate from a Civil Surgeon. She would indicate 
when her delivery is expected and also should indicate the 
date of delivery soon after it has taken place. In case, the 
candidate fails to comply with these instructions her,  
candidature would not be considered and no 'further 
correspondence will be entertned in this regard from her. 

On production of medical fi+ess certificate, she will be 
appointed to the same post. . 

No TA will be •i 	fór'fst joining the Soo1'hm 

as P3T(HINDI)  

.4. 	buring the provisiort.ai upointmeni and thereafter, untfl 

he/ she is confirmed the 	vices of the appointee are 

terminable by one month n c e on either side ithou' c;y 

reason being assigned, ther.'r. The appointing authorily, 

however, reserves the rijht ", -o ferminate the services of the 
appointee before expiry of th 3tipulated period of notice " 
making payment of sum equiv'!Lent to the pay and allowanc;is 
for, the period of notice or nexpired portion thereof. 

• ',r'.  
':'- 



r 	
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5. 	Other 	terms 	& 	conditions 	of 	service 	governing 	the 

appointment are same as laid down in the Education Code for 

Kendriya Vidyoloyas as amended from time to time. 	Since for 

Kendriya 	Vidyolaya 	Songoth.cin 	Employees, 	Welfare 	Scheme 

has been introduced with effect from 1.4.2002 joining the 

above scheme is compulsory. 

:; 	
uThe 	appointment i 	prvi.ional 	as 	stipulated 	in Poro-i 

• and is subject to the Schedue Caste! Tribe certificate being 

verified 	Through the proper channel 	and 	if the verification 

reveals that the claim to bel.ng to SC or ST as the case may 
be, is ftlse, the services will be terminated forthwith without 

assigning any further,  reason 	and without prejudice to such 

further action as may be taken under the provisions of the 

Indian Penal Code for producon of false certificate". 

7. 

	

In 	case 	of 	any 	diptt or 	claim against the 	Kndriy 

Vidyalaya Sangathan, 	in resct of service or any, contract. 
arising out of or flowing frcn this offer' of appointment the 
Courts of beihi alone shall ha'I 	jurisdiction. 

S. 	If. he/ 	sh.e 	accepts 	re. offer 	on 	the 	terms 	and 

conditions stipJated he/ shE 	vould send his/ her acceptance 

immediately to this office' 	' receipt of this memorandum and 
vvs join 	The Kendriya 	Vdyaluy 	nentioned 	overleaf. 	Necessary 

profortna for 	the 	purpose 	forms are 	enclosed 	herewith 

which should be submitted fo the concerned Principal,' after 
getting the some, duly completed in all respects. 	This 

acceptance should reach 	undersigned in any case by 
\14-2-.2OO 	. If the o'fr is not accepted by the said 

date or after acceptance if i'ke appointee does not report for 
at The above. nd Kendriyc Vidyacy 	y 

'- 	23-2-200 - , this offer 0 f appointment will automatically 

i,_ .  .. 



stand cancelled and ro further correspondence will be 
• 	entertained from him, har 

. 	Suppression of any infration will be cbnsidercd C. majo;' 
offence for which +he pu :hrent may extend to disrnizsa 
from the services. 

10 He/she wili rO rques for transfer within 03 years ot 
initial appointment, if This oIler of provisional appointment is 
deemed as regular appoint--ient. He/she is liable to b 
transferred anywhere in Ind', 

11. He/she will be eligible r the New Restructured befined 
contribution pension system 	y as circulated by KVS (HQRS) 
vide circular No.2-17/Z003-04/KVS (Budget) dated 
08/12.03.2004 and F, Z"7/2003-04/V5(Budget) dated 
24.2.200•. 

( U.N. 1mAREY 
) 

ASSISTANT COMMISSIQNE 

JAGDISH CHAUHAN, dO. SRI JCASHINATH SINGH,. 	. 
583/10, NEN BASIl YSDGANJ, 
ALLAHABAD - 211 003. 	 . 

.Cooy forwarded t,: - 

• 	1. 	The Principa;, K'd 	VvaIaya ____________• In 
• 5h./Srit./Krn. 	---I 	accepts 	the 	offer 	oi, 

appointment he/ she shoiiJ bt relieved immediately with the  
instructions to ,join hi/h.•- "r'ev post under intimation to the 
Sangathan. If the cppoin 	s not working at present in hi: 
Vidyalaya, this mernoroncH 	yicy be sent ta thp. rir 

Vidyaiayà forthwith under i 	'ition to the Sangothan. 
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2. The PncipaL Kendriya Vidyalaya NAGAON 	
The 

dote of joining of the canthdate may be intimated to this 
office immediately after the candidate reports for duty. in 
case he/ she does not join by the stipulated date, this office 
should be informed telegraphically. 	This appointment is 
further subject to production of certificates etc. as per 

• Article 49(1) of Education Code for Kerdriya Vidyaläyas. The 
candidate be aliowd 10jcn his/ her duties only aftcr 
verification of original cer't'ficafes and on submission of 
requisite forms/ statements duly completed in all respects. 
Those appointed under SC/ST quota may be allowed to join 

• 	duties only on production ,  of original certificate mentioned in 
parc 6 of the order. They re also requested to check the 
original certificates in respect of the qualifications of the 
appointee employee and satis1- t themselves that the appoin''e 
possess requisite quaiificati::n for the post he /  she is 
appointed to. The Prinipc. .ncharge Principai will certify o 
the joining report. itsel? re'd ing his/ her iatisfactioñ abo.it 
the certificate produced. 

3. 	Th Dy. Cornmi .. 

?or,  informotio i'Lecis 
KVS (HQ) New 

1, 	

ASSfNT COMMISSIONER 

I 
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KSENDRIYA V1.(YALAYA 5AN&ATHAN 
R.gibhiI Oii'iöe, 

(..Thayararn. 13bakn, Maligaou Charial.i, 
Gijwhti-781 012 

Phone 2571798/25717(99/2571 797(FAX 
R1.GISTERFJ) POST 

5UBJEC I OFFIER (;F FQ! O.P oir I MEWT  
Ti€ PC'$T OF 

GOIAM,  flobbaej Ahrnacj 

With refercr,ce to his/her application for the abov' po.'t 
Smt/Km./5hri, 

,. is herby iriformcd fhàt 
he/she has been elected for appointment. on provisiorai basis D1iflU LiiM) 	/ aiinst the poet of rii in the La:ndrlya Vidyalaya Sangathan in the 
pay scale Of R. 450042-7000/- and posted at Kendriya 
Vidycilaya, 

... He/ She will draw 
olk,trances and other benefits itt addition to his/her pay at rates as 
admissible to the KAjr;iv~-iVkyaluya.. Sangathan employees. This 

T flo'bmj  Ahmed off'r of appointment is sujecr to ihe candidate being declared fit 
for the post of PT by a Ci! Surgeon. This provisional appolntuwnl 
of Shri/Smt/Kutnarj .  in the 
post of P1T is subject to :  the outcome of a rcpert/ conclusion/ 
recommendations/findings of the enquiry committee set up with the 
approval of Competent Auihority to conduct detailed enquiry into 
the procedure adopted 4y Kendriya Vidyalaya Sangathan for 
selection of -candidates for teachers by employing private ugeny 
and give, lnter'alia report/conclusion/recominendation/fjndinqs to 
ascertain as fo whether any candidate has received any . urdtn 
advantage by virtue of procedure adopted by Kendriyci 



C 

-. A, Z down 

VidyolayC Sangathan fr th:' selection and recruitment o 

teachers for the year 2004 

This provisional appoitment is for a period of one year 

or COflCIUSiOI1 of enquiry giving its report whichever is earlier.  

It is clarified that this provisional appointment is purely 
temporary and will not confer any right for regularization, 
seniority etc. except in accordance with the terms and 
conditions herein. 

In case bfore contptetion of the said enquiry, the 
period of one year expires th s provisional appointment may be 
renewed by the offere and the discretion to continue purely 
vests with the off eree. 

in case, the enquir'! Committee upholds his/her 

selectiàn, the present provisH nal 'appointment will be deened 
as appointment letter on reucr basis w.c.f. the date of  
joining of the appointee. 

In 	case 	the 	eruiry 	committee 	gives 	C. 

repert/conciusion/recoimendons/findings that his/her 
selection has not been cari ::d out in accordance with ±he, 
sei.ection procedure, then the  Vresent offer will be Withdrawn. 
However, he/she will be givei\ relaxation of one year's age and 
will be deemed eligftle to rticipate in the next selection. 
process thereafter. 

In case the enquiry .com :ittee upholds his/her selection, 
he/she will be on prQbation •\)1e.f. the 'dpte of joining for a 
period of two years which, moy.. be extended. Upon successfui 

completion of probailon he/e will be confirmed in his/hi' 
turn ss per 	endrEy 	"idyaya 	a -hnr rubs or 
uvailabiftty of permanent vacancies 



Apt . -.---------.--.------- .-----.- 	 ....- 	 -- 

Sam 

2 	If the candidate (5 o W.Otflon she should certify that she 
iS iiO t i o the familyii at the time to acceptane of the 
oppomttrent. If howe she is pregnant of twelve weeks 
standinG or more at the tihe of Ucceptance of appoini-men.j-  as 
a result of medical tesi -  she will be declared temporarily 
unfit and the offer of appointment would be treated as 

withdravn for the pre:ent However; her appointment would 
be kepf in abeyance until her confinement is over or Conclusion 
of enquiry whichever is earlier. She would get herself 
medically re-examined six weeks after the dote of deIi'ery 
and her appointment wQuld be subject to production of medicai 
fitness certificate from a Civil Surgeon. She would indicä+e 

when her delivery is expected and also should indicate the 
date of delivery soon after it has taken place. In case, the 
candidate fails to comply with these ins'uct-ions r 
candidajire would not be considered and no further 
correspondence will b entertned in this regard from her 
On product-ion of medical fi+ress certificate she will be 
appointed to the same post. 

. 	No T. will be ndinissibt, for first joining the Sanoothon  asp 

4. 	buring the proviional apointnej -  and thereafter, untii 
he/ she is confirmed the 'vices of the appointee are 
terminable by one mnth's ri;Aitz. on either side without any 
reason being assigned, theref.r. The appointing authority,  
however, reserves Th right to terminate the services of the 
appointee before expiry of the. stipulated period of notice by 
making payment of sum equivaknt to the pay and allowances  
for the period of notice or 'thexpired portion thereof. 



44 
Other 	erms 	S. 	CC ?d!Or1 	Of scrvc 

ore samc 	s t' 	down 
c :\'epnIno 

in 	th 
i \"dyalc0 EdL'co 0  Coda fc r 

ricd from time Kcndniyc 	Vidycl0y0 	Saiigdt 
to tim for 

Employees has 	becr 	floduccd Welfare Scheme 
with effect from 1 4 2002 Cbve SCheme is cornpu, Joinina th e  

"The apponprt I 	as stipulated in Para and is subject to the Shdu:e Casfe/ Tribe certificate being verified through 
the Pbper channel and if the verificatj0 reveals that the claim to belong to SC or ST as the case ay be, is false the service tn 

s will be terminated forthwith Without 
°Ssigning any further rasone and Without prejudice to such 
further action as may 

be taken under The provisions of tfi 
Indian Penal Code for produc:or of false certificate" 

Ih COse 
of any dispt or claim against the 

Vidyalayu Sangathan in resacf of service orany 
COflfrQCt 

arising out of or flowing frc this offer of appojnj-efl the 
Courts of belhi alone shojj ha jurisdjcjj0 

If he/ she dccepts he offer on the terms and 
conditions Stipulated he/ shc would send his! her 

 
immediately to this office ;: receipt of Th 	

Occeptance
is mem rQfldum and join the Kendriya VidyQI. mentioned ov'leaf Necessary profor 	br the purpo 	f forms 	
e 

 are enclosed herewit 

after 
h which should be submiftd fo the conce

rned Principal 
getting the same duly completed in all respects 

	This acceptance should reach 	
undersigned in any Case by 

If the offr is nô.f óccepfed by the said 
date or after acceptance if kk d u ty 	°PPointee does not report for at te 	bov 	

smed Kendrj.a Vidyaya 	y -2OOS- 	this olf,  as of 
appoint will automatically 



,- 

sto nd 	cc nccl lcd and n r-thcr 	corr'csporder1cr 
entc.r1oit;d 	tro ht-,' h' 

9 	Suppres:51. 
.fl of an' ation will be considered c 

offence for whichtHy. W hen 	av e>tend to dmj 
TrOtu hc-. 5C'yt 

lU 	Hcish 	o 1 ,.::uc. foi' transfer within 03. years ct 
initio °ppointnent if this ófer of provisional appointment 
deemed °s regular .11 

acini e n t.  

11 	He/she will be elijbfe or the New Restructured befined 
Contribution pension system ::ily as circulated by KVs (HQR) 
vide 	circulor 	No.2 iY/CQ3O4/KV5 	(Budget) 	dated 
08/12.03.2004 and U, 2-L.7/2003 04/V5(Budget) doted 
24.12 2OO.

31  
( U. N. KFIAWIUThy 

) 

ASSISTANT COMMISSION i[ End: cs abovc 

South Ss1m&r, 
.DiBt$ 	 183330  - 

Copy forwordec i,:• 

1. 	The Principci, Kençiti.'.: Vidyalaya 
	In 

accepts The offer o 
appointment lie! she Should bt relieved immediately with The instructions to join his/her 7ew post under intimation to the 
Sangothan If the appointet is not workj,g at present in 
Vidyalaya this .mernorjndjr inay be sent to the OflCnar Vidyai 0  forthwith under Hl- Hation to the SangaThan. 



7/. 
11/

Z~ l  00~  
 

REGIS'ERj1) POST 

2, 	The Principal, Ketdriya Vidyalayo DIGArUJ(Ass,t14) 
-- 	 The 

date of joining of the .canddate may be intimated to this 

office immediately after the candidate reports for duty
,  In 

case he/ she does not jpin by the stipulated date, this offic 
should be informed t!e9raphicaIly This appointment i s  
further subject to production of certificates etc. as per 
Article 49(1) of Education Code for Kendriya Vidyalayas 

 T h e 
candidate be allowcd to j c; n  h.is/ her,  duties only  
verification of originalcertificates and on submission of 

requisite forms/ statements duly completed in all respects 

Those appointed under SC/ST quota may be allowed to joit 

duties only on productiQn of original certificate mentioned ir 

para 6 of the order. They we also requested to check the 

original certificates in respect of the qualifications of the 

appoi•ntee employee and satisfi themselves that the oppoin - ee 
possess requisite quahficatt::n for the post he/ sic i 
appo!nted to. The Prin;ipa! 1' :ncharge 	 Hpa will c 
the joining report itself reQeding his/ her satisfactio n  a'r 

certificate produce(f 

Corrr ... 	 ('v'5  

FJ,' 

ASSISTANT COMMI55Jt:• 

7 
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ENi)PJLYA \1IDYALAY/ 5 ANGATHAN 

0 	 Regional Ofiic 
Cbayararri Hhawan, Maligaon .'harjal i. 

Guwahati-7l 012 	 3E 	? POST 
Phrte: 257 791257 1799/257179? (FAX) 

_________ 	ctcdt_o-2--2Oø 

SUBJECT.' 6FFEROF PROVI5tONAL A?PO!NTMENTO 
ON CONTRACT TO THE POST OF TeT(MA?HEMATICS) 

With reference to his/her application tar mc above posr 
$t.fPtn,/ShrUP1HLI. 8WH it hCreby informed 
that he/.She. has been selected for appointment on provisional :basi 
against the pot of 1GT(MAThJ • in the Xendriya Vidyakya 

Ihcn tnthc py cøe of R.__b51?-#QOe/. - 
and posted at Kendriya Vidyalayn D $L 	-4e/She 
will draw dowances and other benefits in addition to his/her 
pay at rates at,  adniisblc to the Kndriya Vidyakya Sangathan 
'eityec Thi offer of appointrnett isvubject to the endldte 
being, tleedd,md fit for the poet of (T) 
by 'a Civil Surgeon. This provisional appointment 	of 
Shrif5/Ku'nari 	VIPIN mr 
pOiof_MA$) 	 is subject to the outcome of 
a rpar1-/conuJrLJ; dff1oic/finding of +he enquiry: 
coninittee set up whi the approval of Competent Mthority 
to conduct dtai.d enQuiry into the procedure adopted 
by Kendriya Vidya1ya $angathan for selection of candidatis  

tr itMirri jy ¶flpIoyin9 private aency and 	ive 
report/ conc'lusior/ reconrniendakionf rZings to ascertain as to 
Thct her any candidate has received any undue advontage 
by • virttj of tjrocedure • aoptd' by Kerdrlya 
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1 	 . 

__ 

I..  

5ENrRP/f ViuYAL,'\' A tio 

O(/ 	Phone : 217 J79,'2i7 1,9i25 

N0.F._8- ' 1  /_It(Hind )/O.-KVs(GR)fJ 	1dtcd: 02-02.'2005 

5UbJC1 	OFFER OF PROVISIONL APPOINTMENT 
ON CONI 	TO THE POST OF  

With rcfercrce to hi/hcr cppern for the above po'r 
Iierthy 	inforrec 

that he/she has been selected icr apporitiiint on prcviionl ba; 
against the post of 	 the. Kndr"'o Vidy&'yc 

Sany'thon in 	hc pay sco 	of 
and 	otcd c 	.cnriya Vicy!c'c 

will 	draw 	Qti):c1r1cc 	and 	ct 	 - 	i 	ri c,,cr 	• 

pay cr rates t 	diüftIe '" 	Kt:ndriya 	'.dyyc 

employees This cffer of appointment is subject TO the candidote 
being dedcrcd 	f 	for the pt 	of  
by 	a 	Civil 	Surn.. 	Th: 	provisoriai 	orpotn1'ncnt 

Susbil Kuaaz 	tn 
* post of 	3T(Hirtdi) 	_____ 	i 	ubscci fc the outcome ci 

c 	repor/roc  

committee 	ur 	with 	th c* 	approval o 	Competent Authcrtv 

to 	conthicr 	 c1qt.lry 	irvo 	Tne 	prccue 	cdo':ec 

by 	Kcdr!yc 	'yiia'c 	Sorgc 	an 	fci 	lectcr, 	of ccndidate. 

for teachcr 	. rpfoytr.g 	p'R'CC 	120- iCy  

report! ccrc  
wheth.r 	i':' 	- 'i"ote 	c 	t'.c.IV_ 	tirt' 	'jcte 	ci 	i1' 

by 	vrtu 	 procc1.:' 	 • 	. 

1'• 

II 	'•' 	— ____________- -.-- — 	 - 	
*-. 	•___________________ 	- 

t 	 I; • 	,t, 	I:;,.• 



Jr.- 

I 

Vidyalaya Scingathan for the 

teachers for the year 2004-05. 

- , 1 I 
V 

selection and recruitment of 

This provisiOf101 appointment is for a period of one year 
or conclusion of enquiry giving its report whichever is earlier. 
It is clarified that this provisiOflUl appointment is purely 
temporary and will not confer any right f.r regulóriZotiofl, 

seniorily etc, except in aecordaic with the terrns and 

condtiCn hrin. 

In case before completion of the said enquiry, the 

period of one year expires this provisiOnol appointment may be 
renewed by the offeree and the discretion to continue purely 

vests with the off eree. 

In case, the enquirY Committee upholds his/her 
selection, the present provisHnol appointment will be deemed 
as appointment letter on ru!cr basis w.e.f. the dote 

of 

joining of the appointee. 

In 	case 	the 	ei. .uiry 	committee 	gives 	a 

report/COnCIUSI on/recomme nd6oflS/fifld I ngs 	That 	his/her 

selection has not been car'r d 
out in iccordaflCe with the 

selection procedure, then th 
Vrcsnt odr vll o withdrawn. 

However, he/she will be give reLoxatiofl of one year's age and 

will be deemed eligible to p a1rticipate in the next selection 

process thereafter. 

In case the enquiry cotr 
iittee upholds his/her selection, 

he/she will be on probation wte,f. the date of joining for 
a 

period of two years which rc 	
be extended. Upon successfUl 

completion of probation he/she will be confirmed in his/her 

ilJrfl 25 per 	ndriya VJoJüva ?ar1OthGfl rules on thz 

availabilitY of permanent vccuYCie5. 

I 
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/ 	
2. If the candidate is a woman, !he should certify that she. 

	

1 . 	is not in The family way at the 	 attance 

appointment If however, she is preLk 	at tweVe VC<S 

standing or more at the time of acceptance of appointment as 
a result of medical test, she will be declared temporarily 

unfit and the offer of appointment would be treated as 
withdrawn for the present. Howtiver, her appointment would 
be kept in abeyance until her confinement is over or conclusion 

of enquity whichvr i eurIi'. Sie ou get hrself 

medicofly re-exdmined six weeks after the date of delivery 
and her appointment would be subject to production of mdicoI 

L fjtness certificate from a Civil 5urge0 	She would indicate 

when her delivery is expcted and also should indicate the 

date of delivery soen after t hs tcn poc. In case, t 

candidate fails to comply with fi' 	nsiruc.1ionS her 

candidature would not be coiit.'et - 	'' no  

correspondence will be entertned in This regard from her. 
On production of medical fitrcss certificate, she will be 

appointed to the same post. 

No TA will be dmisz 	foe' first joining the Sangotht"' 

as 	T(Hindt) 

buring the provisionalipointment and thereafter, until 

he/ she is.  confirmed the s 'vices of the appointee are 

terminable by onc mcnth 1 s co l 	on either sic wThou any 

reason being assigned. therc.v. The appointing authority, 

however, reserves the right to terminate me services of the 

appointee before expiry of th ;jipuWzd period of tie by 

making payment of sum equivaknt to th p 	•t:r. 

for The period of notice or thi wiexpired portion thereof. 

i 	'; 
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Other terms & conditions of service governing the 
appointment are same a laid dowi in the Education Code for 
Kendriya Vidyaloyas as amended from time to time. Since for 
Kendriya Vidyataya Sangothcn Employees, Welfare Scheme 
has been introduced with effect from 1.4.2002 joining the 
above scheme is compulsory. 

'The appointment i previsional as stipulated in Pora I 

and is subject to the Schcdu Coft/ Tribe' rti'ct 

verified through the proper channel a nd if the verificatiot, 

reveals that the claim to belong to SC or ST as the case may 
be, is false, the services will be terminated forthwith without 
assigning any further reasons and without prejudice to such 
further action as may be taken under the provisions of the 
Indian Penal Code for producv on of false certificateH. 

In case of any dispu't'a or claim against the Kendriy 
Vidyalaya Sangathan, in resct of service or any contract. 

arising out of or flowing from this offer of appointment the 
Courts of Delhi alone shall h'ic jurisdiction. 

If 	he/ 	she accepts ne 	offer or 	the 	terms 	arid 

conditions stipulated he/ she would 	ri '/ hi 	her accittance 

immediately to this office or' receipt of this memorandum and 

join the Kendriya Vidyolay' 'nentioned overleaf. 	Necessary 

proforna for thc purpJs 	... are 	enclosed 	hctewii'h 

which should be submitted fo the concerned Principal, after 

gethng the some duly completed in all respects. 	This 

acceptance should rcch the. undersigned in any case by 
14-2-.200 	. If the oifr is not accepted by the said 

date or after acceptance if ke appointee does not report for 
duty 	ut 	the above 	ro%Wed 	Kendriya Vidycky Un 	by 

23-2-2005v 	' , this offer of appointment will autämatically 

5-, 

flJI 



stand cancelled and no fjrther correspondence will be 

entertained from him/ her 

Suppression of any !nfcrmation wil l  be cd.'r'd a mjo' 

offence for which the pur hment may extend to disrna; 

from the services. 

He/she will nor rquesr for transfer within 03 years ot 
nitiol appointment, if this olfcr of provisional appointment is 

deemed as regular appointment. 	He/she is liable to b e  

transferred anywherejn IndJj 

He/she will be &igible or the New festruc1ured Defined 

contribution pension system oy as circulated by KVS (HQPS) 

vide 	circular 	No.2-17/2.003 -O4/KV 	(Budget) 	doted 

08/12:03. 2004 and F 	.'7/2003 -o ,/KVS(ud9e) dae c 

24.12.2004. 

A5SI5TANT CQMMIS5IONEk 

As above. 
$UsHIL$ KtJ4AR, 
8/3 AGGERWAL COLONY, TOHANA ROAD, RATIA 

DIST.ATEHABAD, PIN 12 oi (HARYANA) 

Copy forwarded to: 

. 	The Prinipa 	 . Vidvcilayo  

Sh,/Smt./Km.._ __:_. 	accepts the offer 

'appointment he1 she should b relieved immediately with the  

instructions to .join his/hcr 'w post trndr intimation to th e. 

Sangothan. If the appoint k not working at present in ,: 
Vidyalaya, this memorandUW ay be sent to th rncrid 

Vidyoiaya forthwith under in iation to 61e En;-;h.s 

S 

- •..__ - -. 	 . £ 	 . 	
'.4 

: 
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2. 	The Principal, Kendriya Vidycilaya _piL___ 	The 

date of joining of the candidate may be intimated to this 

office immediately after the candidate reports for duty. In 

case he/ she does not join by the stipulated date, this off icc 

should be informed telegraphically. This appointment is 

further subject to producticn of certificates etc. as per 

Article 49(1) of Education Codë for Kendriya Vidyaloyas. The 

candidate be allowed to jc:r his/ her duties only after 

verificatofl of original ceri:ic 	
d on submiifl cf 

requisite forms/ statements duly completed in all respects 

Those appointed under SC/ST quota may be allowed to 30W 

duties only on production of original certificate mentiand it 

pera 6 of the order. They we also requested to chcck the 

original certificates in respect of the qualifications of the 

appointee employee and satisf themselves that the appoinTe' 
possess requisite qualificot';fl for the post he/ she is 
appointed to. The Princip&/ .ncharge Principal will certrfy Oh 

the joining report itself repding his/ her satisfaction abot 

the certificate produced 

3. 	Thp DIV. Cornmt 
	(Idtnn.). KVS (HQ). New 	H. 

for informotiafl pleaze. 

ASSISTANT COMMI5SION 

Iq 

* 

-. 



1 	tSENDRIY/ VIbYALAYA SANGATHAN 

•1 	 Regioni! Utlice. 
(.haararn Bhawan, tv1aligan '..'liariah, 

Guwahiti-7810I2 	 REGISTERED pos'r 
I 	 Phone : 257l798/2571799/257J797(JAX) 

''.•4; 

I. 	. SUBJECT QFFE1 OF PROVISIONAL APPOINTMENT 

	

I 	ON CONTPACT TO THE POST OF por(hysics) 

With reference to his/her application for the above post 
r Srnt/Krn/Shri 7naxBa11abh it hereby informed 

that he/she has been selected for oppo:ntnient on provisionci basis 
against the post of pGr(Physics) in the Kendrlya Vidyalayc 
Sangathan in the pay scale of Rs. 6500-200-10500/- 

and posted of Kendriya Vidyalaya ioç Noomatipwke/ She 
will draw allowances and other benefits in addition to his/her 
pay at rates as admissible to the Keridriyo Vidyalaya Sangathan 
employees This offer of appointment is subject to the candidate 

F 	being declared fit for the post of 	Pr(Physics) 

J )4 	by a Civil Surgeon This provisional appointment 	of 
j ;p5hrI/5rrit/KumortAnand Ballabh 	 in the 
I 1 ).i}post. of (Physics) 	 is subject to the outcome of 

- rePort/conclusicn/rccrrmendat 1 ons/f,ndings of the enqulry 
comrnittee set up with the approval of Competent Authority 

I • iq to 1 ,.mWnduct,,detailed . enquiry into the prccedure -' 'odopied' 
Kendrlya Vidy.daya Sanfhaii for selection of candidates 

: for teachers by employing private agency and give, inter-aiio 
, 	. • report/ concluston/ recomrnendation/ findings to ascertain as to 

, 	whcther any candidate has received any undue advontcoe 
.1 1  

	

J by 	virtue 	of 	procedure 	adopted 	by 	Keridriya 

u 
• 	''4$ -- 

	

• 	• 	 • 

- 

i 	It • 
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VidyO0Y° sangathon for the  

4'rS for the year 

selection and recruitment of 

-.. V 	 I 	 - 	 - - . 	 ..,,, , r 

This pr0ViSi0I0l oppoItfl(1 is for a per%0 OT o' r 

or conclUS0 	
of enquiry giving its report whichever Is earlier. 

It is clarified that this proviSi0fl1 oppoinftt1t is purely 

temPorarY and will not confer any right for regulOriz0ti0L 
with th 

seniority etc, except in ocordaflCe 	
e terms and 

conditions herein. 

In case bdor€ comptCti0fl of. the said enquiry. the 
visioflQl appointnt may be 

period of one year expires this pro  
renewed by the offeree and the discretion to continue purely 

vests with the off eree. 

In case, the enquir" Committee upholds his/her 

seteCtiOfl, The present prov isi:flbl 0 ppointmeflt will be deemed 

as QppOjfltCflt letter on rc.uiCr basis w.e.f. the date  o 

3oining of the appointee. 

The 	e.iuiry 	committee 	gives 

In 	case 

	a 

repert/c0' on/reC0mm''l k4oflS/f 
i ndi ngs 	That 	his/her 

selection has not been cari d out in accordance with the 

selectiOfl procedure, then th weseflt offer will be withdraW". 

However, he/she will be 
Qi vm relaxatiofl of one years age od 

will be deemed eligibk 
t e. Ta rtici pnte in th e  next seleCt 

process thereafter 

In case the enquiry con" ittee upholds his/her select%01. 

he/she Will be on probation 	
e.f. the date of 3oiniflg for 

rj 

Upon successful 

period of two years whIch irA'j. be extended. 

comleti0fl of probation he/she ilt be confirmed in his/her 

turn 	s per' ..endriya ''dDlaya 	
r h'fl rul5 O 	ih 

0voilobitity of pCrmOflClt VQCOYCICS. 

I 	 l 	
7 	I 

!IJ 	•., 	 V  
j I 

r 	T 	• 	 . 	 . 	

. 	 . 
7 	 • 	 1 	,,, 
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2. 	If the candidate is a woman, she should certify that she 

is not in the family way at the time to( acceptance of the 

appointment. If however, she is pregnant of twelve weeks 
standing or more at the time of acceptance of appointment as 

a result of medical test, she will be declared temporarily 

unfit and the offer of appointment would be treated as 
withdrawn for the present. However, her appointment would 
be kept in abeyance until her confinement is over or conclusion 
of enquiry whichever is eôrlier. She would 9€t herself 
medically re-examined six weeks after the dote of delivery 

and her appointment would be subject to production of medical 

fitness certificate from a Civil Surgeon. She would indicate 
when her delivery is expected and also should indicate the  

date of delivery soon after it has taken place. In case, the 
candidate fails to comply with these instructions her 
candidature would not be considered and no further 
correspondence will be entertanèd in this regard from her. 
On production of medical firness certificate,, she will be 

appointed to the same post. 

No TA will be admiz 	fDr first joining the Songothrill  

as  pir(hysics) 

buring the provisional upointment and thereafter, until 
he/ she is confirmed the s 'vices of the appointee are 

terminable by one month's nkitz on eIther' side without any 
reason being assigned, therc#.'r. The appointing authority, 

however, reserves The right to terminate the services of th 

• appointee before expiry of ths. stipulated period of notice by 

making payment of sum equivoknt to the pay and allowances 
for the period.of notice or thc.Wiexpired portion thereof. 

I.' 

I 	 • j j !l 
.61. 
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WOW 5,07 
Other ter'is & conditions of service governing the 

appointment are some as laid down in the Education Code f or 

Kendriya Vidyaloyas as amended from time to time. Since for 
Kendriya Vidyalaya 5angothcn Employees, Welfare Scheme 

has been introduced with effect from 1.4.2002 joining the 

above scheme is compulsory. 

'The appointment is pr;viionol as stipulated ii 

and is subject to the Scheduie. Caste! Tribe certificate being 
verified through the proper,  channel and if the verification 

reveals that the claim to belong to SC or ST as the case may 
be, is false, the services will be terminated forthwith without 
assigning any further reasons and without prejudice to such 

further action as may be taken under the provisions of the 

Indian Penal Code for producion of false certificate". 

In case of any disputt or claim against the Kcndrya 
Vidyalaya Sangathan, in resct of service or any contract. 
arising out of or flowing frci't this offer of appointment the 
Courts of beihi alone shall helt. jurisdiction. 

B. If he/ she accepts he offer on the terms and 
conditions stipulated he/ she would send his/ her acceptance 

immediately to this office ci receipt of this memorandum and 

join the Kendriya Vidyaluy&' mentioned overleaf. Necessary 

proformci for the purpose •f forms are enclosed herewith 
which should be submitted 40 the concerned Principal, after 
getting the some duly completed in all respects. This 
acceptance should reach i}t undersigned in any case by 

14-02-2005 	If the of ftr is not accepted by the said 
date or after acceptance if i'k' appointee does not report for 
luty . at the above toed Kendriya Vidyaky 	by 
23022 	, this offer of appointment will automatically 

5 

I . ! 
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stand cancelled and no Iirthcr. correspondence will be 

enterfained from him,' her 

9. 	Suppression of any inforriiation will be considered a major 

offence for which the puni ;hmcnt may extend to dismk:zQi 

from the services. 

He/she tvilj nor requesT for transfer within 03 years c.t 
initial appointment, if thiofcr of provisional appointment is  
deemed as regular appointment 	He/she is liable to b e.  
transferred oywhere 	 Ind i ii  

He/she will be cligibic or the New lestructured befined 

contribution pension system 'iy as circulated by KVS (HQRS) 
vide 	circular 	No.2 - 17/Z003 -04/KVS 	(Budget) 	dated 

08/12 .03.2004 and F, 2A7/2003 -04/KVS(Budget) doted 
24.12.2004. 	

/ ' 
/ 	 ( U. N,iwfREy—) 

/ 	 ASSIsTANTCOMIssIoNER 
Encl"As abovc. 

\J/'Afland Ballabh, do Mr. D.K, Saxena 
02EJ15 Ward No.3, Mehrauli, 

- 

Copy forwarded to: - 

1. 	The Principal, Keiid.i'. Vdyalaya  
Sh./Smt./Km. 	.. accepts 	the 	offer 	of 
appointment he/ she shoUki bt relieved immediately with the 
Instructions to join his/her 'rtw post under Intimation to the 

tt: Sangothan If the appointEe, is not working at present in his  
: 

	

	Vidyalaya, this memorandum tray be sent to the onc.rnd 
Vidyalaya forthwith under,  irH nation to the Sangathan. 

ii 
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I' SUBSECT QER OF pOVI5IQAL AFPOINTMENT 
ON CONTAC TO WE P05T OF 	

THEMATIC) 

I' 
4' 

'4 

i 	.,. 

. I•  .. 
Wi 	rcfcrefl 	to 	 her appLication for th abo' poc 

--;

• 	
reby 	tiforcd , 

: 	ot he/hC h 	 ected for Q pOfltmCflr On proVit0flQ( bi 

po of 	
th Kendriy Viduy 

. • 5gthfl in th py cat o 

	

I 
 . and patcd. at Kcridriya VidyaaYa 	

Sh 

1: dr;w QtoJflCC 
and other benefitS In cdditiofl to is/hcr 

	

rat 	C 	
diittb to tII Kndrty Vtdya(aya Sart9achufl 

	

Vex, ifhi' 0fr i f appome Is subject to th candtdQte 	
0 

!c1r 	it . fOY' th pot of 	LiiS4----- 	' 
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VidyOl0Y° 
509athon for th 

teachers for the yca" 

•1. 

: 

oll  seCCtLO11 u nd recruitment 

I 

.' 

- 	 aoDOLfltU\flt is for a period of  one  year 
i his prvv.,1w.  — F' 

or 	
of enquiry givifl9 its report 

whicheVer is erIier, 
s pure'y 

It is 
clarified that this provisiflQ 0 pp o intmeflt i  

temporary cind wiU not confer' Q11'/ right for 
rglJIQI1Z0tt, 

'cnioritj etc. except in accordance with the terrr 	and • 

onditiOflS herein.  

, .. 	 . 

In Case 
before compIi°fl of the said énquir. th 

	L ' 

period of one year' cxpire this proviiOflQl oppointmflt may be
1  • 

ifilinewed 
byth offeree and 1'he discreti0f to continue pure'y 	• •• 

I; 	'I'll 	. , 	 . 	, 	 .  

q .jtSW 	tke offeree.' 	' 	 L 	1 	' 
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;'Iffl 	
dse• the 'enqulrv Commiffee uphods iu/h 

	.:: 

tH 	II''tI ' 	I 	 ' I 	' 	
I 	' 

I 	

prescflt provsi nciI 	potntmcnt wiU 1  be deenid 	I 

	

liction-
Ieffer ptI rc1UlCr basis " P 	1 he dotC aT 	I I  I 
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i bintngof th cppotntcc I 	
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JI 	'In ' I CaS 	the '' eruiry 	cotfltee 	giVeS 	' 	I

Ithot no 
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I 	1lelettQnIprocedurc, 
then 	

reZeflt offer1Wifl 	w1thdr" 	' 

w!lt be 	retaXGt10 1  of 9 	yeor age 

,ii1I wiillbe d 
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I i1IIhItI'lt, )IntCaZc Thc enqu1fl' C0fl1' i1-tee upho'dS his4her 	CCtIO' 	I  ' 

i 	 . 	. 	 I 	 • 	
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I II be On 	
$ c f th da 	°1h' joining fo 

1.

tw ;years 	ch rr& be exfend 	1U1pofl, UCC

I. 

0I1iDn of probatlofl  ~e/S~e wiU be c9nfirm ,ifl his(' I 

cr 	ndri 	'dYa 	
O: 
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i
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If thecandidate is a woman she shou'd certify that she : 
. .:•j 	, not iii the fami'y way at the time to( acceptance of the • 
!..1!I.PP If however, she is pregnant of eIvc wee • 

ill l.1 -,sta nd i rig or more at the time of acceptance of appointment as , 

	

resuft of medical test s  she will be declared temporarily 	. 

	

fit and the offer of appointment would be treated as 	- 

:.lijthdrawn for the present. However, her appointment would 

'l'ltw 1Ibc kept in abeyance until her confinement is over or conclusion 
i i :;I . 	I 	• 	 ' 	 . 	 . ...., 	. 
iIi'i Iof enquiry whichever Is earlier 	She wou'd get herself 

I 	ft'medicolly  re-examined six weeks after the date of delivery 
and her appointment would be zubject to production of rtedicat 

1.fitness certificate from a Civil Surgeon. She would indicate 

•:1 •.. •i 1;vhen her .delivcry is expected and cilso should indicate the 

;H;•H. ill date of delivery soon after,  it has taken pQCc In casc, the 

}:1ondidate fails to comply with these instructions her 

iI;ndidQture would not be considered and no further 

; .-.J cOrre$pone will be entertoned in this rejard from her. 

'Ori . production of medical finess certificate, she. will be • • 

. 	
I 

appointed to the same post. 	 . . . 

it : 	 • 	 . 	

1 	

•• 
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I be 	dtni;' 	fr first joining th' 5aflQtfl (1  h1 	: it 
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ti 1:e 	?1 'po'ntrnent and thereafter. until 

II e/ t,  hc 
	

onfirmed thc 	vices of thet apointce are 	' 

	

nc uont'h 	on cir 1I ideIkvfhout any II 

bzsigid. 'thccrt ' 
t 

The appontrng o1rttorIiy. ¶ : 

i 11 	 hâvrJ reserves the righT 11.0 cri n lit  ttuate the 'crviccs of the ; 

Ifileelbefore expiry of thL 3tipiIated per1od of notice by 
' T1 t 1  to the pa> oii 1  aUowonccs t.  

of 1 sum cquIvC 	 ' 

	

o'h 'eioi of notice' or th'c vnexpired porton thereof 	I 	' 
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O t her  I cr'rS & ccndtion 	o 	crvCC govrfli nq thc 
5. 
oppointrnCfl 	ZOrnC OS O 	down ri thc. Education Codc 	r' 

cndriyo VdyoI0y 	o omer,dd from iimC to tirnc 	Since for 

Kcndriyo VdyutayO 5ondth.n EmpIoyCC$ Wcfarc Scheme 

has been introduced with effect from 1.4.2002 3ning the 

above schcmc i compusory . 

\• i , 	
. •:.• 	

"The 'oppontflr.t 	rviioflQ 	as 	tiputed (I ?ar'a- 

:'• • 	nd1s subject to the Schcduc Castc/ Tribe certificate beir 
I 	 I I.verifiFd through the propet channel and if th verifcatson I I 

rcvcoIS that :thc claim to bcI.ng to Sc or ST as the c4asc may ' 

. 	j • 	. 	:' 	 il• 	 •. 	 I 	 • 	
I 	 • 	 I 	•I 	I 	i 	I 	• 	

I 

'bc1folC, the servIcc win be terminated çforthwith without 
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• 	I 	! .
GssignngaflY further rcison:;Hand without prejudice to such 

;t 	t!:t 	k.?yr..lI!iI 	ji 	• 	. 	 •; 	• 	 I 	 t 	ii, 

further, aciofl I as rioy, bi. iukcn 'under the proittons of the I 
' 	

jiI 	• 	• 	 . 	,, 	 . 	 • I 	 . 

Ivp IndiaiPeflQl Code for product on of fake certrficat& 

•ti 	:t(C; of '  an1 d1p;t 01' claim agaifl5t I thc Kcir11 	: 	I 
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4 	4 	 ifi ,resct of service ; orl any : contraci. 
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0 'or 1 fIowng fcvn this offer 'of: appotntrnentithc..'v; 
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h Courtof1be hi alone zhalt c it. jurisdiction I  ' 	
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) 	i 	. immediateIv .tothiS. office ;: receipt of this memorandum'and 1 • : 
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p1 	%lI 	T 	I 	I 	i 	 I 	I   

% 	I 	 i1,lYiaI 	jIiII 	
'cnttowd ocItI Ncc9f;'Y1 

.profortmi1f0fl. thepurpo 	,J'fQrfl 	area enclocd . hercith', 
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- .. 	L 	' • lwbich'jshoUld be ubmitte 10 the!!concerflCd Principal. after 1.•. • 

I 	• 	' 	S 	t: ( tt: t" 	I•I••l 	•I• 	I ;•(.. 	' 	i 	•• 	•'il 	• 	•' 	' 	: 	I ' 	•• 	. 	'• 	I 	• 	L 	• 	• 	• 	,1 	. 	• 

: 	9Ctt1fl9 1t! 	omc:.duiy,. completed . 'r • a IrCspeCtS. •.• •;rhss 

r 	t 	:1 I 	
ç3fQfl$ 'hou1d11rCaChI ihe. undersigned in Ony. CQSC by.  

34-02-2005 I 	If the'of 	ts not accepted by the said 
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L 	. 	;,. 'd'tor ftci ciccptanc 	1'rh' appointee doesO report1for 	, 
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stoid 	caiic1lcd 	and 	r, o ç 	 . .;j)o71dcflCC. 	 . 

	

. 	ntertOifle.4  irc)m 	her 
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, I 	9) 	5uppresion of oy infcrmotion will b( considered c rnojc:- 	' 

	

•: 	offence for which the. pi ;htnent may cxtend to dimi3I 

. 
t 	from thern  scrv icef,  

kc/shc 	ih 	trcnfc.i' *ii1•hiii 03 	(•1• 
t 	I. 	I • 	k 	I 	' i II 	• 	 , 	

I 

; 	 . ifl:tio1 cppQintnicnt, if lhkJ ocr of provisional oppointnicnt • s .' 

) : I 	dcmed as 	 cguar appoint 'cnt 

fronsirrcd  
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' 	 u l, 	 . 	 . 	 . 	

I 
Hc/hc wi1 bc chgbIe "w the New Ecstructurcd bfincci 

& 	•! : . 	
contribution pe,%iofl systcni 	as circulated by KVS (HQRS) 
vide • circular 	No.2-17/2003-04/KVS 	(Budget)  

:  hr 3/12 03 2004 andi F. 	-t7/2003-O4/} VS(Budget) doe -J 
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1' U ' 	 REGISTERED POST 	1) 
1. North L&thirnptir 

Assam  2. 	The Principal, Kendriya Vidyalayo 	The 

4' (j 	date of joining" of the .canddate may b intimated to this 

4 	'. 	'ffIce immedia+ely after the candidate reports for duty. in 
' I 	case he/ she does not join 'bi1  the stlpulotcd datc this office 

should be informed tcicqrapFucally. 	This appointment is 

if 	 further' subject to produc.ticn of certificates etc. as per,  

Article 49(1) of Education Code for KendHya Vidyalayas.t The 

candidate be allowed to Cn hi/ her 

verification of original certificates 	and 	n lLsjlbTmssIon of 

F 5I. 
I 	 ' .

rcquiste formsf state,nnts duly 	 • 	1 

l : t 	Those appointed under C/ST quota. my beol1ie to' jbir' 

i. 	duties only on productioni of original certificate . mentioned in • • . 

: . 	para6 of the; order. They fire also rcucstI 4oheck th 
.1 	. 	LIiI 	I 	 I 	 . 	' 	-•' 	 i 

.. II.i', 	
original Icertificote in respect of the qualifications of tie" 

I 	 jI' 	 1 	. 	:. 	 'I) 	• 	• 	' 	I, 	' 

, 1 	
and °t9f1f thenselves thut)t1 	arPolrIr 

1 	
rqutsite qualtfical' n 'foç' the po 	i'e/ shc 

IJ 	IjI'j{IIhIhiI_Ifl, 	.1.11......... 	• 	I 	•.,_ 	: 	'' 	., 	• 	.. 	'  
i ii p 	 IF: 	?'Ic Pr ncipal, 	!Icar9e V. ' .. : pa ! Wi l  

I 	i!thcjonig lrepor't itself rege ding his! he: ;oisiacrion ao..rr 
. . .J:. I 	: 	'•, 	ill 	. I 	' 	. 	I I 	!i 	• '' 	I 	,. 	I 	I 	• 	. 	., 

produced 	I 	
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: it 

j 	I ji ii  
'Coriit' I (Adm 

$•) 	K'v'5 (k4Q) , N. ':! :':' • . 	'. •• : lIt 

 

Ii  

J 	

, 	, 	'   
if JI I 

? 	bI 	II 	' IlI I 	L 	I 	I 	I 	I 	; 	I 	'  

if If 
1: 

II 	I 	 I 	1 	 I  

I: 	..I_ 	' 	 • 	-. 	I 
Jil 	•IIuiU.:.1 	 i 	 ' 

i 	 I 	
I 

I 
	

II 

( I' 
I1 

I ' 	 l'' 	 ' 	I 	
I.I•T 	

: ii 	 U' 	I 	I 	
I 	I 

I 	I 	 I 	1 	
tI 



/ 	KENDRIYP \JIbYtkLAYA 

j. '' 	
kegion! )1IC 

:1 tiayaranl }hawan, N'laLigacn .'hanali. 
Guwahati-7101 	 REGISTERDPO.7F 

Phone: 2571798/2571799/257797(Ft\X) 

No.f 	9T(E)/051 	/ 	Dted 03-2-2005 

V .  

5UBJET '0"IFFER OF PROVISIO(&&L APPOINTMENT 
ON CONTRACT TO THE POST OF  

With reference to his/her application for the above post 

St./Km./ShrL Pinjari  ash iija__i hereby infornied 

that ne/she ha been e(ected for oppointrrent on provisional basis 

against the, post of TGT(E) in the Kertdriya Vidyallayla  

5argcthan in the py scate of Rs. 5500-175-90001= 

and pasted at Kendriya Vidyaaya Lp,Jhimpu 	 ) He! She 

will draw attowonces and other benefits in addition to his/her 

pay at rates CS adiible to the Kendriya Vidyalaya Sangathan 

employees. This offer of appointnient is subject to the candidate 

b&ng declared fit for the past of TGT(EJ 

by c Civil 5rcon. This provisional appointment 	of 
Dildar 	in 

is.  subject to the r 

	

rt' 	rH: : r_/ro ? mrind'n/firdir  

cornr1c!, 	. 	 the approval o± Conipctenl /thor: 4'y 

:o 	ordt.: 	r-'j kd 	ruiy i tio ±ht 	procfd.rv. 

'y 	 .' 	yca'c  

• 	 for teQchr; 	, cro/zn' privt agc.ncy at,d 	yiv 	:nrcr' 

rcrt/ ccch!:: '' 'ecornmendQtior/ findings to aScerCtr: CS fC) 

whctrirz, r, 	 n n , _:'; cl 	chc' 	t'eivd en' 	cv 	.': 

11  

' 

- 
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VidyolOY° 	angathan for the selecticr and recuitmeflt of  

teachers for the year 2004-O. 

This prOviSiOflQt appointment is for a period of one year 

or conclU5i0n of enquiry giving its report whichever IS earlier. 

It is clarified that this provisiof101 appointment is purely 

temporary and will not confer. any right for regulariZOtiofl, 

seniority etc. except in accordance with the terms and 

conditions herein. 

In case before compteiOfl. . of the said enquiry1 the 

• 	 year expires this provisiOf101 appointment may be 
period of one  
renewed by the offeree and the discretion to continue purely 

vests with the off eree. 

In case,, 
the enquiry Committee upholds his/her 

seleciiOfl, the present provtSifl0t appointment will be deemed 

as oppoifltrfl6flt letter 
on re.uicr basis w.e.f. the date of 

Joining of the appointee. 

In 	case 	the 	enuirY 	committee, gives 	0 

reperticonclusion/c0mm0nsd5 that his/her 

selection has 
not been ,carr.d out in accordance with the 

selection procedure1 then th weseflt offer will be Withdraw" 

l-oweVer, he/she will be g ive\ r.iaXatiOfl of one yearz age ad 

will be deemed eligible to 
articipate in the next selectiofl 

proCeSs thereafter. 

In ease the enquiry coti ;ittee upholds his/her setecton 
he/she will be on probatiOti We.f. the date of 3oining for ' 

period of two years 
which extended. Upon SUCCCSSTI 

compietio!1 of probation he/She viU be confirmed i his/her 

TUrnS pC 	nOrLy 	
:7( 

ovoilabiflly of permanent V0C(MCICS. 

-. - 

Il- __'_•_•_•_____••_'___,___,•_,.•_ - 	 ¶ 	- 	--- 	 - •.•':. 	• 
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2. 	If the candidate is a women, she should certify that she 
is not in the family way at the time #' acceptance of the 
appointment. If however, she is pregnant of twelve weeks 
standing or more at the time of acceptance of appointment as 
a result of medical test, she will be declared temporarily 
unfit and the offer of d'ppointment would be tr"eoted as 
withdrawn for the present. However, her appointment would 
be kept in abeyance until her confinement is over or conclusion 
of enquiry whichever is earlier.. She would get herself 
medically re-examined six weeks after the date of delivery 
and her appointment would be subject to production of medical 
fitness certificate from a Civil Surgeon. She would indicate 
when her delivery is expected and also should indicate the 

date of delivery soon after it has taken place. In case, the 

candidate fails to comply with these instructions her 
candidature would not be considered and no further 

correspondence will be ertertoned in this regard from her 
On production of medical firess certificate, she will be 

appointed to the same post. 

No TA will be admis 	for first 3oining the Songoth' 
as TGT (E ng) 

buring the provisioflOt üpointment and thereafter, until 

he/ she is confirmed th 	'vices of the appointee are 

• 	terminable by one month's rtic..e on either side without any 

• 	reason being assigned, thercY. The appointing autharity. 
howevçr, reserves the right to terminate the services of the 

appointee before expiry of thL stipulatedperiod of notice by 

making payment of sum equiv.flt to the pay and allowances 

• ....for the period of notice or th 	iexpired portion thereof. 
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5 	Other terms & conditions of service governing the 

appointment are same as laid down in the Education Code for 

Kendriyo Vidyofoyas as amended from time to time. Since for 

Kendriya Vidycloyo Sungothan Employees1 Welfare Scheme 

has been Introduced with effect from 1,4,2002 joining the 

above scheme is compulsory. 

6. 	'The appointrer.t i pr;visional as stipuloted in Par'a-1 

and is subject to the Schedule Caste! Tribe certificate being 

verified through the proper channel and if the verification 

reveals that the claim to belong to SC or ST as the case may 
be, is false, the services wifl be terminated forthwith without 

assigning any further reasons and without prejudice to such 

further action as may he token under the provisions of thc 

Indian Penal Code for producofl of false certificate". 

7. 	L case of any dpt or claim against the Kcrdii 

Vidyaloyo Sangothan, in resct of service or any contract 

arising out of or flowing fro'm this offer of appointment the 

Courts of Delhi alone shall he'4c jurisdiction. 

S. 	If 	he/ 	2hc accepts 	ne 	offer 	on 	the 	terms 	and 

conditions stipulated 	he/ 5 	.vould 	send his/ her accepturic 

immediately to this office ;;r receipt of this memorandum and 

join 	the Kendriya Vidyolu'?'. 	mentioned 	ove.rleaf. 	Necessary 

proformo for 	the purpo 	of forms 	are 	enclosed 	herewith 

which should be submitted 1 0 the concerned Principal, 	after 

getting 	the 	some duly 	completed 	in 	all 	respects. 	This 

acceptance 	should reach 	ie- undersigned 	in 	any 	case 	by 

14-02-2005 .  If the offQ.r is not' accepted by the said 

date or after acceptance ife appointee does not report for 

du'cy 	at 	..te above 	. 	 Kendriya 	Vidyic:.y 	. 

23-02-2005.' ,  this offer of appointment will outomaticafly 

I.. 
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stand cancefled and no further correspondence 	itt be 

entertained from hii/ her. 

9. 	Suppression of any information will be considered a major' 
offence for which the pu .hriient may extend to dismko 

from the services. 
e 

He/she vW nol requesi for transfer within 03 years c•t 

initial appointment, if this ofer of provisionol appointment is 

deemed as regular appointment. 	He/she is liable 

fransferred,OflYWh1.er inIJ .  

He/she will be eligible or the New Pestructured befined 

contribution pension systcnt iiy as circulated by KVS (HQS) 

vide 	circular 	No 2I7/2.00304/KV5 	(Budget) 	daed 

08/12.03. 00 4  and F, 	-17/2003 _04/K''S(Ud9et) do n:d 

24 12.2004. 
( U. N. 

V 	
A55ISTkNT COMMI5SION 

Erzf As above. 
A.njari Nashir Dildar 

" Kt. 	
tI Ghod PIirikàraUt, po aSgaOfl, 

Maharashtra 	- 
Copy forwarded -r:- 

1. 	The Principo Kendi, Vidyolaya 	. 	In ca 

accepts the Offer of 

appointment he/ she should bt relieved immediately with the 

iristructioflS to 3oin his/her 'rw post under intimation to the 

If the a ppoint 	is not workiig at present in hit 
Sangathan.

;  

Vidyala'a, This rneniorand.ffi\ iay be sent to the concrnd 

Vidyalaya fortwith under ir k iati.Qfl to the Sangathun. 

11 t 

U- 

S. 
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VIDYALAYASANGATHAN  

Regional Offioe, 

Chayaam I3haWan4 Mafigao Chàriall, 

Gtiahat1781012  

Phone 257179812571799571797( RGISTERJ) POST 

o F 8lpRT/2OO54V5(Y 	g 	
botedt 

 

040220 05 

jJECT : OFFER OF PROVI51QrAL 1QINiMENT. 
NTRACT 

THE POST OF PRIMAIZY TECF. 	
.- 

• 	 -: 

'. . 
WiTh reference to his/her app lication for' ihe obàve : post 

: 	 $t,/Km./ShrL ---- 
Js hereby infornud th 

he/shé ha been etected for appoinTheflt or proSin .ba 

against 
the post of ('RI in th Kcndrya Vidyatdya Sanathcin in' the 

pay scale of P.s. 45OO425-7)OO/ 	arid posted cit KendrlYa 

LAKHIMPUR (ASSAM) 	 j - _..._---------'--' 	e w 	raw 

attciance5 and other benefif in addition to his/her pay at rates as 

adniisstbl to the Kendrtya Vidyalciya sangathan 	ployee 

ofie of ppointrnent subject to the candidatbeln9 dclre'd'fit 

for the post of I 	by ci Civt Surgofl. This provisidiat Qppoln'tmeflt 
T 	

. 
 Thomas 

of Shri/Smt/Kltmari 	 J± 	iii the 

' ot of PRI is subject to the ou tconierof ,a .rep&t/ cnlUlQfl/ 

rccon'mendat10t1S'f'9 of the enquiry committee set up with the 

approval of Competent Authority to conuct detailed enquiry into 

the 
procedure cidopted by KendrIa idyalaya Scingathcin for 

eIectton of candtdate for teacherS by enplOyIfl9 prt'atè gy 

and give, intcNaU1 eport/conCiUSt0 
omendat10fl!9 to 

acertan a to whether any candidate ha rceived any undue 

advantage by virtue of procedure adopted by Kendriya- - 

- 	 - 

t_>_J 
Jkl,~ 
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Vidy00Y° 509thdu1 fo 
1' 	

and recrUitmt 

- 

teachers for The yeQi' 

ThiS 
pr0VI5tfl0 opp011"' 

	
for a period of ne year 

or 	
of enquiry gtVtfl0 ITS 

report whichever is 	
rtier" 

appointment 

It  is ctarifI 	
thai this p' 	

is pureY" 

and wttt not conct any 
right for regUQti0fl 

temPora
seflt0rI 	

etc excePi in oc cor dance with the term
s  

conditi0 herein. 

In case before 	
of the said enquiY. The 

	

period f one year exPirC 
	proVi5i0l 	

may be 

refleW by The 
off eree 0nd the dscreti0n to 	

puretv 

vestS with the off erce 

ir' Comm' 	wilt be d 

uphod5 his/her 

	

se1ec° the present 
prOVlS 

na ppotntment 	
e 

In case, the enqu 	 emed 

as appoiflt eCr on 
	 bQsiS 	

.c.f. the date 

30inifl9 of the apP° 	 • 

In 	case 	the 	e;.uiCY 	commiff 	gives • 

report/co 	

ndi ngs 	that 

has ot been corr. d OUt fl •accord 	with the 

selection 	
i\ beithdraW 

seeCtiofl procedCs then 
tho 

Vresent offer w  

owcver, he/she wilt be 
giv 	retGXQtjOfl of one year'Z O9C and 

wilt be deemed eligible c 
	

rtiCiPate in the next seteCtiofl 

proCCSS 	
ter.  

• 	
In case the enquiry coic 

	
upholdS his/hec seleCtfli 

he/she will be on 
prObatiofl 	

e.f. the dte of oinifl9 for a 

period of 'o years which 
	 tend 	Upon 

coPtCtiOfl oc probat0fl hc/$ 	
vitt be confrm 	

fl 

s 	
c:ndrtY 	'J%dY 	

ru 

of pert vaco 

TxTIi± 
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2. 	
If the candidalC S 0 vomOfl, she should cerfy thot she 

is not in the OUiIy way at the time to acceptaflcC of th 

0pointmt 	If however, she is p regnant of' elve weeks 

standing or more at the time of 
acceptance of oppoint1flt as 

a result of medico1 test, hc wUt be declared temporarily 

unfit and the offer of 0ppbntmeflt 
would be treated as 

withdrawn for the present. toweVCr, her, appointte would 

be kept in abeyance until her confifleflt is over or 
conclUS0fl 

of enquiry whichever is earlier. She would get herself 

edicatly reexamined six week 0fter The dote of 
	livery 

and her appointment otd be sub3ect to prduc0fl of 
	dicdl  

fitness certificate from 
a Civil Surgeon. Shea would indicate 

when her delivery 
is expected and also should indicate the 

date of delivery soon after it has taken place. In case, the 

candidate fails to comply with these 
jnStrUCtlOflS her 

candidOtU 	
would not be considered ind io further 

corresp0n 	
will be entertned in This regard fromher' 

On productiofl of medical fi*ess cerficae, she wilU be 

appointed to the some post. 	 - 

. 	o TA will be adnissih for first OrnIng the 5anguth,n. 	. 

p - fl _T • 	 * 
t 	 I 	- 	 •,* 	. , _ , I,,.t 

4. 	buring the roviSiOfl°l pointmCflt and thereafter,Uflt 

hmed The e/ she is confir 	
vCCS of the appoiitee are 

terminable by one months n'Akz on either - side without ' Y 

there(. The appoin 
reason' being assigned, 	

t ng authorilyf 

howevr, reserves the right to terminate The services of the 

appointee before expiry of 
th stipulated, period of notice by, 

makin. paytflt 
of sum equivaltflt to the pay and allowances 

for the perio4 of notice or fh expired portion thereof. I 



i '  

 Vow 

-' 

Other 	
crms & condi1°' 	o 	serYCC 

ap1)OItlCI 	
otc sonic as laid down in the Educoti0t Code for 

tcndriY \/idyQl0Y° as omend 
	from time 10 t1fl. STCC for 

cndriy0 
VidYCIOYQ Songot'nfl EmplOY5' Watfo 

	Schme 

with effect from 14.2002 '3onig the 

has been 1oduced  

above schcme is compulsory. ''• 

• 	 is 	r ;visiOr 	as 
"The appO fl 	

stipUt0t 	ir 	r- 

nd is sub3eCt to the Schedu 
Caste! Tribe certificate being 

a  verified through the proper channel and if' the 
NerificOtiOfl 

reVCQt 
that the cloim to belong to sC or STQS th& ease may 

be, is false, the serviCeS wi be terminated forthwith without 

assignifl9 any further reas05 nd without pre3udiCC to such 

further action as may be tokefl 
under the provisioflS of the 

Indian Penal Code f or prodc0fl 
of false certifiCotC"

11 

7. 	Li CUSC 
of any disptt or claim, against. tt 	

tdHy 

VidyatQY 509Th°n4 in resCt Of 
SeN1Ce or any COflOC' 

arising out 
of or flowing frcm this offr 

0f. 0ppoifltmt the 

Courts of bethi clone shall ha 	
3urisdi0fl: 

8 	
ep ts 	e 

	

If he/ sh acc 	
offer on the terms 'and 

condjtjOfl 
stipulated he/ sh would send his/'. her acceptuflC 

immediatety to this office . receipt 
of 	sorandum nd 

3oin 'the KendriY0 VidyQtu'' 
mentioned oleaf. . NeesSarY 

profortflo for the purp0 	•f 
forttt are enclosed herewith 

which should be submitted jo the 
cónceed'P 

gethflg the same duty 
o9'teted ' 	rspect 	This 

F: 	
acceptance should reach 	

underst9fld)fl 	case by 

If the. 0"fQ.r is nptCi 	
by'.the said 

ij  
date or after acccpt0 	jf 	appointee does' not report for 

at the. 	GbGV- 	
KendriYa" VidyCiYG 	y 

23_02209L__, this off ° appOiflttTt' will 0Utom°1tY 
--- 

1. 
I 

+4 	.,;.' ' 	, ' - ,-' 	•' 	 ' 	 .', '+' ' 	
*. 	,* 	'." 

t .  
4 	. 	 . 	 . 	 • 	 ' 
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'stand ccnc:cUcd 	nd no 	rthcr correspondenc 

riterto mcd  

9. 	5uppresson of any infcrrrotion will be considered c rnojo' 

offcnce for whch 1h?. pu;L;hrnent moy extend to disnisa 

from the servcc. 

iU. He/sri 	oi r'quc.s for Wonder wjthiO3 yeas at 

Th initial appointr1cnt if 	is ofer of provlslonOl appointment 

deemed as t egulor appoint ient 	He/she is lioble tob. 

transferred 	c. mind 

11 He/she will be ehgible or the New Restructured Defined 

contribution pension system ily as circulated by KVS (HQRS) 

vide circular No 2-17/2,0O304/KV6 (Budget) dated 

08/12 03 200 4  and F. 247/200304/5LBudget dotes 

24122OO 

(~~ 	

u • w. $IAREY) 

ASSISTANT COMMI5SIONE

bovc 
 Thomas 

'PUTaY-1 House" 	- 

PalakaYam pt Palakkad, K1ERALA67859l 
• 	 Copy forworded 

 

1 	he Principa Kend( 	Vidyataya  

Sh /Smt 1Km 	accepts The offer of 

appointment he! she 5hould bt relieved Ammediately with the 
instructions to join his/h' 'MW post under intimation to i-he 

Sàngathon. If the appointt is not working at Ipresent in hi 

Vidyalaya, this memor0fl-\ lay be sent to the conc' 

Vidyalaya forth ith under,  ir-tion to theSangathan. 
---. 

•. 	 • 	 • 

H, 
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2 	
The PrrncipaL Kcndrtyo VidyotOY° 

da+e of. 3oinn9 of the .cndid0te may be 
	

to this
in  

office imediQtY after the 
candidate reports for du 

ca 	he! she does ot oifl by the spuf,ated dat, this off iCC 

should be informd .teg°Y 	
ThiS appoint 	iS 

further sub3eCt to production of certificat 	
etc as per,  

Arc 
49(1) of Education Code for KendriYQ VtdyatY° The 

cQndtdate be attowd to 	.n his! her.  duties only TtC' 

verifiCatlOfl of origif101 
certificatCS, and on submissiOfl 

of 

requisite forms/ statements duty compteied in all respects 

Those 0 pointed under SC/ST quota may be allowed to
1 oifi 

duties only on produCtiofl of originQI certiflCatC mcntiond in 

pora 6 of the order They re also requested to check the 

original certificates in respect of the quahficatioflS of the 

appointee employee ond sattsf / themselves that the 
appotflCC 

posseSS 
requisite quotificuti n for the post he! shc* is 

appointed c' nncs p&/ no 
harge The P 	

t-'rtC1PQl wilt cer 

the otning report itselF reyt ding his! her sattsfQ 1 0 n  

re cer1ficQe prodused 

oe 

A55ISTAN COMMIS5i 

------.-- 
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K.c.4ENJ)RJ,YA VIbYALAYA SAt&ATHA 
Region'l Qffioe, 

ChayaralrL Bhawan, Maligaofl. Chariali, 
1ti..781 012 

Phone : 2571798/25717991257 1797(FAX) TERED POST 

t.3- 	 11 , ' 	 / 1• 	9;6 -' 

• 	f 	I5N/ /$PDX)TMNT ON c;QNTMCI TO 

PO (2 PRIMSY ThAC . 

With reference to his/her appUcatIofl for the above post 
hereby ir?forrncd thc' 

he/e has been eectd for appointment on provisional basis 

ainst the porr of ET in the Kendriyct Vidyataya Sango.than in the 

pay scale of R. 4500-125-7000/ and posted at Kendriya 

* Vidyctiaya, _PUm He/ She will draw 

allowances and other benefits In addition to his/her pay at rates as 

admisIble to the Kendriya 
Vidyalaya .$arigaliian employees. This 

offer of appointment is subject to the candidate being declared fit 

for the post of PT by a Civil Surgeon. This provisional appolntmert .  

of $hri/Snit/KunhtothhlL Raviridra Kumar in the 

post of P1&T Is subject to the outcome of a report/ concluSion1 

,recornmendations/f  i ndi n9s of the enquiry .com,itteC set up with the, 

approval of Competent Authority to condut detailed enquiry Into 

the 'procedtre adopted by Kendrlya Vidyalaya. $agathan for
, 

 

• selection of candidateS for 
teacherS by employing private agency 

and give, iriter-alia repo /conciuiofl/r0 	ndotion/fInd1fl9 to 

• ascertain as to whether any candidate has received any undue 

advantage by virtue of procedure adopted by Kendrlya 

Li 

j 
,

j 

i.; 
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VidyalOyQ s a ngathan for the'. seleCllOfl and recruitment. o lf  

teachersfor the year 2OO4-O. 

This provisional appontrflent is for a period of one year 

or conclusion of enquiry giving its report whichever is earlier. 

It is clarified that this provisional appointment is purely 

temporary and will not confer any right for regulorizotIon1 
seniority etc. except in accordance with the terms and 

conditions herein. 

In case before ccmplction of the said enquiry, the 

period of one year expires this provisional appointment may be 

renewed by the offeree and the discretion to continue purely 

vests with the offeree. 

In case, the enquiry Committee upholds his/her 

selection, the present .provisHnol appointment will be deemed 

as appointment letter on re.;uicr basis w.e.f. the' date of 

joining of the appointee. 

In 	case 	the 	enquiry 	committee 	gives 	a 

that 	his/her 

r selection has not been car ..d out in accordance witI:the 

selection procedure, ihen the \resenf offer will be *ithdraw'. 

However, he/she will be qivc\ relaxation of one year's age and 

will be deemed eligible to articipate in the. next ielection 

process thereafter. 	 .. 	 '. 

In case The enquiry corn ;ittee upholds his/her selectidn, 

he/she will be on probation 'J.e.f. the dite of joinii'g'for 

period of two' years 'which m&'; be extended. Upon successlul 

• completon of 'probation he/she will be confirmed in his/her 

• i-urn s pe 	endr.ia 	dyoiaya 	Han rues o Th 

• avaIlabiiily of permanent vccaYcies. 

..- 	 . -• 	 '•,- •- 
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2. 	If the candidate is 0 WOtflQfl, she should certify that she 

is not in the family way at the time -o occeptonáe of the 

appointment. If however, she is pregnant of twelve weeks 
stand 1fl9 or more at the time of acceptance of appointment as 

a result of medical test, she will be declared temporarily 
unfit and the offer of appointment would be treated as 
withdrawn for the present. However, her 'appointment would 

be kept in abeyance until her confinement is over or conclusion 
of enquiry whichever is earlier. She would get herself 
medically re-exdmined six weeks after the 'date of delivery 
and her appointment would be subject to production of medical 

fitness certificate from a Civil Surgeon. She would indicate 

when her delivery is expected and also should indicate the 

date of delivery soon after it has token pldce. In case, The 
candidate foils to comply with these , iistructions her 

candidature would not be considered dnd . no further 
correspondence will be entertoned in this rgard"frbm her. 
On' production of medical fitress certificafe; she will be 

appointed to the same post. 

No TA will be A-dmisfib!e, for first joining the Sangathp 
as 

• 	.1-. 

buring the provisional apointment and thereafter, until 
he/ she is confirmed the 	 'vices, of the appointee are 

terminable by one month's ntk on either side rWIThOUt any 

reason being assigned, ther4. The appointing authority, 

however, reserves the righr to terminate the services of the 

appointee before expiry of tht. 5tipuloted' erio'd 'of notice by 

'making .  of sum equivaLent to the pay and allowances 

for th .perio.df noticor thiexpired portion'thereof. 

• 



! 

-_ 

00--79 Op 

	

5. 	Other terms & ccndions of service governing the 

appointment are same as loc down in the Education Code for 

Kendriyo Vidyalaycs as amended from time to time. Since for 
Kcndriyg Vidyalaya Sangothn EmpIoyees Welfare Scheme 

has been introduced with ejfect from 1.4.2002 joining the, 

above scheme is compulsory. 

	

6. 	"The cppontrnent i 	i-viionul as stipulated in Pro- 

and is subject to the Schedue Caste/ Tribe certificate being 

verified Through the proper channel and if the verification 

reveals that the daim to belong to SC or ST as the case may 

be, is false, the services will be terminated forthwith without 
assigning any further,  rcason: and without prejudice to such 

further action as may be token under the provisions of the 

Indian Penal Code for producon of false certificat&'. 

Ii case of any dspt& or claim against the Kndry 
in resct of service or any contract. Vidyaloyo Sangüthan,  

arising out of or flowing from this offer of appointment the 

Courts of bethi clone shall hoJt. jurisdiction. 

If he/ she áccept he offer on the terms and 

conditions stipulated he/ sh would send his/ her acceptance 

itnrtediately to this office ;: receipt of this memorandum and 

join the Kendriyc Vidyalay iientioned overleaf. Necessary 

proforma for the purpose 	forms are enclosed herewith 

which should be submitted ia the concerned  Principal,. after 

getting the some duly corApleted in oH respects. 	This 

, acceptance should reach. i 	undersigned in any case by 

io2-2OO. If the ofr is not óccepted by the said 
date or after acceptance i1 k appointee does not report for 

ziucy • at The above- oed Kendriya VidyaiyQ y 

23-02-2005- this ofir Of appointment will automatically 

I. 

• ::.;:• 	j' 

• • 	• 	• 

• / 
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stand cancelled and no iurther correspondence 	l 
entertained from hii-i1/ h.r. 

5uppressin of any infcrriiotion will be considered a mojo- 

of±cnce for which the pw*;hrnent may extend to dismisoi 

from the services 

He/she wi not requesT for transfer within 03 years of 
initial appointment, if this oier of provisional appointment is 
deemed as reguiar appointment. 	He/she is liable to be 
fransferred anywhere in Indi. 

11. He/she will be eJigib!e or the New Restructured befined 

contribution pension system 	as circulated by KVS (HQRS) 
vide 	circular 	No.2- 17/2.003 -04/KVS 	(Budget) doted 
08/12.03.2004 and F, 	-17/2003 -04/K VS(B1.u49et) doted 
24.12.2004. 

) 

/ncl:

ASSISTANT COMMISSIONER 
As above. 

ftavindra Kumar, dO Shri Ram swaroop Prasad 
Chiighoad, Red. House Compound 

-'823 001(B iar) 

Copy forwarded to: 	 * 

• 	
1: 	The PrincipaL Kendiy: Vidyalaya 	It 

Sh./Srnt./Krn. 	accepts the offer of 
appointment he/ she should be relieved Ammediately with Th 

• • :.:insfructions to join his/her ttW post.'under. intitnation to The' 
$àngathan. If the appointt i not worki9 at. present in his 
Vidyólàa 4  this •nemoranduw rwy, be sent to th€ concrnd 
Vidyalaya frithyifh under irfHation to the Sangáthan. 

- 	 ' 	 '" 
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REGISTERED POST 

Lakhircn,ur 
2. 	The Principal, Kendriya Vidyalaya Assam 	. 	The 

date of joining of the .ccnddate may be intittiated to this 

office immediately after the candidate reports for duty. In 
case he/ she does not join by the stipulated date, this office 
should be informed telegraphically. 	This appointment is 
further subject to productton of certificates etc. as, per 
Article 49(1) of Education Code for Kendriyo Vidyalayas. The 
candidate be allowed tb join his/ her duties only after 
verification of original certificates, and • 	submission of 
requisite forms/ statements d u ly : completed in all respects. 
Those appointed under SC/ST quota may be allowed to join 
duties only on production of original certificate mentioned in 
para 6 of the order. They. -ire also requested to check the 

original certificates in respect of the qualifications of the 

appointee employee and sotisf'j themselves that the appointee 

possess requisite quaiificati-n for the post he/ she is 
appointed to. The Principal!' ':ncharge Pricip& will certhy 

the joining repqrt itself regtrding his/ her sQtisfaction QoJT 

the certificate produced. 

: 	T! i P ty. Corrir..l:. 

otorohon t(eaS(. 

v (F 	rn 	js 	fs  u 	\ 	. 	•. n.), 	S -if jQ 	')ew 

ASSISTANT COMMISSI Or 

. 	.. 	

.: 

•_ 
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t PRT 	
))\I') 	 .. 'I 

TCT 	
OFFP OF PROl'!S!O 	.! 

pp ()f7 	T O CONTR 4 Cl' TO THE pOST OF 

py 
With reference to his.er 3piiCU0r; 	i1C abVC pi' 

- _._- . -- 	-•-- - _----•----- 

herebY infoCd that hclshe has cn H': 	
for 	

on pvisinol basis against the pSI 

• 

in the Kendriya VidyalaYa Sangathan in the pay scak of 

Rs. 45 	122O00—.....___..- - 	
- and posted at Kendriya Vidyala a 

• ie 	c v.ifl (iraw alloWaCCS and other bcnelit 
Ti 

addition to hiser pay at rates as admisSiC 
to the l eniya \'idyalYa Sat'  

•o,ffe of.appOifltmt 
is subject to the candidate being declared fit fer the post 

• 

ShrL/i1 	

in the p 

to ihc cttCOfl1C of ,  a repo/C0° •. 

 S. 
recommendatb0ndmn 	

of the enqui' committee set up with the approval of CoinPCten 

AuthOri to conduct detailed enqt'i;) into the procedure adnptcd by Kcndriyfl 
\Fjdyalafl 

for selection of candidates for eachcrS by 	
!oYiflg arenY and iVC. intcr-alifl 

con usio&recmmendati0nJ dings to asccaifl as to whether y candidate has received an un-
due advantage by virtue of procedure adopted by Kendri) aVidY) a Sangathi for the scleCt0t 

and recruitment of teachers for the year 2004-05 
or coClUSi0 

This provisional appointment is 11r a perio of oa year 
	fl of enqui' giving ii' 

rcpO whichever S earlier. It is claried that this proViSi0 
appointmehht is purely tCml)Ora IIId 

will not confer any right for regulazati0fl seniority etc. except in accordance with the terms and 

conditions herein. 
In case belore completiOn at the said cnqti'. the period ut OUC year expires this prOVSiUfl't

v. 

appointment may bc tcne" 	• 	. ........ • 	:.. 	:: e 	•a:: 

offeree Contd. Pace. 2 

II 

;-'' 	
.' 	. 	.'. 	

.• 	• , t 	* 	 . 	- 	, - 
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pr " 
rquir Cnmh 	uphoU 	 ui' prcn 

f1(tfl!fl 	( 

thL 

In case 	cnquft: 	 p.:•s .:y ... 	;1c1io:tS üadin. iha 

jshe siectiOfl has not hen carie o i aC 
!'aan win seectiofl procedure. then the 

present 6ftr\vili h withdrc\\'fl ioveve.r. hI ¶C \\Th  
hc given reiaXaUofl of onC vcars ue 

and will he deemed eligible to participatc in the ne;t eeCtiOfl procesS thcreafte: 

In case the enqui' committee upholds is'hcr scleCtiOfl. he'she will he on probatmn 

	

..r. 	 •S•• 	
/( ••( 	

•F.'I• 	 5•S 	 h 	i nd.I ln)fl SUCCCSSIU 

onp!etk'fl of probaliOfl 
hcshc \'.ill he conflnid in hi her turn as per l endriya \'dla 

2 	1.thè andidatC is a onlan. he should cciiit' that she is not in the tmi1y way at the time 

of acceptance of 
the appoiflt1111t. If howe\'er. she is pregnant of twelve weeks standing or 

more at the time of acceptance of appointmC as a result of medical test. she will be declared 
ternporarfly unfit and the offer of app .intmcnt would he treated ns withdrawn, for the present. 
However, her appointment would be kept in abeyance until her confinement is over or 

COnCIUSO 1 
 f enquily whichc\ Cr is earlier, Sh v,oud ct herself medically reexamined six 

ecks after the dale of dclivcl and her appoimm1 would be subject to prod tion ol 
Medical Fitness Ceii flcMc from a Civil Sui'gOfl. She \oUld indicate when her delivery is 
epected and also should indicate the date of delivety soon afer it has taken place. in case, the 

x  canddate fails to complY with these instructions her candidature would not be consir(l and 
no uher correspondence will be entertained in this regard from her. On production of 
medical fitness certijicate. she vili be appointed to the same post. 

No TA will be admissible for first cining the Sanathafl as P imaZY Teacher ---5-----  

. During the provisiolmi appoifltfl111t and thcieaflCt until bc/she is confirmed the SerVices 
of the appoifltcC arc tcrminahle by one months notCC on cithcr idc without any reason being 

erves the right to terminate t 
assigned1 thcrcfOr. The appointing authority, however, res

he  

of the appointee before expiry of the stipulated period of notice by making payment 
of sum equivalent to the pIY and dlow  for he prio.l of notice ot• the unexpired poiiOfl 

thereof. 
Other terms and conditiOfls o1set'iCC o\rnin Le appointment are same as laid down 

in the Education Code for Keidriya VidyataYUS as wuended toin time to time. Since for 
Kcndriya VidyalaYa uatilU Lp1u, '1fC cicmc lia: been intoduccd with effect 

from 1 .4.2002 joining the above schen i CiiipUlS01Y 

'The appointment is provisional as stipulated in Para- 1 and is subject to the Schedule 
Cáteribe certificatc/OBC Certiiicate being verilied through the proper channel and if the 

• . 	. 	0 ..Page.3 

U 
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verification reveals that the claim to be1on Ini SC o ST or OBC as th c 	mi-;' be, s 

the services will he terminated 1orinwt}i \ ith Ui  

prejudice to such ft.irther action as nlaN he taken under the piOVSi(mS (tth ian i 1 crial.. 

for production of false certiIicatc. 

In case of any dispute or claim against the Kendriya \'idyalaya Sangathan. in respec c 
service or any contract arising out f or towingfrom this offer of appointment the Cors 

Delhi alone shall have jurisdiction. 

If he/she accepts the offer on the terms and condftions stipulated he/she would send hk 
her acceptance immediately to this ofcc on vecciptpthi u 	irandum ::}d iiia i lie K cnd. 

Vidvalava mentioned overleaf, Necesarv prch:'mt fr the purpose in fms re 

herewith which should he submitted to the concern. .2 ;'iiipa!, aier ettia thL SiC thy,' 

completed in all respects. This acceptance should reach the undersigned in any case hN 

11.0 3.200. If the offer is not accepted by the said date or afer acceptance if the 

appointee does not report for duty at the above named Kendriya \'iy,alaya by 

28.03.2005 	, this offer of appointment will automatically stand 'cancellcd and no 

further correspondence will be entertained from him/her. 
Suppression of any information will be considered a major offence for which tltc 

punishment may extend to dismissal from the services. 

I A 	T/Siw wit I ni rcauest fr transfer within 03 years oF initial apj)0i0t iietlt. if ti us of Ici (ii 

provisrnnal appointment is deemed as rcgu)ar appointment. He/She is IabIe to Ut' 

transferred n'he. jn India, 

Ii. He/She will he elitible for th. Nw Restructured Defined contribution pension sysciti 
only as circulated by KVS(HQRS) Vide circular No. F. 2-1 7/2003-04/KVS(BudgCt) dated 0g.' 
12.03.2004 and P.2-I 7/2003 -04/K VSWudgct) dated 24.12.2004. 

I 	

4.' L I kMIlAk..'s) 
- 	 ASSISTANT COMMJSS1UNI'.R. 

End: As above 

Bh.Biswajjt Kurnar Prabhkr, 

_j!A1!curnz, BasaritKunj, 

Chunapur P 

Contd. Page. 4 
-b;. 	 -. 
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1. 	The Principal. KenJ 	'a  
Km, 	

in case Sh. 'Sm. 
 

Pajntrflenj he'she should he rd 	 accepts the Offer ofievd iirimcdjaeJ\. with ihe in t1to tQ 	l!IS'fler new post under inti1flajini 	th 	 1 te appointc s not Working at present in his Vidala..a this memorandum may be se:t to the concerned \'jdva'a fohj under incimatjcn Sangathan. 

2. 	The Principal. Kendriva \"idyala'a 
Niao CArunach 	Pradesh) . 	. The date o JO1nin of the cwddate ma' h 	t this officc imInc'jaj v  atjer the candidate reports for du. In case h/sh does flOt join by the Stipulated datc ihi O11ic should be informed teleraphjcaJl). This appoiiiu is furhcr subject to production of 

certiflctes etc as per Article 49(1) of Education Code for Kendriva. Vidya!' The 
candidate be allowed to join his/her duties only after \'eriticatjon of original certificates and 
on stihmissi<)!l of requisite forms/stalcmeiits duly completed in all respects. Those appointed 
under SC/Sf or ORC quola may be allowcj to join dutie5 only on production of original 
ceiificate mentioned in para 6 of the order.. They are also requested to check the original 
certificates in respect of the qualificatjo5 of the appointee employee and satis& themselves that the 

appointee possess requisite qualilicatjon for the post he/she is appointed to, The PrincipalAn-charege Principal will ceIj& on the jojnj report itself regarding his4cr satisfacnon about the certificate produced. 

3' 	The Dy.Coinmissjoner (Admn), KVS(ElQ) New Delhi, for information, 

/ 
ASSIST4NT COA 1MiSSJQ/'ER 

I 

.- 	.r- 
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OF'L OF PQYIbINAL APPO1NTMNT 
• 	cmi C TRIC1 TO THLP.O$ 0T_ç}4xscR1) 

w;th rer 	•+ 	 f • t 	ov post 

mt IKn /5rt J3LA 	 hrby lntormtd 

thot /h hs bc 	etcted fr porntmnt npoV onI basis 

	

aaInt 1hc post of 	 Kertrtyo Vdycya 

SGn9fl in the pdY 'ScGIe'Qf 
nd 	o Kndri VdycyQ 	 Ve/ 5h 

siU drrw uiIowct and bther brfii Hn 	 hs/hr 

pay 	rt 	' ad 	i thc 	ndry .Vlidic1ya 	ngchri
11  I. 	w—f 	pQIntI 	

..— •••--- 

bng &thrv fIt for 	 o 

by a Civi' 	Surcfl 	this 	roviOn 	rrOhtrn4flt 

;

to 
: 	;;; 
ath. enquiry 

cornrntkeC 	't up 	 the  opprrvo of Cornten+ Authoritv 

to crtdut dtikd 	nury rto tk 	 I 	dopid 

b'f X.ciidrtYtl \/dyIayQ 	
fcir 	c1'Ir1 0+ carddt 

•.for tcchF 	by 	pQfl9 ri'otC 	ec'I nd. 	intr-GI 

	

'0 	c 
repoit/ corirItaSOfl/ rcomrn11dQtt0t ftndn 	

rtfl o to 

' wfi r any cndd0tC 	rc .:eived 	uduc udvcntgC 
1'ct  

by 	yrtuC 	rf • • pro'Ur 	0dopt.d 	 Kcndriyo 

• 	. 	 • 	I 

• 	 --• 	l • 	• 
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¼fidyedyc Ganguthafl fo' 	h. ;ctc?tIofl ørd rtcruNit 	( 

fccher for the year 200446. 	•.: 

This prov 	 . rt L for' Q 	rtO of one yecr 

conctusori 	f enquiry givtrq ts reori 1  wicheyer i s ew'iier 
or  
it s 	ariied rhQt this 	ovi ioflCI appdntmnt is pury 

ettporry dn 4 wil 1no't 	o , fer any right for, euriZQtiOfl, 

sntorr1y ec except in oc..cordanqe wit 	th fers and 

..p'3'4•"'" 	
. 	. I 4  

I 	 I 	 I  
In case before comptciQfl o the 6oir

iry,1-he 

period of one year e.xplr1-h praY oni ci ftnent rny be. 

renewed by ihe Qf'feree ord ne d'sefori .  to c n1nue pure'y 

vsts wil h he of fre , 
.1.......... L.• 	•'• 	;':1 	. ,, 	. 

In case, the 	nquir' co 

	

upo1d 	his/h'r 

s&ectiofl, the prse1nt proh;i nal apotpe1flt v.ilt be demcd 

(4$ uppflment 	tter Ohi ur 	 ftth  
r'  f&?  J 'J• JIltI.•,I 	Py 	 •. 

I 	I 
case 	1-hi. 	uiry • comm tte •' 	a 

at• 

' lcction hth' not 	ben: cri 	d 	out in 	c ord?nC 	wN'h the 

Iection prcedUre 4. théfl 'the 	>reSefl offer will 	withdrawn. 

However4 helshe w 	be 	iv'i\ 'daxa on of bne. 'ear's a 

wtlbe 	deemd 	etiib1 	o 	orticip te 	In he 	next 	iectIoh 

' rroces 	ihrcifter 

Xn case 	he cnquiry cotr 	ittce .photd his/her selection 

:; 
, 	t 	1" 

	

hp/she WIH b 	on 	robotion 	'e. f hedae of honing for 

• of 	vo''corS which rr'/ be extende. period 
• Upon 

•" conipltion 	'of"probatioti 	h/e 	wiUbe cflrmed in 'hk/hr 

• ;-u. 	pe 	endrya 	\t'J%Jay o--han 	ru! 	n 	th. 
I 

- 	I 	I I 	I 	• 	I I• 	: 	• 	•' 	. 	I 	%I 	' 

' 	

:' 
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i 	.: 	 . 2, 	if the conc1idat is i 
to 

wonn,. 	StlOtfd certify tim r 
no in' The family wy: t iie frne Oj. aceptance o 

appintment. 	If1  hdw'r, sh is Pre9nanfj of twelve 
stand 1n9 or rnorc, at the time Of acep1-ance F' appoFntrent as  

• a result of: rnedical .tet, she wille defured temporarily 
unfit and 1he.' offei ....of' Qpiomntmen WOui1 be treated as 
withdpw, for the pt '  Howeve, her appointment would tp+ jnabayn*:+.lh 	nfapn+ 	t()y•j•Qpq 

C*Iuij of enquiry whicheve' is parlier 	he"wcuJd get herself 
medically r-ea'rnid'sj< 	ks of1er the data of delivery 

•'  
and her °Pp1nfioijld be SubjectJto prodüctin of medical 
ftess crtifict fom 	Civil Suroi,' S 1lTe 4ould indicate 
when her delivery, is xpec't - d and (also h1autd indicate the 
date of delive.r'y soon offer it has tkerp;4?ce In case, the 

	

: 	candidate foils to" co'iply with - fthe 	instructIons her' 
candidature would not 4  be 	onsiceed pnd no further 

rponcience will "be 	rtrted i 411s 1 egoiL d" friom her. 
On production of rnedjdol' Fiine , ss 	rfiffcg 	she will b. - uptrd f 	'im' 	- 	 -- 

N TA. will b, 	 fo - r.t joinir th Sôth 
I 	

" 

During the provision& "(pç'ointrncint and? thereafter, wiHI 
she is confirmed The 	!vjcG. of the dppontee are 

?irninable by 'one' month's fl: 	: 	I itherI sid 	1•Ithout cii 'Y -' 	t'eason being assi9ned; there', . 	the apofntiij author'ity 
JioWever reserves th' right 10 lermrnie t}le scrvices of the 

: 	ppontc 6,mmfoea 	of i. :1ipufd pr%iod' of no t* P  by 

	

•.... 	making .payment of sum equivc:nt td the p6y and altowance 

	

Y 	(ot the periodof notice or tir 	cptred portwn thereof.  

	

'c•''. 	' 	
•', 

:,,.. ':''." 	o•'4. 	ia'r 
iøc 	 • • '' 	:-. 'I., 

,• 
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()j h' tri 	 of scrvic,c 9csvn,ij 
arc 	trc a laid' down in the Eduato 

(ñdr j ru Kendtiy Vidy1ay0 a arnndd frojil time to tirnej Since for 
Kendriya Vdyokya ,Sangothr Enpto>4cs WeJar Sc has been '(ntroduccdwjt1 cffe±t fro 	1;4.2002 Join; 	the cbove 5 ,6hr 	i 	ompufsory 	I 

6. 	"lhe appont.t i 	StiUlofd 
and is ubjct jo th Schedule 'aste/ 1rib certif'ccte b,ng verthdj thrugh The 's  proper ch' nncl oi,d ff, the vertfcQi -Lo rveoIs that the c 10lm to bcting to SC r S+ as the core fzmy b, Is f se ,' t1he reryices will be 1 êrmintecJforfhtA, j . t WithOUt Qssi9 rlill9 any -further i'e.aon a d wt't4uj-  prejudice to such further action Os '  may be tken1 underj the prQvifons of the 
Indian enaf Cocfe rorproduciçrifof fa1 cerrcafe I 	 ' 

 

It case 	n' 	put'o .crnJ against th : 

, . orsing 'out of or. 9owiri from this offr o appointrne,)j -  iN 
Cou'i of b'Ihi Jbc skc'H h' 	JurIsdfclLf on  

8 	If he!. she 	 ie offer on the 1rnt, 
pflkt11 hL' . J I.f 4D 	 czn1d  

fat&y to this o'ik ;. ra4&pt Of this rnernor,1rjuft -, m jciui ', ,-he Kridri'y 	Vidv 	'- 	uc ntioncc ovr1eaf, f':::' 
pr'ofoIta for the 	#I arms jre 4nclo:cd 
which should be 	bmiii 	o ti conerned PrincIpul, 
9e - l_1.'t19the sm 	duly' curnple ,fea inj all respects 
,Qceptance should rcch 	ndersined f in any co 	Ly 

If the 	Fr 	not accepted by The sd 
or after acccptarice  i 1'kr. pppwnte does not repori fut" 

du 	t t 	bov 	d Kendc  
ppointTent wif outornic, 



0 

-N-- , 

stond cnceJld 	nd 	* 

furl-her corèspQ,1dC 	will L-•: e.ntcrt,jncd fr'c,11 

9 	Supprcio- 0  any iior o -rion will 'tQ co 'nsIdere/j o Offence  for 4 vhth thi' ' puni ;htirit may e>tnd to 'dirnis frori the 	 1 	

I 

I  

-' fr 	10 	k/zhe wiji no rcut foii 'nse 
P 	

wihin 03 yrs f Pi  Irt;ol P 	Thei if th 	ofer rof 	
Is deesied 	a 	 -4 e 	 1""; 4 ; - 4-1­ - 	( ~ a rli PpoIr'te,if 	

' 

ffl.TLPj 
to  

..f  

11 , 	 will bt '?IbI 	.,r' thc New 	's'tupj hfid 
CQfltruop1Lpe,i.sio, Syrcni 	fy as cIrutaled j KVS (.1Q1)s) vide 	circular , No 2 -7/2 	3_UA1T./KV 	!t  (Btscji 	dev 

7/2 

	

UU3 and, F 
- 	 1xd 24 2.2 200' 	

j 0 	' 

I 	
c r 	 435 STANI 

iicI: As (.1h)Vt. 
MISs SITA OV 	_J1 	 11 

I 	
VIA  

i 3 3 C36 
-py forwerdrd t(t'r 	• I 	 •. 	 •. 	

I 	 I 	 - 

I 	The Prinipii 1  K id 1k 
 Sh /Smt /Km 	 - 	ocdpts i the 

oppoj- he/ 	 reIc'ed trnrcddteJy with th': 'nStruco 	to oin iis/h,-   post under it 1at10 to SQngian 	If the pfolnt 	tot vcwI Jng of icnt in hi Viyky 'This m orundu 1iy bE sent jto 	e 	ncd Vidyay forthitth under 	t the 5cnja1hon 4j 

'I 

• 	_I_'  
I 	 .•• •_• 

4 t 

I. 
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2, 	The P,:'rric;pi 	crdr 	Vya1ayc • date of JOining of the cQr:dd.c may b Ihtfed 
to thi; ofi 	i medjateote,, the candjdote report s  case he!sh 	 for du  does not Join by the stipu.f 	date Ths offic houId b 	rnforrried t&e9raph;cJf. 

, 	 appome 	s further subject o productn of 
ccr'tf,caf 	etc1 	per .  Article 49(l)of 

Educottonocjc arKendrl3aV,'dy'atay 	The condidat 	be' alfowd lo 	his( hr dut;e oniy a fire verification of orjgrJ 	crf IcQfe ond requi t f 	 on ' submt,0 of orms/ statemj5 duty 'om1ef 	i aH respc1 Those cippo,nted wdcr Sq/ST quo1 
moy be '4116wed to Jc>i,i dutie oncy on productn of or;9,nOIl certIicat 

mentioned , of the order The Y . ire ako rqu 
•,

st 	to check the .. 	

. 	 • 	, 	

.. 	 • 	 I 	

•• 	 .I... orignoI Cettificae in t'ep€ 	of the 	 ol the aponfee eInploye and cits / heseJves that .the Qpp't pOs~ s requisiic 	f'Jt11ICI n fo 	th 	 he/ s Qppoir'fed 
: 	 The Pr in 	care .;ilpaf will crtiy 01; £9t11!threp2j 1 f 	dj rj ii! thc ,ç(('tIçfCaie rQcit4LcCf 	 It 

Comij 	 441 (( J'r 	K\/ 	1Q: 
: , 	 • , r nfcri'cc, 	plea 	

4 	 — 

• 	: 	 . 

4 S1SISTANT CO MI5sIOt,? 

0 	• 	 • • 
. 	

0, 

1 

• 	'or, 
Cl 

11.04 	J 
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11 $ENDRIYA VIDYA.16-A Y A 5ANG'\THAN 
Regional ()L1i 

('htyararn 1311awan4 Maligaon harii., 
Guwthati-781 012 	 JEGD • POST Phone: 2571798/2571799/2571797(FAX) 

No. F jLTJcfrEM)/o_Kvs(GR)JJs 123-25  bated:_p2-2-..2Oo 

5UBJECT OFFER OF PROVISIONAL APPOINTMENT 
ON CONTRACT TO THE POST OF 	T(CHEMISTRY) 

With reference to hi/hcr,  application for the above post 
Smt./Ktm/ShriEETAVIDYARTHI is hereby informed 
thai-  he/she has been selected for appointment on provkional basis 
agaInst the post of PGT (CHEM) 	Kendriya Vidy&aya 
5angthun in the pay scale of Rs. öOO-2OO1O,OO/- 

and posted at Kcndriya Vidy&aya New Bo*qaiao* 	i-tel She 
will draw allowances end other benefits in addition to his/her 
pay at rates a admiblc to the Kendriya Vidyalaya Sangathan 
employees. This offer of appointment is subject to the candidate 
being declared fit for the post of T(Ch.M.) 
by a civil Surgeon. This provisional oppointnient 	of 

vinoeta 	ti 	 ,, the  
post of_.L he ___ 	is subject to the outcome at 
a 	 is/fir-lings of the enquiry 
committee. set up wit 	he ap; 'oval of Competent Authority 
o conduct dctaik 	cr1iry it 	the procedure 	odopec 

by Kcndriya Vidyalaya Sangathan for selection of candidates 
for teachers by employing private agency and give, inter-oiia 
report/ conclusion/ recomrnendation/ findings to ascertain as to 
whcthe.r any candidate has received any, undue advantage 
bV 	virtue 	of 	prcccdurc 	adopted 	by 	Kcndriya 

- k 

' 	.. 4 

- 	 -- 	 -. 
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-is 

Vidyaloya 'Songathon for th s&ection and recruitment of 

teachers for the year 2004 

This provisional appointment is for a period of one year 

or conclusion of enquiry giving its report whichever is earlier. 
It is clarified that this provisional appointment is purely 

temporary and will not confer,  any right for regulorizotion, 

seniority etc. except in accordance with the terms and 

conditions herein. 

In case before comple.tion of the said enquiry, the 

period of one year expires this provisional appointment may be 

renewed by the offerec and tie discretion to continue purely 

vests with the off eree. 

In case, the cnquir.' Committee upholds his/her 
selection, the present provisimol appointment will be deemed 
as appointment letter or rcuIcr basis wc.f. the datc o 

3ofning of the appointee. 

In 	case 	the 	en-uiry 	committee 	gives 	a 

that 

selection has not been c'r:Ld out in accordance with tue 
selection procedure, then th rescnt offer will be withdrawn 
However, he/she will be giveA relaxation of one yeors age nc 

wifl be deemed eligible t rticipate in the next selection 

• 	 rccs thereafter. 

In case the enquiry corn iittee upholds his/her selecfion, 

he/she will be on probation se.f.,  the date of joining for 

• 

	

	period of two years which rn.y be extended. Upon successful 
completion of probation he/ske will be confirmed in his/her 

	

'' turn s pe Kendriy 	Vidaya 	thm' ru 	i th 
avoifability of permanent va cavcies. 	 - 

S 	 S 	 •:S' 	... 

-5-- 
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2. 	If the condidotc is a woman, she should certify that she 

is not in the family way at the time to acceptance of the 

appointment. If however, she is pregnant of twelve weeks 

standing or more at the time of acceptance of appointment as 
a result of medical test, she will be declared temporarily 
unfit and the offer of appointment would be treated as 
withdrawn for the present. However, her appointment would 

be kept in abeyance until h er confinement is over or conclusion 
of enauiry whichever i earlier. She would get herself 

medically re-examined six weeks after The date of delivery 
and her appoiritrncnt would be subject to production of medical 
fitness certificate from a. Civil Surgeon. She would indicate 

when her delivery is expected and also should indicate the 

dotc' t  of delivery soon after it has taken place. In case, the 

candidate fails to comply with these instructions her 

candidature would not be c'onsidered and no further 

correspondence will be er1tertoned in This regard from her. 
On production of medical fi+ress certificate 4  she will be 

appoInted to the same pot. 

No TA will be admissd* for first Joining the Sangath'n 

as PGT(Chea.) 

buring the provisional Q p o'ntment and thereafter, until 

he/ she is confirmed the s of the appointee are 

terminable by one month's mA titz on either side without any 

reason being assigned, therefE. The appointing authority, 

however, reserves the right to terminate the services of the 

appointee before expiry of tho. 3tipuloted period of notice by 
making payment. of sum equivdt'nt to th pay and allowances 
for the period of notice or thtnexpired portion thereof. 
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5, 	Other terms & conditions of service governing the 
appointment are same as laid down in the Education Code for 
Kendriyu Vid.'alayas as omenddd from time to time. Since for 
Kendriya Vidyafaya Songathan Employees, Welfare Scheme 
has been introduced with effect from 1.4.2002 joining the 
above scheme is compulsory. 

	

. 	The oppointrient •i p-.visional as stipulated in Para- 
and is subject to The Schedule Caste/ Tribe certificate being 
ver'ifed through the proper channel and if the verification 
reveals that the claim to belong to SCor ST as the case may 
be, is false, the services will be terminated forthwith without 
assigning any further reasons and without prejudice to such 
further action as may. be  taken under the provisions of the 
Indian Penal Code for produclon of false ceriificateu .  

	

7. 	Ir case of any dsputt o claim against the Kzm-2ri -y-ci  
Vidyalaya 5angathan in resct of service or any contract. 
arising out of or flowing frcn this offer of appointment the 
Courts of belhi alone shall halt. jurisdiction. 

S. If he/ she accepts he offer on the terms and 
conditions stipulated he/ she would send his/ her acceptance, 
immediately to this office cV, receipt of this memorandum and 
join the Kendriya Vidyaluy. ,.,  mentioned overleaf. Necessary 
proforma for the purpose if forms are enclosed herewith 
which should be submitted fa the concerned Principal, after 
geffing the some duly completed in all respects. 	This 
acceptance should reach thit undersigned in any case by 

14-.2-200 	. If the off' is not accepted by the said 
'date or after acceptance if kke appointee does not report for 
duty . at. tite above ned Kendriya Vidyoiaya by 

23-2-200 
.' , 

this offer 0 f appointment will automatically 
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stand cancelled and no further correspondence will he 
entertoined from hitii/ her' 

9. 	Suppres:ion of any inforrrtation will be considered c major 

tv offence for which the puni.thment may extend to dismiso 

from the services. 

10:' He/she witi not reque.i for transfer within 03 years at 
initioll appoititnen1, if this ofcr of provis,ionoJ appointmn1 is 
deemed i'ir i' - guJor appointment. He/she i liable 
ansi yptr in Indici ,. 

11. He/she wifi be eligible 'or the New Restructured Defined 

contribution pension system offly as circulated by KVS (HQRG) 

vide 	circular 	No.2- 17/1003 -04/KVS 	(Budget) 	dated 

08/1203k 2004 and F 	47/2003-04/KV5(Budget) doted 

24.12.2004. 	 1 1 ' _.- 
( u. .1OAWAREY ) 

ASSISTANT COMMISSIONE R.  

X_KL;M .. s abovc. 
., INEETA VIDYARTHI, 

7/1 9  'rYPE—Ill, WESTLAND, Ki-LAMARIA, 

DIST. : JABALPUR(U.P.), PIN : 482 OO. 

Copy forwarded to: 

1 	The Principai, Keiidi'iv Vdyalaya  

Sh./Smt./Km. 	 -. . 
accepts 	the 	offer 	of 

appointment he/ she should bt relieved immediately with the 

• 

	

	instructions to join his/her )ew post 'under intimation to the 

$àngathan. If.the appoin -ret is not workig at present in hiz 
• 	Vidyalaya, this memorond 	liiay be sent to the eoncrnd 

Vidyaiaya forthwith under irH aiion to the Sangathan. 
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2, 	The Principal, Kendriya Vidyalaya NEJ SONGAIGAQN The 
dote 'of joining of the candidate may be intimated to this 
off ice immediately after the candidate reports for duty. In 
case he/ she does not join by the stipulated date, this office 
should be informed telegraphically. This appointment is 
further subject to production of certificates etc. as per,  
Article 49(1) of .Education Code for Kendriya Vdyalayas. The 
candidate be allowed tp join his/ her duties only offer 
verification of original certificates 1  and on submission of 
requisite forms/ statements duly completed in all respects. 
Those appointed under SC/ST quota may be allowed to join 
duties only on production of original certificate rnentiond in 
parc 6 of the order. They ;:Ire also requested to check the 
original certificates in respect of the qualifications of the 
appointee employee and sat(s' themselves that the appoiritc 
possess requisite quahficatin f or thc, post he!, she is 
uppoinfed to. The Princip,' .chargc Frircipc will certify on 
the joininq report itself r;'ding hisl her satisfaction about 
he certificate produced. 

: 	Th by. Cornirii 
	

Adtt'i.) k'VS (HQ) 1  New b!H, 
or i:iformotion pieas., 

ASSISTANT CQMMISSIONEf 

• 	4, 
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I. 
K5L:NbIY1\ '11: '>'141L,AY/ 5ANGATtAN 

iio:I O[i'ioe, 
Ciyairn. 	tv'tn, 1v1a1igao.t C'hai.i&,i, 
- 	 C 	.ti.78l 012 

- 	 2S7 1 /!27 1799/257 797(JAX) 

(J4 

• 	::p 	
. 	 T 	::) 

<) 't (J 	 • 

With rer'enc to }th/hcr' app cctioti fr ti 	poet 
5rni./Krr./5hri t3ibekarind Padhiary 	k 	rd,v r crrnd 'h 
hc/he Iht1 	bt.c:ti 	lctc.d iL:)r eppo rttrc:ti1 	 'cC 

acainsle the port ot I1 	tii: Kndriyct Vi yaky 	tLtun in 

pay scale  of t. 	007000/- atid posted cri Kertdtiy.i 
foAIGAON(AM) 	H 	Th Vtdyalaya, 	 / 	will  drcw 

aUowances and .othcr betiefit in addition to his/her pay at rates,  w 
adrniIbtc ia thc Kc.ndriyc.t Vcdyulaya 5ar0rhctn Thit 

offer of appoirirmcrit is subject to the cnddatebdrig declared fit 
for the post of T by ti CivU 5uv'on. This roviotaI appointment 

of Shri/SmMurnariBibuicanand Padhiary 	i n  
'pot of PT i ubjccf to the outcome of a rport/ concIuion/ 

•  -recommendations/f i ndi n9s of the enquiry committee set up with the 
approval of Competcnt Authority to condud detaIled enquiry Into 
the procedure idoptcd by Kcndrya Vidya!aya Sangathan for 

iection of ccmdidat 	for acIier by mptoyirt9 private a9ency 
and give, Irftcr-aUa reportJcoclucior/rcornrneridati oti/findi n9s to 

• 
 

asicerta lWas to vuhthtr any candidate has received any undue 
advantage by virtuc of procedurc adopted by Kendriy 

L __ 
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Vidyatoy9 Sangathuti to;- 

teachers for the yew' 200' ( 
cleCl]on and r'ecruitrrienf o 

F 

I- 
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This provisioncli appoinnnt is for a period of one year 

or coflclusOfl' of enquiry giving its report whichever is earlier 

It is clarif red that this irovonai appointment is purely 

temporary .and will fbi con -i c±' any right for,  regulorization, 

seniority etc. except in ccorduncc with the terms and 

conditions herein. 

In case bfore complc.tion of the said enquiry, the 
period of one year expires ihis provisional appointment may be 
renewed by the offerec and ie discretion to continue purely 

v,ests with the of'icrce, 

In case, the enquiry Committee upholds his/her 
selection, thp present provisHnol appointment will be deemed 
as appointment Letter on ruler basis w..f. the date o 

joining of the appointee. 

In - case 	the 	enuiry 	committee . gives 	a 

reprt/conciusion/recomme tons/findi ngs that his/her 

selection has not been cr ::d out in accordance with the 

selection procedure, i-hen tho résent offer,  will be withdrawn. 
However, he/she will be qive\ relaxatidn of one years age od 

will be deemed eligible ft rticipate in th next selectioi 

process thereafter. 

In case the enquiry col'n ;ittce upholds his/her selectiqri, 

• • he/she will be on probation Ae.f. the date of joining for r 

period f two years which n-t.: be. extended. Upoti successful 

completion of protxitton l -ic/$e will be confirmed in his/her 
• d_ • 	I 	• 	 I 	 a 

' iurf 	5 pC 	.rflQt'I'C 	 •- imi ru;e 
• 	.vølabIli1y of permanent vacacICS, 

---F-',. 
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If the candidai-c 	U wOmQtL she should certify that she in the family way of thc tjc fo( acCeptance of th 
appointment If however she is pregnant of twelve weeks 
standing or more at the time of acceptance of Qppoititrnent as 
a result of. medical tcf he will be declared tctnpororjy 
unfit and The offer of oppil)j'tirit would be treated as 
withdraw,1 for the prcse:it Howevcr her 

appointment would be kept in abeyance until her confinement is Over or COCIUS1Q of enquiry 
whichever is earlier. She would get herself 

medically rc-eamitd i>< weeks after the date of delivery 
and her oppoinime,it would be subject to Production of medical 
fitness certificate from a Civil Surgeon. She would indicate 
When 

her delivery is expected and also should indicate the 
date of delivery Soon ofi'er it has taken place, in 

ca 	the candjdg fails to com 	
s

ply with these is ctions her 
candfdattjre would not be Considered and 

no further 
correspondence will be entertned in this regard from her. 
On production of medical f±'rness certificate she will be 
appointed toj-he same post. 

No TA will be edmi 	for first joining the Sanofh, as 	 -. 

burjng the provisionaf CInVointment and 
thereafter, until 

•' he/ she is confirmed ihe : 'vicC$ of the °ppo(ntec are 
terminabIeby one monthas 

riofke on either stde without any 

e , 
ason bein'9 ossigned thercf,, The 

appointing authorify, 
.hoever, reserves the right tb terminate the 'services of the. 
PPOintee before expiry of th.. stipulated period of notice by 

ffiakingpayrnij.f sum euivapf to the pay and allowances 
for the. period• notice or th1expjrcd portion thereof,  

- V 
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'Efn 	mpIoyees, Welfare Scheme 

with eifcct from 1.4.2002 joininq the 
above schcmc is Compulsory 

ppointrncn arc sarn 
cndriyo \'idyalayas 

1..cndri)'c Vidyclayc 

has been introduced 

Other l cri vis  

,- 

 

 1 C) ), so 	

lzl~ 

cx CCndtjons of 	 1- 1 C 
a. as loi down in the EducOtioll Code 
Os arnemdd from time to tima Since for 

4. 

"The appontt;ijt i:; j;i.viional as stiulatcd 	Pora - 
and is subject to the Schcdu;c Casj- / Tribe certificate being 
verified through the proper channel and if the verification 
reveals that the claim to bckn to SC or ST as the case may 
be is fake, the services wiU be ter,ninated forthwith without 
assigning any further reasons and without prejudice to such 
further action as may be taken under the provisions of the 
Indian Penal Code for,  produci:ori of false certificate" 

Iu case of any dipt. 	or claim against th e 
Vidyalaya Sangothan, in res?ct of service or any contracf.• 
arising out of or flowing frcni this offer of appointment the 
Courts of Delhi 0. 10 11c shall liavt jurisdiction 

If he/ sh 	ccep1- 	he offer on the terms and 
conditions stipulated lic/ 	would send his/ her acceptance 
immediaely to this office . receipt of this memorandum and 
join the Kendriya Vldycilu2 iiientioned overleaf. Necessary 

• 	 profortia for the purpo 	if fornis are enclosed herewith 
•" 	which should be submitted o the concerned Principal, after 

•  ' gethng the same duly completed in all respects. 	This 
• 	aceptancc should reach tht undersigned in any case by 

• 	 If t 	fr is not accepted by the said 
date or after accepi -ance i 	appointee does not report for 
duty 	at ie 	abova 	r:cd 	Kendriya 	Vidyoi.;yc 	y 

• 	23022005• _
, this offer of appointment will automatically 

• 	 •- •• 
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/tdconcelcd one ro ThrThcr cor rcsporidcncr 	ii 

9. 	Suppresio O OIP/ inl rmotjon will be considcr'c.dc maji' 
offence for 'hich th:. ))J luncrit may extend to dismj:) • 	
from The Servic; 

10, 11c/h. 	io 	or transfer wi thin U3 	ur; .f 
Initial appointniet1• if this oier of provisional appointrn2nt 

• 	deemed as 	equIor Oppcntieflt. 	He/she Is liable 
• fransfe1rcdQnywIcrc . 

11. He/she nih be eJibc or the New Resirucjrd befined 
contribution pension systcm ity as circulated by KVS (HQis) 
vide circular 11\o. 2 .-17/233-04/KV5 (Budget) doe 
08/1203.2004 cnid 	, 	7/2003-04/KV5,(Budoef) d'j:r 

• 	24.12.2004. 

( U. N. KHAWAflE-Y- ) 
ASSISTA 

• 	
-. 

r1i: As above. 
/tr, BIEEKANAND PADHIARY 

N3y1k, Qr.No.ti/332 • 	 14yapi11i, Bhubaneswar, 
Khurda, (ORISSA) 75101 2 

• 	Copy forwarded t:• 

• 	: 	1.. 	The 	incipa 	Kenjv.: Vidylaya 	•• 	 .. in 
• 	Sh./Smt./Km. 	 ••• 	accepts 	the 	offer 	oi 

appointment he/ she houId t relieved immediately with the 
irifructjons to joIn his/her 	w post 'under intimation to the 

àngothan. If the appoint 	i not wotkit9 at present in hi: 
Vidyalaya, this ..rnemorand'jw moy be sent to the concrnd 

• 	Vidyalaya dri+ith under' ir(Niation to the Sanathan, 
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/ 	
the addaft may bc 	 to Th 

office irnmediat&y after,  the candidate reports for duty. In 
case he/ she does not join by the stipulated date, this office 

shou!d be informed telegraphically. This appointment is 

further sub3ct to production ,of certificates etc. as per 
Article 49(1)_of Educution Code for Kendriya Vidyalayos. The 

condidatc bc ntlowed to jcn his/ her duties oriy :ifc:' 

verification of original certificates, and on submission of 

requisite forrns/ statements duly completed in all respects. 

Those appointed under SC/ST quota may DC allowcd to join 
duties only on production of original certificate rrentiond in 
para 6 of the order. They re also requested to check the 

original certificates in respect of the qualifications of the 
appointee employee and satisf' themselves that the appointee 

possess requisite quaiificati:n for the post he/ she is  

appointed to. The Principals' :nchargc rircipai will cer'iy 
the joining report itselF reçieding his/ her' satisfoction cru.0 

,he certificote pr'oduced. 

3 	hT CorcmL : 	(/dmn .)  

:i 	 .)fl 	j: • 	 . - 

ASSISTANi COMMISS1C': 

• 	.. 	- 

• 	 • 	. 	 • 
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1 
KSENbRIYA VIE)YALAYA SAN&ATHAN 

Regional Offioe, 
Chayararn Bhawan, Maligaon Chariali, 

Guwahati-78 101 2 

Phone: 2571798/2571799/2571797(FAX) 
iUGISTEREJ) POST 

ic+ 	 bctted: 0402.20015 

Ul3JECT : OFFER OF PROVISK)NAL é?PDXNTMENT ON CONTRACT TO 
THE POST OF RRIMAW 1CHER. 

With reference to his/her application for the above post 
hereby informed that 

c/!ic has beenck.cicd for appointment on provisional basis 
irf the fot of PRT in the Kcndrlya Vidyaiaya Sangathan in  

pay scale of R. 4500-125-7000/- and posted cit Kndriya 

Vidyulaya, 	 9L 	Hc/ She will draw 

a1toenccs and other benefits in addition to his/her pay at rcrrcs as 
cidniisiblc to the Kcrdriya Vidyalya Sanguthen employees.. Th 
offer of appointment k subject to the candidate being dcclarc , J fit 
cr the pest of'T by 	ivl Surgeon. This proviionat uppóntnient1. 

of Shri/Smt/Kumari Sumit Chakraborty in the 

post of PLTi subject to the outcome of a rcportf conctuSlonf 
recommendations/findings of the enquiry committee set up with the 
approval of C:orripetcnt Authority to conduct detailed enquiry Into 
the procedure adopted by Kcndriya Vidyalayci Sangal1ian for 

eection of candidates for teachers by employing private agency 
and give, i ntcr-&ic rport/conclusion/recammendation/fi ndi ns to 
asccrtein as to whcthcr uny candidate hag received any undue 
advantage by vfttuc. of procedure adopted by Kendriyci 

1 

JX 
1  r 



ataY° &agath01 to; 1 -h' Selection and recruitment o 
Vidy  
teachers for the year ?OO- 

This 	
oppointmen tl is for a period of one year 

or 	
of enquiry giving its report whichever is earlier. 

it is clarified that i}s provisiOflQl appointment is purely ,  

temporary and will not conter any right 
for regulQriZ0ti0L 

eniariiY etc. except in accordance with the terms and 

• o nditionS herein 

In case bforc cornpft.tiofl of the sold enquiry. ftc 

period at one year expir this provisiOf101 appointment may be 

renewed by the offercc and the discretion to continue purely 

vests with the off cree. 

In caSe, the enquir'! Committee upholds his/her 

selection, the present proViSVflOI appointment will be deemed 

as appoifltmCflt letter Ofl 
the date of basis w.c.f.  

joinin9 of the appointeC. 

	

the 	e.iuiry 	committee 	gives 
In 	case 

	c 

'that 	his/he 
reporticoncusi/c0mm0nsmd5 	

r 

• scectiofl has not been car d out in accordance with the 
selection procedure1 then tb Vreseflt offer will be withdrawn. 

owever. he/hc will be give\ relaxation of one year's age ond 

wilt be deemed eligible to aj'ticipate in the. next selectio 

roceSS thereafter. 

n ;ittee upholds his/her selection 
In case the enquiry cor 	

, 

• 	he/she 
wilt be on probation 1e.f. The date of 3oining for a 

period of two years which m;be. extended. Upon successful 
completion of probation he/ge will be confirmed in his/her 

s pe . endriyc \J'd1yQ SjTh 	ruies o thz 

.3111aitabitity of permanent vacciYcieS. 



2 	if the candidate is a w&tdn, she chould certify that she 

is not in the family way of fhe time io1 acceptance of the 

appointment. If however, sh is pregnant of twlve weeks 

standln9 or iore at the time f acceptance of cppointfl%eht as 

a resrilt of medical test, she will be declared temporarily 

unfit and the offer of appointment would be treated as 

withdrawn for the present. However, her appointment would 

be kept in abeyance until her confinement is over or conclusion 

of enquiry whichever is earlier. She would get herself 
medically re-examined six weeks after the date of delivery 
and her appointment would be subject to production of medical 

fitness certificate from a Civil Surgeon. She would indicate 

when her delivery is expected and also should indicate the 

date of delivery soon after it has taken place. In case, the 

candidate fails to compl' with these instructions her 
candidature would not be considered and no further 

correspondence will be entertoned in this regard from her. 

On production of medical fi+ess certificate, she will be. 

appointed to the same post. 

N TA will be dmh for first joining the 5angathi 

as 

4. 	buring the provisional up&ntment and thereafter, unti! 

he/ she is confirmed the s vics of the appointee are 
terminable by one month's rioz on either side wiThout any 
reason being assigned, therC. The appointing authority, 

however, reserves the right to terminate the 'services of the 

appointee before expiry of thQ. stipulated period of notice by 

rnaking ; paymeni of sum equivaknt to the pay and allowances 

for the .perio;dof notice or the v.iexpired portion thereof. 

/ 
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C'n 	of 	Cf'CC GC'Verflinq thc cr 	mr 	down in the Education Code fm 
L.rRt. 

\"idyaI0 as Oinded from time to tHe Since fr 
.cndHva \'sdyctcyo Sanc'h 	Employees 	Welfare SChCtC 
hc bccn iniroduced with ffr 	from 1 1 2 00? c.inino tF1 unevc. 5tC 

"The G?Pointct;t i P vi3ioal  as stipulated ii Para - 
and is subjec.f to the Schdtjle Caf/ Tribe certificate bei 
verified through the proper 

channel and if the verification 
ree.Qls Thai The claim to bel"ng to SC or ST as the case may be is false the services Will be terminated forthwith without 
assigning any further reason' and without prejudice to such 
further action as may be taken under the provisions of the 
Indian Penal Code for praducvon of fczlse certificate" 

In case of any dsputt or claim agaii 
Vidvalaya Sangathan, in res?cf of service 
arisingoüt of or flowing frorn this offer of 

Courts of belhj alone sFlaJ! hevt. jurisdicijon 

'ist the Kendrya 

or any Contract 

oppointment the 

If he/ she dccepi-5 he offer on the terms and 
conditions stipulated he/ she. would send his/ her acceptance 
immediately to This office ;receipt of this memorandum and 
join The Kendriya Vidyal 	mentioned overleaf Necessary 
profor 	for the purpoc_ •f Fortns are enclosed herewith which should be submitted O the concerned PrincIpal, after 
9ethng the same duly completed 

in all respects. 	This 
V 	 acceptance should reach iht undersigned in any case by 

I tI1C 	fr. is not dccepted by the said 
date or after acceptance ifk °PpOintee does not report for 

at the above 	ed Kendriya Vidycya iy 23022005. 	this off 	of QPPbint will automaticalf 
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I .  
stand ccncclicd a n d no fjrher crrespondencc  
er1tC.rtaifl(d fr'on-  hiii/ her' 

9. 	Suppression of any infcrriiotion wiH.be  considercdc 

offence tc-r which the. .pu:i.;hrnent may extend to dismiso 
from  

10 	ici}. 	ti iioi r'eiesi for transfer within 03 years c-f 

initial appointment, if This ofer of provisional appointment is 
deemed as regular .  appointment. He/she is lioHetdb' 

transferred onywhereinIndi. 

11. He/she will be eligibcoi' the New Restructured befined 
contribution pension systcni i.liy as circulated by KVS (HQRS) 
vide Z circular 	No.2-17/O03-O4/KVS 	(Budget) 	dated 
08/12:03.2004 and F, 	47/2003-04/KVS udget. dated.: 
24 12 2O0—- 

AR ( U. NJHAWi ) 

/ 	 ASSISTANT COMMISSIONER 
/ncl: As above. 

Mr. Sumit Chakraborty 
'u1cry'; - House No.660 

t, -5 	-ya--Nagar, --Burg. -491001 -- 
CHHATTIS3ARH 

Copy forwarded to:- 

1. 	The Principal, KendcT: Vidyalaya 	in cat 
Sh./Smt./Km.  accepts The offer o -i 
appointment he/ she should bt relieved immediately with the 
instructions to join his/hcr ?_w post under intimation to the 
Sangafhan If The appointt i not working at present in hi 
Vidyalaya, this memorandvv 'iiay be sent to The concvned 
Vidyalaya forthcith under ir H nation to The Sangathan. 
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/ 	 2. 	The Principal, Kendriy0 	
NEW 80 N3AI GAO N

Vidyalaya .jSSAM) 	 The / 	 date of 	ppp ,,- 4L 
Me .cand;date may be intimated to this 

office immediately after the candidate reports for duty. In 
case he/ she does not join 	the stipulated date, this office 
should be. informed tetegrihically. 	This appointment is 
further' subject to productibh of certificates etc. as per 
Ariicic 49(1) of Educa'tion Codb for Kendriya Vidyalayas The 
candidate be allowedfó join hiS! her duties only offer 
verification of original certifcai -es, and on submission of 

VrequIsIte forms/ statements duly completed in all resects 
Those appointed under SC/ST quota may be allowed to'j61n 
duties :only on production of original certificate mentioned in 
para 	of the order. They. are also requested to check the' 
original certificates in rcspcct of the qualifications of the 

appointee employee and satisf'j themselves that the appoirr-ec 
posses,s requisite qu&ificati::n for the post he/ she is 
appointed to. The Principal,.' ncharge rincipc will cer.• 
the joining rport itsel? reoding his/ her satisfacion 

CO:i 
he certificate produced 

: 	T 	C.).. Corniyji.:. •: 	(fdmn) 'KVS (HQ), 
ojiyfor.mation t(ecis 

ASSISTANT COMMI55TOr 
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5ENDRIYA VIDYALAYA SAN&ATHAN 

Regional ()ffiee, 
Chayaranl I3hawan, Ma[igaon :hanii, 

(3uwahati-Thl0l2 	REGI5TERE POST 

Phone 2S7 I 798/27 1799/2571 774'AX) 
No F 8..2/TathS. )/05 S(CR)/$"ted: 	-. 'O3-O2OO5. 

'[5 

SUBJECT OFFER OF PRQVISIOFAL. APPOINTMENT 
ON CONTRACT TO THE POST OF T(Màts 

With reference to his/her application for the above post 
Smt /Yrn /Shri Awadh Narain - is hereby inforned 

thai he/she has been selected for oppointiiient on provisional' basis 

agairs't the post of TGr(Maths. L in the Kendriya Vidyalaya 

Sang'+han in the pày'cale.of Rs. 5500-175-4000/ 

and potcd at Kcndrtya Vidyalaya New BongaigaOfl. 	&'n44/ $ 

will draw allowances and other benefits in addition to his/her 
pay at rateS as admissible to the Kendriya Vidyalaya Sangathan 
cmployecs. This offcr of appointment' is subject to' the candidate 
being dedared fit for the poet of 	Tr (Maths) 	-' 
by a Civil Surgeon. This provisional appoirrfment ' of 
_ 	 Awadh Naraifl 

a s 	 - 	, 	the 

post of 	TGT( 4 aths.) 	 is subject to the outcome of 

a report/conctusicn/rccommcndatiofls/fifldi rigs of the enquiry 

con,mittee set up with the approval of Competent Authority 

to conduct detailed enquiry into the procedure adopted 

by Kcndriya Vidyalaya Sangathan for selection of candidatc 

for'teachers by employing private agency ahd give, inter-alia 
report/ conclusion/ recon,rnendation/ findings to ascertain 'aS to 

• whether any candidate has received a.ry undue advontege 

by virtue of procedure ..&dopted' by Kendriya 



/ 
	

/ 

VidyalOYa 	
angathat fr the. selection and recruitment of 

teachers for the year 2004-O. 

This proV js,i ORO  appointmerytis for a period of one year 
enquiry giving its report whichever is eorIer,  

or concIUSIOfl of  
It is clarified that this provisiOflCt appointment is purely 
tempOrat'Y and I(1 not confer a right for regula ' 

rizatbon 

eniOri 	etc. except in a ccordance with the terms and 

• cofldjtjOflS herein. 

In case before compi on of 
the said enquiry the 

period of one year expires this provisional appointment maybe. 

renewed 
by the offeree and the discretion to continue purelY. 

vests withtheffer 

In case, the enquiry Committee upholds his/her 

selection, the present 
provisHnat appointment will be deemed 

as appointment letter on re ucr basis w e f the date o' 

3oiin9 of the appointee. 

In 	case 	the 	erquiry 	committee 	gives 	a 

report/coflciU5b0f/rec0mme 	k4ons/f I ndi ngs 	that 	hiz/her 

seectiofl has not been ccrrd 
out in accordance with the 

selection procdure1 
then th reseflt offer will be ithd'awn 

kowever, he/she will be giveA relaxatOfl of one year's age Gnd 

will be deemed eligible 
articipate in the next selectio' 

proceSS thereafter. 

In case the enquiry com uttee 
upholds his/her selection 

he/she will be on probation Ae f the date of oifllfl9 for c 

period of two years which m be extended Upon successful 

will be confirmed in his/her completion of probation he/lte  

	

i-urn .s per :endriy 	'idyAJayQ 	
rues on 

avoilabili0f prmafleflt vacaCieS. 
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2. 	If the candidate is Q woman, she should certify that she 
is not in the family way at the time .oacceptarice of the 
appointment. If however, she is pregnant of twelve weeks 

standing or more at the tirte of acceptance of appointment as 
a result of medical test, she will be declared temDorarilv 

unfit and the offer of appàintment would be treated as 
withdrawn for the present. However, her appointment would 

be. kept in abeyance until her confinement is over or conclusion 
of enquiry whichever is earlier.. She would get herself 
medically re-exa'mined six weeks after the date of delivery 
and her appointment would be subject t&productioofdica! 
frtness certificate from a -6vil 5urpn She would indicate 
when her delivery is expected and also should indicate the 
date of delivery soon after it has taken. place. In case, the 
candidate fails to comply with these instructions her 
candidature would not be considered and no . further 
correspondence will be entertoned in this regard from her. 

On production of medical firess certificate, she will be 
appointed to the same posf. 

3.. 	Na TA. will be dmi 	 for first joining the Sangothn 
as Tr(Maths) 

4. 	buring the provisionaL pointment and thereafter, until 
he/ she is confirmed the s 'vices of the appointee are 
terminable by one month's notitz on either side without any 
reason being assigned, thercf,r. The appointing auThority, 
however, reserves the right to terminate the services of the 
appointee before expiry of the. stiPulated: period of notice by 
making payrnent of . sum equivant to The pay, and, allowances 
for the. .period,.'of notice or thctviexpired portion thereof, 
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Other terms & conditions of service governing the 

c.ppoInhlT\e.fli are some as laid down in the Education Code for 

Kendriyo Vidyolayas as amended from time to time. Since for 

Kcndriyc Vidyalaya Songathcn Employecs Welfare Scheme 

has been introduced with effect from 1.4.2002 joining the 

above scheic is compulsory. 	 . 

"The appointtnt 	pvi1onal as stiputed 	Pro -  
and is subject to the Schedüe. Caste/ Tribe certificate being 

verified Through the proper channel and if the verification 

reveals that the claim to belong to SC or ST cis the case may 

be, is false, the services wiH be terminated forthwith without 

assigning any further rea<oris and without prejudice to such 

further action as may be token under the provisions of the 
Indian Penal Code for producon of false certificate". 

In case of any dsputt or claim against the Keadry 
Vidyalaya $ang.athan, in resct of service or any. contract. 
arising out of or flowing from this offer of appointment the 

Courts of belhi alone shall hc jurisdiction Je1  

S. 	If he! she . accepts .  he offer on the terms, and 

conditions stipulated he/ she would send his/ her acceptance 

immedateiy to this off ce receipt of this memorandum and 
join the Kendriya Vidyaliy iaentioned overleaf. Necessary 

proformo for the purpo •f forms are enclosed herewith 

which should be submiffed to the concerned Principal, after 
getting the some duly completed in all respects. This 
acceptance should reach ikt undersigned in any case by 

14-02-2 005 If the oifr is not accepted by the aid 

date or after -acceptance i rke appointee does not report for 

duly . Gt The abov€ iWAed Kendriya Vdyakyz, y 

auto 23022005. ,  this offer of appointment will., 	matically 
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siond 	ancejIed and no further Correspondenc(- 

	

n1r1oind I 	hitn/ hr,  

o 	cs  rl cI an1 inIbrotion will be considered a rnoj offence cr which the pun' hment moy e>%tend to disi0 from The 

13 	ke/sh viii no request fot 	dnfer within 03 ya 
initio OPPointiicri1 i 	this ofer of provisional appointment 
deemed as 	egulor appoint lent 	 is liable to  b erredonywiiere in Ind. 

11. He/she will be eligible r the New Restructured bfin(J contri-butiotl pension system ary as circulated by KVS (I-IQRS) 
vide circular, No.2_17/2003_04./KVS (Budget) dated 
08112.03 2004 and F ZL7/200304/KVS(dget) dfed 24. 12 20O 

C U. N. Z AR E Y 

ASSISTANT COMMI5ij 

\ adhNarajnHouse Np.929, Ufliversit Rod 
Old Katra, AllahabadU0p) 	

y a 
- 

V 

Copy forwarde( to:.- 

1.. 	The Principu! 	 Vdyalay 

accepts 	the offer o PpQinttnf hel she should be relieved immediately with th e  iflsfructjons to join his/her ?w post under intimation to the Sàngathan. If the appointee ii not worki 
Vidyafay0 g at present in hi.: 

this memorand'w -idy be sent to the concjin 
Vidyai0 forthwith under r'Hiation to the Sangathan 

' I 

V 
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REGISTERD POST 

New Bonrj1ga0fl 

2. 	The Principal, Kendriya Vidyalaya 	 The 

date of joining of the cand1date may be intimated to hiz 

office immediately after the candidate reports for duty, In 

case he/ she does not join by the stipulated date, this offic 

should be informed telegrorhically This appointment is 

furtk& subject to production of certificates etc. as per' 

Article 49(1) of Education Code for Kendriya Vidyalayas. The 

candidate be aUowcd to jcn Fis/ her duties only rItcr 

verification of oriqinol ce,'tificate., and on submission of 

requisite forms/ statcmcnts duly completed in all respects. 

Those appointed under SC/ST quota may be allowed to join 

duties only on production of original certificate mentioned in 

porca 6 of the order. They ire also requested to check, the 

original certificatcs in respect of the qualifications of the 

appointee employee and satsfj +hetelves that the appolnrec 
possess requisite quciificai' n for the post he/ she is 

appointed to. The Principa/ ..:i ncharge ricipc! will certy r 

the joining report itselF reçiding his/ her sa ti sl:ac ti on  cibot 

certificui•e produced. 

: 	Th by. Cornm 

,0r iitorrncJrvJn ple.use. 

(Pdrnn.). K'v'S 	 \i . W 

ASSISTANT COMMI55IOHEZ 
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KSENbRIYA VIDYALAYA5AN&ATHAN 

Rcgiorial' Offioç, 
ChayaramBhawan, Ma1gaon Chariali, 

.Guwahati-781 012 
Phone: 2571798/2571799/2571797FAX 

T/200-KVS(GR)/. iSLi 	 f)oed: 04.02.2005 

OFFER OF PROVISIONALP AP'PXt1TMENT ON CONTRACT TO 
• 	 - 	 •.•.i;-I.-.Y•• 1. 	 I THE POST OF PRIMARY :1ACR': 

With reference to hts/her appliati& for the above po&f 
Smt 1Km /ShrtJitKurnar_. 	is hereby fnforrned th 
he/she Fths been selected for .apbir+i1 ;.;orr rovisioncd csi :- - 	

..y 	 .•-. agatnst the post of P11rn th .
e  Kendrty'Vidyiaya:Sdngthan m the 

pay .  scal. of fi 	45Oø-I25-7OO/--. 	 at Kertdriya 
VidyalayaJ. NEW BoAIGAON (ASSAM) -'.::,He/ She will drew. 
allowance and other benefits in addition to his/her pay at rates o 
admissible to the Kcndriya Vidy&ciy-Sángthari cmpye. Th 
offer of ppontment is subjeci-  to the candidate being declared lt 
for the post of PfT by a Civil Surgeon. This provisional appoini-tn' 
of Shri/mt/Kumari _/wiit Kumar • 

post of PPT is subject to the outcome of a report/ ccncluor/ 
'recommendations/findings of i+te enquiry committee set up with the 
approval of Competent Authority to conduct etói dled enquiry into 
the proedure adopted by Kendriya Vidyilaya Sàncthan for 
setection of cand-idates for iacher by employing private agency 
and gwe. Inter-alsa report/c6nclusionit'ecommen4atton/findings to 
ascertain:as to whether any candidate has reàeived any undue 
advantage by virtue of procedure.:.. adopted by Kendriyu 

No.F.8-

5UBJECT':: 
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Vidyalaya Sangathan for the selection and rer;itmen- o 

teachers for the year 2004-O3. 

This provisional appointment is for,  a period of one year 

or conclusion of enquiry giving its report whichever is enrlier 

It is clarified that this provisional appointment is purely 

temporary and will not confer' any right for regularization, 

seniority etc. except in accordance with the terms and 

conditions herein. 

In cose before completion of the said enquiry, the 

period of one year expires this provisional appointment may be 

renewed by the offeree and the discretion to continue purely 

vests withthe offeree. 

In case, 	the enquir'.i Committee upholds his/her 

selection, the present provisi::nal appointment will be deemed 

as apointtnent letter on re 2 ucr basis we.f. the date 

joining of the appointee. 

In 	case 	the 	er:.iuiry 	committee 	gives 
reort7concusion/recommenons/findins 	that 	11 

selection has not been carL:d out in accordance with 

selection procedure, then thi present offer will be withdratn 

However, he/she will be give\ relaxation of one year's age and 

will be deemed eligible to r;rticipate in the next select 

trocess thereafter. 

In case the enquiry cam ittee upholds his/her selecdn 

he/she will be on probation We.f. the date of 3oininq f 

period of two years which m'[ be extended Upori succ;;:dd 

completi on of probation he/se will be confirmed in his/h' 

- 	r 	..eflO'yC 	y0.0VC 

nvctiabjH of permanent vcccycies. 

.- 
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woman, she should certify that she 
is not in the family way at the time 'tol acceptance of the 
appointment. If .however, she is pregnant of twelve weeks 

.standlno or more at the time of acceptance of appointment as 
o result f medical test, she will be declared temporarily 
unfit and The offer of appointment would be z treated as 
wi'thdrawn.for the preseint. However, her..appojntment would 
be kept in abeyance until. her confinement is over or COflC(USjOfl 
of enquiry whichever is earlier. She would get herself 
medically re-examined six weeks after The date of delivery 
and her appointment would be subject to production of medical 
fitness certificate from 'a Civil Surgeon. She would indicate 
when her delivery is expected and also should indicate the 
date of delivery soon after it has taken place In case the 
candidate fails to comply with these IflS1Vt 'Ct1OflS her 
candjcfaj-ure 'wuld not. 'be' . tönsidered and' no further 
correspondence will be entertned in this regard from her: 
On production of 'medico! fi+ess certificateshe 'will be 
appointed to the' same' post. 

No TA. will be adrnish for first Joining the SQflQQfhU 

- 

During the provisional apointmenj -  and thereafter, until 
.he/ she is confirmed The 'vices of the appointee are 
terminable by one month's rke on either side without any 
reaon being assigned therLr,'r. The appointing authority 
however, reserves the "right to terminate 'the services of the 
aPP 	' ointee before expiry of the. tipulatedperio'd of' notice by 
making payment of sum equi4ent to the pay and allowances 
for the. .periqdof notice or tht.nxpired portion-thereof. 



- 	 wir.,: down ffl the Edjtjctr, code for 
'idyulcy 	

as ameded from time totime 	Since for Vidyc layo 5°ngothcn Employees, Welfare 
introduced with effect from 1.4.2002 

above scheme is compulsory 

'.crcr!yc 
has be Schem e  

joinino the 

6. 	"The cppoin-rit i p;vi5ioraj as spLated an' is subject to the' Schedu:e Caste! Tribe certificate being verified 
Through the proper, channel and if the verifica0 

reveals that the claim to belong to SC or 5T as the case may be, is false, The 
services will be terminated forthwith witho assjgnj 	any further reasons 	 ut 

and without prejudice to sucf further action as may be taken under, the. provisions of the 
Indian Pnaj Code for produc;o of false cerfjfjcateu 

"-I 	

I 7 	L1 case of an 7  dspi-t or claim against theKen Vidyalayo Sangatha 	:n rescj-  of service or any contract arjsj,flg out of or flowing. from this oft 	of UPPOiflfent the Courts of belhj alone shf I havt.jurjsdjcfio  

tm.cnv are c1mP r 

COdt1jnc of serve CCVCI'fljfl0 the 

8. If he/ she acceptshe offer: on the terms and 
Condjons spulafed he/ sh would end 

his! her acceptanc imrflediateI ,  to this office : reeipt of This 
memorandum and join the Kendriya Vidyal 	lientioned 

oerleaf Necessary proformo for the purpo 	f fqrms, are e1c!osed hereith 
which should be Submitted fo the 

Concerned Principal afier,  .gef-ting the same duly completed a -;-tr 
- espects. This acceptance should reach 1}\. undersigned 'in any CQSC by If the ofr. is 	 2ccepted by the said date or after acceptance ie °PPO:ntee does not report for af ti1e above 	 Kendriy 	Viyc- 10  2-200 	

this offer of QPPOIfl 	nt will automaticQ lly 



2 F 
:c ncc c 	 rthcr conrcpcc0 

It 

9. 	Suppres:sio n  cf any ntcotion will be considered Ic mai 
offence for yihjc the p,;hent may extend to 
from The. 

1U 	Hcís-. 	(o1 rafor transfer within 03 'as ct 
°PP 0 flt:t1;ent w . if this offer of rovisionaJ' aPpoinment is 

deemed cs 'euJar Opcintent 	He/she is hable ob 

11. I-Ic/she wfll 

contribution peri 

vide circular 
08/12.03.2004 
24.12.2004 

be cl1gib! or The Ne 1V Restructured efined 
;ion system wiry as circulated by KVS HQRS) 

No.2-17/2.003_04/Kvs 	(Budget) dated 
and F, 	-L.7/2003 -04/KV5e.J dated 

.( u. N. Tjwiy 
) 

/ 	 5SISTAT COMMIS lONER As abave. 
/Mr. Amit Kumr \" RiiNar; P.O.: Polytechnic; 

- onaPiA±nea,,BIHAR...85430-3 

Copy forwarded 	 I 
1. 	The Principai, Kendr... Vid ya l aya  

accepts 	the offr 	o 
appointtnenf he/ she hould be relieved ittn'nediatelyifh th 
instructions to join his/her 'w post undep intjtnaj-jon to' the 
Sàngathan. If the appoinre i oot worki,g at presen in h1 
Vidyai0 this rne.morandr ay be sent to the COCrnC 
Vidyalay0 forj-hjth under i4i.nation to the Sangathari 
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REGISTERED POST 

2. 	The Principal, Kendriya 1idyalaya Jb BOGN The 
date of Joining of the canddate may 	intimated to this
office immediately after the candidate .o.rts for dut. In 
case he! she does not join by +he sfipulad date, this office
should be informd teleraphically. 	 is appointment is 
further subject to production of certifjcates etc: as per 
Article 49(1) of Education Code for Kendriyo. Vidyalayas The 
candidate be cliowed tó. jc;in.Jiis/ . hert duties oniy oF 
verification of original certificates ;;and on submission of 

re.uisite forms/ statements duly compleited in all respecTs 

Those appointed under SC/ST quotdni,1 be allowed to join 

duties only on production of originalcertkicate mentioned In 
para 6 of the order They ire also t  re2Jiested to check the 
original certificates in respect of t he-4ualificatjons of the 

appointee employee and satisfj themselie4 that the appoIrrre€ 
possess requisite quahficati 11 for the post 1e/ sric is 
appointed to. The Principa/ nchargePricipc will Cer;1v 
the joining repQrt itself recmding his! hr satisfaci- ion ab:r  - 
The certHicate produced. 

: 	 Cor  
., in oriation IDIC(ise. 

ASSIST4J T COMMIs5ICt•.. 
C 
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No. F. 8-7/PRT/2005-KVS/GRJ I U 	 Dated: 20.01.2006 

MEMORANDUM 

With referenceto this oflice letter of even nuMber dated 04.02.2005 vide 
which you have-been offered provisional appointment On contract to the post of 
Primary Teacher as per tennsind condition mentioned therein. Accordingly you havajoined your duties on 24.02.2005 at Keñdriya Vidyalaya North Lakhimpur. 

The period of said provisional appointment is extended upto 30th April 
2006 or conclusion of enquity giving its report which ever is earlier. Otherterms 
and conditions of the provisional appointment will remain the same as mentioned 
in the letter refened above This extension should be understood in the context in 
which it is made and by this extension the provisional contract employee does not 
get any vested right to claim for regularizationin KVS This is subject to further modification with tegard to extension oftime, if any. 	 S  

To: 

/ShriJSmt,Ms. itkumar - PRT 
Kendriya Vidyalaya North Lakhinipur. 

(UN.KrAWAREy) 
ASSISTANT COMMSSIONER  

Distribution:- 

1 Pnncipal, Kendriya Vidyalayallorth Lakhimpur with the instniction to deliver the letter to theindividual by obtaining receipt ófthe same. 

2. Deputy Commisgioner (Admn.) KVS (HQ), New Delhi. 
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DISTRICT 
VA 

GO  5 
IN THE GAUHATI HIGH COURT 

THE }W.H COWT OF ASSAM , NA1MLANJ , MEWLAYA, 1NTPW, Ti%iPiA Z KA & 	M Z 
AJUTNACHAL PiI)!S}f 	 ç 	 £ 

y4tNo 	OF20C ,  
g 	4 	Appellant / Petitioner 

Versus 

4 1L1J.IA 4 Or6, 	Respondent / opp. Party 

Know all menby these pzsents that above named 	 ------ do hereby 
nonunate, coiistitute and ppoit Shrj.AC-kLJ?~-LA  

and such of the undemientioied Advocate / 
.Advocates as shall accept this vakala±nama to be my/our thie and lawful Advocate / Advocates to appear and act/ (4. 
plead for mel us in the matter noted above and in coiuiection therewith and for that purpose to do all acts ' 
whatsoever in that ccemection including depositing or drawing nonev, filing in or taking out papers deeds of 
composition etc. for me / us and on my / our behalf and I/we agree to ratify and coiifirm all arts to be done by the 
said Advocates as minefours to all iites and purposes .. In case of rn-prnerüs of the stipulated fee in full ,  no 
Advocate will be bound to appear and act on nw/our behalf. 

hkwi1iss wleza 	izunto set wkyfb 	Ais tie --&y of _41L__ I  

ADVOCATE S 

NIRENDRA MO HON LAHARI 
PRATPIP CH DA 
J . M. 6H0UDHt1RY 
A.K .EHATTACHARVVA 
P.K LrO SWAMI 
A.K.P}ftJKAN, - 
'. K. BHATTACHARYYA 

Received from the eecuLrd. 
Satisfied arid tccepted 

CH.AKRAB ORTY 
PRAKASH SHARMA 
MPPDHAB Ch .KALITA 
BABUL CH. KALITA 
KALYAN PATHAK 

vBjKRAMCHOUDHURY 
K.L.IRTPTA 

And tccepted 

Athcate 

MS M. CHAKRABORTY 
MS. B. M. C}TRI 
MR. SPNTPJ11J CHAKRAP ORTY 
flR. DEBAJIT GOSWAHI 
MR. ABID ALl -. 

And 
&cJk 

And uceptd 

Advocate 	Advocate 

Seitior Advocte wiH lead me in the case  

ADVOCATE 



DISTRICT: 
VAKALATNAMA 

IN THE GAUHATI HIGH COURT 
THE H}f CO1JT OFASSAM,NA1LAN ,YWJ{LAYA, 1WIPUR, 

MUINACHAL PBABM 

+ j 

- 	

N 
-I 

Lj 

TRIP 	1ORAM& 

	

ZNJ A 	NO, 	OF 200 

Appii1A Petitioner 
Versus 

	

(JJf 	jf 	Q , Respondent / Opp. Party 

Know all men by these presents that above 
llOitLmate. constthi.te and al)T)onit Shn.t 
--------------Advocetes and' "suh of the undennentioned Ad'thate / 

Advocates as shall accept this valalatnama to be mv/our thie and lawful Advocate / Advocates to appear and at/ 
plead for nie/ us in the matter rioted above and in connection therewith and for that purpose to do all acts 
whatsoever in that connection including depositing or drawing money, filing in or taking out papers , deeds of 
composition etc. for n'ie / us and on my / our behalf and I/we agree to ratify and confirm all acts to be done by the 
said Advocates as mine/ours to all intents and purposes . In case of mn-payments of the stipulated fee in flill .. no 
Advocate will be bound to appear and ad on ny/our behalf. 

In wiltiess whereof Nve heiunio set mylour han&s &s 	_6?~~  day of ------ tkt-3--  k-, L ------ 

ADVOCATE S 

NENDRA MO HON LAHRI 
PRATAP CH DA 
J. M. CHOUDHURY 
A.K .BHATTACHARYYA 
P.K. f70SWAMI 
A. K .PHUKAN 
G . K. BHATTACHPIRYYA 

BLIAN CHAKR.AB ORTY 
PRAFASH SHAR.MA 
MADHAB Ch .KALITA 

BABUL CH. KALITA 
KPIYAN PATHAK 
EIKRAM CHOUDHURY 
K.L. GUPTA 

MS M. CHAABORTY 
MS. B. M. CITPJ 
MR. SPNT.ANtJ CHAl.AB ORTY 
!IIL DEBAJIT GUtHI 

ABID AL I 

Rc ivd from the xe cut 
Stisfid rd tccepted. 

ccJ/ft4J >Jç  

Andcpmd 	AridAcpted 	Ait 

Advocate 	Advocate 

And ac cepted 

A-~ At 
Advocate 

k. Sejiior Advocte wiBlead we ii the ca 

ADVOCATE 
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O.A.No.93/2006. 
LZ 

Sri Sushil Ktmir &. Others 

Alicnts 

Versus - 

• - 	 Kendriya Vjdáyalaya Sangathan & Others. 

..Respondents 

IN THE MATTER OF: 

Pre1imñiry submission of factsprior to 

• 	 filing of Written Statemezt by.  the 

Respondents. 

-AND-. 

• 	 IN THE MATTEROF: 

The order dated 22-.&2006 under Memo No. 

E11-1/2005..06-KVS/Estt-ll issued by the 

- 	 • 	
Jot Commissioner (Admi  

- 

 

AND -  
• 	 - • 	 IN THE MATTER OF: 

• - 	 , 	 - 	- 	 The Assistant Commissioner 

• 	 - 	 KVSangathEm,'Guwahati Region 

- 	 Cuwahati. 

....... ...........Péffoner. 
-• 	

S 	 \• 
- 



2 

I That the applicants by filing joint application have raised the 

question for treating theirapp omtment in regular basis in the 

post they are holding and the action of the respondents in 

treating the applicants as appointed as on provisiona/contract 

basis shall be quashed and set aside 

2 That the facts remaih that after regular selection they were 

offered contractual •appointnent on provisional basis which is 

subject to outcome of report of atpthjr committee set up by the, 

competent authorit. 

3k . .. That the contractual.provisional appothtxnent was for a period of 

one year, and the eicpiiiy 'committee was supposed to submit, 

their report within one year for finality., of the matter of selection 

and appointment.  

4. That the petitioner states that on completion of one year pending 

receipt of report, an extension was made in the month of January 

2006. The copies.of the 'order  have been annexed inAnnexure-5 

• Seazies oftheO.A. 

• 	 5. That the petitioner states that the contractual appoixthnents are' 

• made when regular teachers are not available. The said 

contrcttial appointments were 'mAde during Febrtazy/March 

2005 in which the applicants along with others were offered for 

• 	

' the post of Post Graduate Teacher in their' reppective subjects.by 

I. 
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the concerned regional offices where they have joined and 

• 	 . 	. receiving salaries..  

This provisional. appointments of. post of Post Graduate Teacher 

is subject to the • outcome of a report/conciusion/' 

recommendations/findings of the enquiry committee set up with 

• . . the approval of competent authority'to conduct detailed enquiry 

into the procedure Adopted by Kendriya Vidyaltya Sangathan for 

selection of candidates for teachers by employing private agency 

and give, inter-alia.' -report/conclusion/recornmendation/ 

findings to ascertain as to whether any candidate has recewed 

• . S • any undue advantage by virttie 'of, procedure adopted, by 

Kendnya Vidyalaya Sangathan for the selection and recruitment 

of teachers for the year 2004-05. 

• 	.. 	. 	
' . This provisicthal. appointments are for a pthod of. one 

• ' . year or conclusion of enquiry giving its reporti ichever is • 

:earlier.'It is clarified that this provisional appointment are purely 

temporary and w. ffi not confer any right for, regularisation, 

seniority etc except in accordance with the terms and conditions 

herein.'  

In case before completion of the said enquiry, the period' 

of one year expires this provisional appointment maybe renewed 

by the offeree and the discretion to continue purely vests with the 

offeree. •• , 
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Ji cas, the enquiry committee .  upholds his/her 

selection, the present provisional appointments will be deemed 

as appointment letters on regular basis w.ef the date of joining 

of the appointees. 

In case the enquiry committee gives a report/ 

conclusion/recommendations/findings that applicant's selection 

have not been carried out in accordance with the selection 

procedtire, then the present offers will be withdrawn. However, 

they will be given relaxation of one year's age and will be 

deemed eligible to participate in the next selection process 

thereafter.. 

In case the enquiiy committee upholds their selection, 

they will be on probation w.e.f. the date of joining for a petiod of 
I- 

two years which may be extended. Upon successful completion 

of probation applicant's will be confirmed in their turn as per 

Kendriya Vidyalaya Sangathan rules on the availability of 

permanent vacancies. 

However, their appointments would be kept in 

abeyance until their confinements are over or Post Graduate 

Teacher. 

No TA/DA will be admissible for first joining, the 

Sangathan as PGT. 	 . 

During the provisional appointment and thereafter 

until they are confirmed the services of the appointees are 



S 

terminable •b3' one month's notice on either side without any 

reason being assigned, therefore The appointing authority, 

however, reserves the right to terminate the services of the 

appointees bfore expiry of the stipilated period of notice by 

• making ptyment of sum equivalent to the pay and allowances for 

the period of notice or the unexpired portion thereof.  

Other terms and conditions of service governing the 

appointments are same as laid down in the Education Code for 

Kendriya Vidyalayas as amnded from time to time. Since for 

Kendriya Vidyalaya Sangathan Empi9yees, Welfare Schemeha 

been introducd with effect from 01.04.2002 joining the above 

scheme is càmpulsory. 

"The appointment is provisional as stipulated in Para4 

• 	: 	
and is subject to the Schedule Caste/Tribe certificate being 

verified through the poper and if the vetification reveals that the 

claim to belong to SC or ST as the case may be, is false, the 

ervices will be tarminated forthwith without assigning any 

further reaso s and without prejudice to such further action as 

• 	may be taken under ihe provisions of the Indian Panel Code for 

production of false certificate." 

In case of any dispute or claim against the Kendriya 

• 	Vidyalaya Sangathan, in respect of service or any contract arising 

out of the flowing from this ofer of appointment the Courts of 

Delhi alone shall have jurisdiction 
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If he/she accepts the offer on the terms and conditions 

stipulated he/she would sand his/her acceptance immediately to 

this office.br receipt oftbis memorandum and jointhe Kendriya 

Vidyalaya mentioned overleaf. Necessary proforma for ,  the 

purpose of forms are enclosed herewith which should be 

submitted to. the concerned Principal, after getting the same duly 

completed in all xéspects This acceptance shoi.ild reach he 

undersigned in any case by 1402 2005Alf the offer is not accepted 

by the said date or after acceptance if the appointee does not 

report for duty sat the above named Kendriya Vidyaiaya by 

2302 2005, this offer of appointment will automthcally stand 

cancelled and no further correspondence will entertained from 

him/her.  

• 	 Suppression of any information will be considerd a 

• major offence for wbih the punishment may ettend fo dismissal: 

• 	fromthe service. 

He/she will not req est for transfer within 03 years of 

• initial appofrirnnt, if this offer of provisional appointment is 

deemed as regular appointment' He/she is liable • to be 

transfer ed anywhere in India. • .• • 

• 	 He/she will be eligible for the New Restructured 

• 

	

	Defined contdbution,.pension system only, as:circulate4 by KVS 

(HQRS) vide circular No. 2-17/2003-04/KVS(Budget) dated 
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08/1203 2004 	and 	F 2-17/2003-04/KVS(Budget) 	dated 

24 12.2004 

7 	That the petthoner states that while entertaining the application 

this.. Hon'ble Thbta1 was pleased to observe that since the 

enquiry is on hence the first extensiott was only upto 30th Apri1 

the applicants are apprehending termination of their service at 

anypoint of time as per Annexure-5 series however, pending 

enq'uny report the respondents have cormrninicated extension of 

setvire.upto 30thjuñe 2006 vide order dateci27.04.2006. 

That in vier of the facts adc urn thnceofthe case 

present OA' No.91/2006 is devoid of merit mnd deserves to be 

dismissed. It cannot be stated that any illegality have been 

committed by the iespotdents as such the grounds set forth in 

the 0 A. claiming rhef is not sustainable, as the appoiiitment of 

the applicants were provisonal contractual and temporary in 

nature for a period of one year which has been extended upto 

3042006 and thereafter extended upto 3b.6.2006 .  and renily 

vide office order dated 226 2006 upto 31st December 2006 with 

the ferns and condiffons 
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VERIFICATION 

I Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan 

Khawarey, aged about 46 years, presently working as Assistant 

Commissioner in the Regional Office ofKendriyaVidYalaYa Sangathan, 

Jawah arn agar, Khanapara, do hereby verified that the statement made in 

paragraphs j , , L4 d 
are true to my knowledge 

and those made in paragraphs .- 	
- 	are based on records. 

And I sign this verification on this the day of 	TJ y  2006 at 

Guwahati 

DEPONENT 
Place 

Date : 



Wdriya Vldyyu Sthn 
18 1nstitutonl Area, 

Shhtd Jit SInQh Mrg 
New Dlhl - 11006 

Tel fc 23B57036 
Em&l: kvsflC.In 

Wbslte 

Detodi 

LI 

v?,1i U 	 SIttUI 

The Assistant Con tSslO)leT • 	 1cendrty vtdy1ayaflthDi 
All Rcion Offices- 

r ; 

Sue: 
Ofir of provtsion%1 Appointment on contract to the post 
of ?GTITGT/PRT 

S1r/M: 

tun to invtc ouv attention on the subject cued above 
md to iucom you thit ii h been decided by the coinptent 

• authority t'nit the perlod of provisional aPPOilltment on contract 

	

4 	jv 	 to the post of PUTTGT/PRT appointed in the y2OQ5 on 

ci direct reeintnient basis may be extended up to,peceinber, 
\ 2006 or conclusion Qf enquiry gIvint its repoll whichever is 

	

Ty-
) 	 \ earlkr. Other icims and conditions of theofTcrISSUCd to the 

\  cIcht$ will i1n te sirne You are therefore requested 
to tuI< ncesty action in the matter accord1nly T1e text of 
thc irdum to be issued to the codWile t enclosed 

herewith. 

Yours fithftdt'1 

(PrigyaRiCh. Sulvastiwa) 
Joint CornnL$Ir(Adh1) 


